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LEGISLATIVE ASSEMBLY.

Thursday, 21st January, 1926.

The Assembly met in the Assemlﬁy Chamber at Eleven of the Clock,
and the President (the Honourable Mr. Vithalbhai Javerbhai Patel) took
the Chair. ’ -

MEMBERS SWORN.

Lieutenant-Colonel Francis Charles Owens, M.L.A. (Burma: Nomi-
nated Official); Mr. Hubert Calvert, C.I.LE., M.L.A. (Punjab: Nominated
Official); Mr. Everard Reginald Neave, M.L.A. (United Provinces:
Nominated Official); Khan Bahadur Afzalur Rahman, M.L.A. (Bengal:
Nominated Official); Mr. John Thomas Donovan, M.L.A. (Bengal:
Nominated Official); Mr. Walter Frank Hudson, C.I.E., M.L.A. (Bombay :
Nominated Official); Mr. Harold Anslem Bellamy Vernon, M.L.A.
(Madras: Nominated Official); Mr. Xashinath Shriram Jatar, C.I.E.,
M.L.A. (Central Provinces: Nominated Official); Mr. Walter Stuart
James Willson, M.L.A. (Associated Chambers of Commerce: Nominated
Non-Official); U. Tok Kyi, M.L.A. (Burma: Non-European); U. &Hla,
M.L.A. (Burma: Non-European); Mr. Sadasheo Dhundiraj Talatuley,
M.L.A. (Central Provinces: Landholders); and Lala Lajpat Rai, M.L.A.
(Jullundur Division: Non-Muhammadan).

QUESTIONS AND ANSWERS.

Prosos1prioN oF THE /NDUSTRIAL AND TRADE REVIEW FOR INDIA
PUBLISHED IN BERLIN,

1. *Mr. O. 8. Ranga Iyer: (a) Is it a fact that the monthly magazine
Industrial and Trade Review for India published in Germany is pros-
cribed under the Sea Customs Act?

(b) Who is the editor of this journal and who are its Indian contributors?

(c¢) On what grounds was the journal proscribed?

(d) Were the Government of India instructed to proscribe it by the
eIndia Office?

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) The Government of India have mo information in regard to the
contributors. In the issue of January 15th, 1925, the names of the editors
were given as A. Hussain and A. C. Nambiar.

(c) The review has been prohibited entry into Indis under the Sea .
Customs Act on the ground that its circulation in Indis is contrary to the
public interest. :

(d) No. . i

(13) A
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Rerorr or THE BriTisE LaBotrR Woumey’s DELEGATION TO SOVIET
Russia.

2. *Mr. 0. 8. Ranga Iyer: (1) Has the attention of the Government

been drawn to the report of the British Labour Women's delegation to
Boviet Russia?

_(2) Will the Government be pleased to lay on the table a copy of the
said report?
(8) Are the Government aware that the report says that the workers no

Honger had to do night work and they seemed to appreciate particularly
-their summer holiday with pay?

The Honourable Sir Bhupendra Nath Mitra: The answer to all threc
_parts of the question is in the negative.

ArPoINTMENT OF FEMALE WARDERS IN JalLs FOR ACCOMMODATING FrMALE
i Prisoxess.
B. *Mr. Devaki Prasad Sinha: (a) Is it a fact that in the jails in the
territories directly under the control of the Governor General in Council

women convicts who have to be locked into prisous have to submit to an
examinsation of their garments and their body like all men convicta?

(b) If the answer to (¢) be in the affirmative, will Government be
pleased to state whether such examination is conducted by a man or by
& woman?

(2 Are any women employed in the jails for lovking after the female
prischers? If not, do Government propose to appoint female warders for
jails in which women are imprisoned?

The Honourable Sir Alexander Muddiman: The information is being
collected and will be supplied to the Honourable Member in due course.

Rerorts or THE Ecoxomic Inquiry axp Externar Caprran
COMMITTEES.

4. *Mr. Devaki Prasad Sinha: (q) What steps do Government pro-
pose to take on:

(i) the Report of the Economic Inquiry Committee;
(i) the Report of the External Capital Committee?

(b) Do Government propose to appoint & Committee to inquire into
banking facilities in India? If so, when, and what would be its personnel?

Rrerort oF tur EcoxoMic Ixquiry CoMMITTEE.

125. *Mr. Chaman Lall: Will the Government state what action they
propose to take in regard to the Economic Inquiry Committee’'s Report?

REecoMMENDATIONS OF THE ExTERNAL Caritan CoMpMITTRE.

201. *Mr. Kumar Sankar Ray: Will the Government be pleased to
state what steps they propose to take to give to the recommendations of
the Exfbrnal Capital Comthittee?
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Report oF THE ExterRNaL Carrrat. CoMMITTEE.

246. *Khan Bahadur Sarfarax Hussain Xhan: (1) Have Government
considered the Report of the External Capital Committee, 10252

(2) If so, will they please state if they have accepted all or oaly some
of the recommendations made by it?

(8) If they have accepted only some, will they please state which of
the recommendations they have accepted?

Rrport or tE FcoNomic Inquiry CoMMITTEE.

823. *Khan Bshadur Sarfaraz Hussain Khan: (a) Have Government

considered the Report of the Indian Economic Inquiry Committee 1925
and arrived at a decision?

(b) If so, will they please communicate their decision to the House?

(c) In view of the importance and complexity of the problems, as
pointed out in the summary of conclusions and recommendations and
Appendix B of Volume 1 of the Report, do Government propose to consult
the Assembly before taking steps to innugurate o wider inquiry ?

The Honourable Sir Basil Blackett: I propose to answer questions 4,
125, 201, 246 and 823 together.

The Government have addressed Provincial Governments as regards
the further action to be taken on the Reports of both the Committees. I
am afraid I shall not be in a position to give a detailed reply on the subject

until those replies have been received and considered. »

Laborn Lecisnation 1x Ixpra.

5. *Mr. Devaki Prasad Sinha: (a) Has the attention of Government
been drawn to. an article on Labour legislation in Indis, written by Lady
Chatterjee in the Asiatic Review of September or October 1925? If

so, what steps do Government propose to take to give effect to the sugges-
tions contained therein? .

(b) How many prosecutions have taken place under the Indian Factories
Act since that Act has been on the Statute-book? How many industries
or factories have been exempted from the operation of certain clauses .of
the Indian Factories Act?

(¢) How many Indians are employed as Inspectors of Factories in each
of the provinces of India? What steps do Government propose to take for
the Indianisation of the service?

(d) Is it & fact that not a single woman is employed as & Factory
Inspector, even where there is a large number of women employed in
underground work? When do Government propose to employ women as
Factory Inspectors ? .

(¢) Are Government aware that the Iron and BSteel Factory at.
Jamshedpore, contrary to the provisions of the Indian Factory Act, never,
grants a weekly holiday to its employees? If 8o, has any. step ever been
taken to prosecute the employers for this breach of the law? | .

(f) Do Government propose introducing some form of Truck Act for
India? > e

A2
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The Honourable Sir Bhupendrs Nath Mitra: (a) Yes. Many of the
suggestions, including those on which the Honourable Member has based
parts (b), (c) and (d) of his question, relate to matters which are not pri-
marily the concern of the Government of India. If the Honourable Mem-
ber will indicate more precisely the points on which he requires informa-
tion, I ehall endeavour to provide it. )

(b) The number of persons convicted during the years 1894 to 1924 is
2,880. The number of factories in which the majority of operatives are
:xlinpted from the provisions of certain sections was, in 1924, as
ollows :

Sec. 21 .. 1,458
Seo. 22 ... 1474
Sec, 27 ... 1,096
Sec. 28 45

(¢) So far as the Government of India are aware, there are 15 Indian
Inspectors of Factories. As the appointments are made by Local Govern-
ments, the Indianization of the service is not primarily the concern of the
Government of India.

(d) The answer to the first part is in the negative. The Government of
India understand that there is one lady inspector of factories, employed
by the Bombay Government. The question of the further employment of
women as inspectors is primarily the concern of Local Governments.

(¢) So far as the Government & India are aware the provisions of tho
law are not infringed by the Iron and Steel Factory at Jamshedpur.

(ff The Honourable Member is referred to the answer given to Khan
Bahadur Sarfaraz Hussain Khan’s question No. 283, on 26th January,
1925.

E‘CAPE PrOM INDIA OF TWO AMERICAN PrisoNERs.

6. *Mr. O. B. Banga Iyer: (i) Is it a fact that the two Americans,
H. W. McWilliam and E. L. Sheehy, were convicted and sentenced for
committing a brutal and unprovoked assault on a respectable Indian gentle-
man at Murree?

(i) Is it a fact that they escaped?

(iii) How did they manage to escape?

(iv) (@) Did the convicts leave India by the S.8. ‘‘ Geneva ''?

(b) If yes, did the Governmnet grant them passports?

Escare rrom INDIA OF TWO AMERICAN PRIsonEms.

20. *Mr. Gaya Prasad Singh: With reference to my starred question

No. 983 of the 16th Beptember, 1925, will the Government be pleased to
say if the two American convicts who were sentenced in the Murree
assault case, but escaped out of this country, have been arrested; snd
what punishment has been meted out to those who were responsible for
their' escape?
B Escarz rroM INDIA OF TWO AMERICAN PrIsoNEms. .
. 128, *Mr. Obaman Lall: (a) Will Government kindly state whether
‘they ‘bave any information regarding the present whereabouts of the
Americads who were the acdused in the Murree assault case?
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(b) Will Government state the names of the authorities who were res-
ponsible for granting passports to those Americans?

(¢) Will Government state if these passports were in order?

(d) Will Government state if the bail application of those Americans
was opposed by the Public Prosecutor?

(e) Will Government state if the fact that those Americans were about
to abscond was brought to the notice of any of the officials?

(f) Has any protest been lodged with any of the consular authorities who
gave visas on the passports of those Americans?

Escare rroM INDIA OF TWO AMERICAN PRISONERS.

175. *Khan Bahadur Sarfarax Hussain Khan: With reference to the
Government reply to the second supplementary question to starred question
No. 983 asked in the meeting of the Legislative Assembly held on 16th
September, 1925, regarding the escape from India of two Americans sen-
tenced to imprisonment in the Murree agsault case, will Government please
state who the police officers were who were responsible for allowing the
culprits to get out of this country without their knowledge?

Escare FroM INDIA OF Two AMERICAN PRIsoNERs.

202. *Baba Ujagar Singh Bedl: (a) Have the Government seen an
article in the Tribune, dated 8rd December, 1925, with regard to cer-
tain questions which were asked in the Punjab Legislative Council in
connection ‘with two Awmerican convicts who assaulted Rai Sahib Beshashar
Nath, at Murree, and were convicted by the court and who, while ap Lail
in the Sessions Court, absconded -and sailed away from India?

(b) What diplomatic action, if any (as was assured by the Honourable
8ir John Maynard, in the Punjab Legislative Council, according to the
Tribune, dated 3rd December, 1925), have the Government taken or
propose to take to get back or rearrest these assailants and absconders to
vindicate law and justice?

(¢) Do Government propose to inquire from the American and Italian
Consuls respectively in India, the granters of the passports in this case
(as was stated by Sir John Maynard in the Punjab Council, according to
the Tribune of 3rd December, 1925), whether or not they were acquainted
with or alive to the fact that these two persons to whom they issued the
passports, were convicted in the Rawalpindi District and were at largée on
bail granted by the Sessions Court, while a case was pending against them?

(d) What action do Government propose to take for the future to
prevent the recrudescence or the repetition of this sort of evasion by such
convicts of foreign eountries?

. The Honourable 8ir Alexander Muddiman: With your permission, Sir,
I propose to reply to questions B, 20, 128, 175 and 202 which desl with
the same subject in a single reply. . .

These two Amerionns received neither passports nor visas from any
British authority. They presumably possessed American passports, but
the Government of India have not made any inquiries from the Consular
authorities and do not consider it necessary to make gpch inquiries, as
under the existing law no passport is required in order to enable a person
to leave India. The men left India on an Itsjian ship bound foryItaly and
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the Government of India have been unable to follow their movements since
their departure. The Government of India informed the Secretary of State
of the occurrence by telegram as soon as they heard of it and asked him to
take such action for the arrest of the men as was possible. His Majesty’s
Ambassadors at Rome and Washington were instructed to ascertain whether
it would be possible for the Governments of Italy or the United States of
America to arrest the absconders and bring them to justice, but the extra-
dition treaty with neither of these countries covered the offence of caus-
ing grievoug hurt, and the Secretarv of State intimated that no further
steps to apprchend the men could be taken unless they were found in
British territory. The Government of India asked that a careful watch
should . be kopt in case the  men proceeded to America via England or
Gibraltar and the Secretary of State addressed both the Home and Colonial
Offices in the matter. All possible steps therefore were taken by the Gov-
ernment of India to have the men arrested, but I regret without result.

2. I need only add that these men were on bail and that it is not
usual for such persons to be placed under police surveillance, so that the
police were in no wise responsible for their failure to surrender to their
bail. A case of this kind has, so far as I am aware, never occurred before,
and it did not apparently occur to the local authorities that special pre-
cautions might be necessary. The accused had been on bail while under
trial in the Magistrate’s Court and though the original application for bail
after conviction was opposed, that opposition was withdrawn. I must,
however, entirely repudiate the suggestion contained in one of the ques-
tions that any official had the slightest knowledge of the intention of these
men to abscond. The action of the local authorities is mainly a matter
for the consideration of the Local Government and the Government of
India do not propose to issue any general orders in regard to it.

Mr. Chaman Lall: Is the Honourable Member aware, Sir, that the
official in charge, i.e., the Deputy Commissioner, Rawalpindi, was actually
informed that these persons were about to abscond and whether he took
any action or not? . .

The Honourable Sir Alexander Muddiman: That is an entire falsehood,
Sir, according to my information.

Mr. Chaman Lall: May I ask the Honourable Member, Sir, if he took
any steps to obtain any statement from the gentlemsn who informed the
Deputy Commissioner?

The Honourable Sir Alexander Muddiman: I have not taken any steps
because I do not beliave in the allegation. If the Honourable Member will
give me the name of anybody who informed the Deputy Commissioner, I
will have inquiries made.

Mr. Ohaman Lall: Will the Honourable Member withdraw his remarks
that it is an entire falsehood? '

The Honourable Sir Alexander Muddiman: As far as the information
in my possession goes—information obtained after all with due care and
consideration—I repeat my remarks that there was nothing in the papers
befors me to show that there is the slightest justification for such a state-
ment.

Mr. Chaman Lall: Does the Honoursble Member think. that he has
considered the question with due considera,tirin without having made in-
quiries fran the person who nakes the allegation?
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The Honourable Sir Alexander Muddiman: I am not aware of the alle-

gation. I have no information that anybody made the allegation. I have

made inquiries from the proper source which is open to me, and that is
the Deputy Commissioner himself. ’

Mr. Chaman Lall: Is it not the Honourable Member’s business to find
out who makes the allegation?

The Honourable Sir Alexander Muddiman: I have never heard of the
allegation before. 1f the Honourable Member will let me know the name
of the person, I will have inquiries made.

Mr. Chaman Lall: The allegation is in this question.

The Honourable Sir Alexander Muddiman: If the Honourable Member
will give me the neme, I will have inquiries made. (An Honourable Mem-
ber: ‘‘ Give him the name.’’")

Mr. Chaman Lall: The man himself who was the assaulted person.
They know the name perfectly well. The assaulted person himself, Sir.

TxDENT rOR PraxTt roR THE ELECTRIFICATION SCHEME ON THE GREAT
INDpIAN PENINSULA Ralrnway.

7. *Mr. T. O. Goswami: (a) Is the report in the Statcaman (Town
edition, 20th October 1925), that a contract worth five million pounds,
in connection with the electrification scheme for the Great Indian Peninsula
Railway, has been placed in England, correct? »

(b) If so, will Government be pleased to state:

(i) Whether tenders were called for in Indis, in Engla.ﬁd, in
Continental Europe and in America;

(ii) Names of important firms which responded to the call for
tenders;

(iii) The lowest tender received;

(iv) The name or names of firm or firms which has or have been
given this contract; .

(v) The reason for preference?

(c) Are any commissions received by either (i) any agent of the Railway,
or (ii) any one in the Government of India or in the Secretary of State’s
Office or (ili) any intermediary, in respect of transactions of this kind,
whether legally or extra-legally? If so, on what basis, if any?

(d) Which is the final authority for sanctioning contracts of this kind?

The Honourable 8ir Oharles Innes: The newspaper report referred to by
the Honourable Member is not correct. The Government have ascertained
that an indent for plant required in connection with the electrification of
the Great Indian Peninsula main line from Bombay to Igatpuri and from
Kalyan to Poona has recently been transmitted by the Great Indian
Peninsuls Railway to the London Stores Department. In the circum-
gtances (b) in the Homourable Member’s question does not arise. The
answer to (c) is * No ', and to (d) the Govemu:ent of India.
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ArroINTMENT OF Ao CrviuraN OFFICER As MILITARY ACCOUNTANT
' GENERAL.

8. *Shaikh Mushir Hosain Kidwal: (a) Why was not Sir (then Mr.)
B. N. Mitra succeeded by a civilian officer of the Finance Department in
the post of the Military Accountant General?

(b) Is it not a fact that Accountants General of Provinces, Posts and
Telegraphs, Railways and all other Departments except the Military
Accounts Department are all civilian officers of the Finance Department?

(c) What are the educational qualifications of the Accountants General
and those of military officers serving as Military Accountants General and
Command Controllers of Military Accounts?

(d) Were not adverse comments made by Deputy Auditors General from
time to time on the merit and work of military officers serving as Heads
of Military Accounts Offices?

The Honourable Sir Basil Blackett: (a) The post of Military Account-
ant General is an appointment on the cadre of the Military Accounts
Department and, though the Government reserve discretion to fill the
sppointment from outside the Department, they did not consider it neces-
sary to do so in the present instance.

(b) The reply is in the affirmative.

(c) Accountants General are either officers belonging to the Indian
Civil Service, who have had special accounts training, or senior officers of
the Indisn Audit and Accounts Service. Military officers serving in the
posts in question have passed through the Royal Military Academy or
throwgh Sandhurst and have spent the greater part of their service in the
Military Accounts Department.

(d) So far as the Government are aware, no such general comments
have been made, but the question is too general for me to msake a specific
answer.

SELECTION OF DErvTy AsSISTANT CONTROLLERS OF MILITARY ACOCOUNTS.

9. *Shaikh Mushir Hosain Kidwal: (a) Is it a fact that in a recent
conference of Command Controllers held in the Office of the Military
Accountant General it has been decided to select certain accountants for
the vacant posts of Deputy Assistant Controllers of Military Acecounts quite
independent of their standing in the roster of accountants and educational
qualifications? °

(b) How many such vacancies have occurred in the posts of Deputy’
Assistant Controllers of Military Accounts, permanent and sub. pro tem.?

(c) How many of the men so selected are graduates and how many are
non-matriculates or men who have failed in the Senior Cambridge Examina-
tion? - What was the percentage of graduates amongst the permanent
Deputy Assistant Controllers before this?: : . :

(d) In selecting such men what criterjon has been kept in view for the
purpose of determining their fitness for these posts in supersession of the
claims’ of men who are senior in service and in standing and have no bad
record? In the latter case how many stoch senior men have been super-
seded by guniors? ¢ o :

s
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(¢) What is the object underlying this new departure in the matter of
selection of Deputy Assistant Controllers by verbal conference only instead
of on the basis of past reports, as is do.e in case of all other Departments?

(f) What is the percentage of Anglo-Indians amongst the men so
selected ?

The Honourable Sir Baail Blackett: (a) The answer is in the negative.

(b) Six permanent and three sub. pro tem. vacancies between April and
October 1925.

(c) Of the men selected one is a graduate while two are non-matricu-
lates. The percentage of graduates on lst April was 15.

(d) Due regard was paid to rclative seniority but this was only one
factor in the selection which was determined by the comparative efficiency,
physical fitness and general character of the several candidates. Eight
men have been superseded by men junior to them.

(¢) Selection continues to be made on the basis of past confidential
reports, but it is considered more satisfactory that it should be carried out
by a Board of senior and experienced officers of the Department, a system
which is by no means oonfined to this instance.

(f) About 20 per cent. in recent selections.

CouNTING OF TEMPORARY SERVICE OF ACCOUNTANTS TOWARDS
ProMoTiON aND PENSsION.

10. *Shaikh Mushir Hosain Kidwal: (¢) Why has not temporary service

from the date of appointment of temporary accountants appointed in 1916
from men of superior educational qualifications and of temporary clerks been
allowed to count towards promotion and pension when temporary service of
temporary Indian Medical Service officers on consolidated rates of pay
has been allowed to count by the Secretary of State? Will the Govern-
ment now sanction it or obtain the sanction of the Secretary of Btate
to it?
(b) Is it not a fact that Mr. B. N. Mitra, the then Military Accountant
General, gave assurances in interviews that their cas: would be treated
like that of temporary Indian Medical Service officers, as regards promotion
and pension in the Department?

(c) Is it a fact that one temporary accountant left the Military
Accounts Department after securing an appointment in the Subordinate
Provincial Service, Bengal, and that his temporary service as a temporary
accountant has been allowed by the Bengal Government to count towards
increment in his appointment as Sub-Deputy Collector?

(d) Is it a fact that the Temporary Accountants’ Association, Poona,
was not recognised by the Military Accountant General and that when they
protested in 1920 against the treatment and interpretation of their temms of
appointment, the Military Accountant General said that their resignation
(after three or four years' temporary service) would be accepted if they
were not satisfied ? .

(e) Why were not the temporary accountants provided with eppoint-
ments in the accountants’ grade in preference to 4th grade clerks who had
passed the 8. A, 8. Examination in 1919 as was done in the case of certain
graduste clerks of the Military Accountant General’s Office who wegp pro-
moted as sub, pro tem. accountants from the suge date, i.e., 18t January
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1920, subject to passing the 8. A. S. Examination in preference to 5th grade
clerks who had passed the 8. A. 8. Examination in 1919? How do the
Government explain this anomaly, as this concession- was granted to tem-
porary graduate clerks of the Military Accountant General's Office on
grounds of efliciency as stated by the Financial Adviser in reply to memorials
of 5th grade clerks who had passed the 8. A. S. Examination in 1819? What
steps have since been taken to regularise it in the case of temporary
accountants (possessing higher educational qualifications than those clerks)
who were directly recruited for the first time as an experimental measure
because of their superior educational qualifications with a view to increase
the efficiency of the Department?

(f) Will the temporary service of temporary accountants be-taken into
account while selecting Deputy Assistant Controllers from accountants as
many senior accountants actually served under them before fixing the post-
war cadre and as the former are considered to be too junior to aspire to
promotion to that grade, being placed low in the accountants’ roster owing
to inequitable interpretation of their terms of appointment and supersession
by 4th grade clerks who had passed the §. A. 8. Examination in 1919?

The Honourable Sir Baail Blackett: (a) No analogy exists between tem-
porary Indian Medical Service officers and temporary subordinates in the
Military Accounts Department.

(b) The answer is in the negative.

(c) and (d). The Government have no information on these points.

‘c) Men who were directly appointed as temporary accountants during
the period of the late war were, in accordance with the undertaking given
to them by Government in 1916, appointed as sub. pro tem. accountants
from 1st January, 1920, subject to passing the Subordinate Accounts Service
Examination. No graduate clerks in the Military Accountant General’s
office were given the concession referred to by the Honourable Member
The points referred to in the other portions of the question do not arise.

(f) The answer is in the negative.

GBANT OF AN INCREASE OoF Pay to CiERks OF THE MILITARY ACCOUNTS
DrrPaRTMENT.

11. *Shaikh Mushir Hogain Kidwal: (a) Is it a fact that in the Civil
Accounts Department increase of pay according to length of service, tempo-
rary and permanent, has been sanctioned to clerks, wherever it is more
advantageous ?

(b) It so, why has not this concession been granted to clerks of the
Militarv Aceounts Department?

{0) Is it not a fact that this led to a great anomely inasmuch as the pay
of an undergraduate clerk of 8 years' service was fixed on 1st April 1920 at
Rs 70 p.m. whereas that of a clerk (non-matriculate) of less than 2 years’
service was fixed at Rs. 90 p.m. on that date?

. (d) Will this anomaly be remedied when. the next revision of pay takes
place? Will the graduate clerks be given a higher starting salary?

(¢)yI# not an increase of pay sanctioned mccording to length of service
wherever Europeans are {fected and ia all superior services ?
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The Honourable Sir Basil Blackett: (a) The answer is in the affirmative..

(b) From experience gained in earlier revisions it was found that the
rule of length of service was generally unsuitable, and therefore after
careful consideration the Government discarded this principle in favour
of one which gave more uniform results and which was applied to the
Military Accounts Department mmongst others.

(c) and (d). There have inevitably been some anomalies and these:
points were considered by the Government in connection with the latest
revision of pay of the Military Accounts Department but it has been foun
impracticable to effect a change. '

(¢) Generally speaking posts in the superior gervices are on a time-
scale rate of pay but this is not the invariable rule nor is there any:
differentiation by domicile.

ActioN TAKEN oN THE Rerorr or THE RerorMs INQuirRy CoOMMITTEE.

" 12. *Mz. Gaya Prasad 8Singh: (¢) Will the Government kindly state
what conclusions, if any, they have arrived at regarding the amendment
passed by the Legislative Assembly on the 8th Beptember 1925 on the-
Muddiman Committee Report?

(b) Have they sent any despatch to the Secretary of State for Indias
on the subject?

(c) 1f sa, when; and are the Government prepared to lay a copy of 1t
on the table?

]
AcTION TAKEN oN THE Reromr or TRE RErorMs InqQuiry CoMMITTEE.

126. *Mr, Chaman Lall: In view of the Resolution passed by this House:
on the Muddiman Committee’s Report and its refegence to the Secretary of
St.aga:k for India, will Government inform the House what action they propose:
to take? ’

ActioN TAKEN oN THE RErorT OF THE REroRMs INQUIRY COMMITTEE.

182. *8ir Hari Singh Gour: Will the Government be pleased to announce:
their decision on the Muddiman Committee’s Report which the Government
were to have considered after ascertaining the views of both Houses of th
Legislature? .

MiniMuM DEMAND OF THE LEGISLATIVE ASSEMBLY REGARDING
REeronwus.

402. *Mr. B. Das: (@) Has the attention of the Government been drawny
to the Congress resolution at Cawnpore whereby the minimum demand
put forward by the Assembly last September Session has received the
full sanction of the Indian Nationsl Congress?

(b) 1Is it not also & fact that the Muslim League, the Liberal Federa-
tion and even the Conventionists have given their sanction to the minimum
demand of the Assembly of last Beptember? = ‘

(¢) Will Government be pleased to state it they have communicated tor
the Secretary of State for India and the British Cabinet this sanction of
the people of India on different platforms to- the’minﬁimum demnand of the-
Assembly on reforms?
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MiyiMuM DEMAND OF THME LEGISLATIVE ASSEMBLY REGARDING
Resorms.

-408. *Mr. B. Das: (a) Will Government be pleased to state what
decigion the Government of India reached on the minimum demand of the
Asgembly last September, and will they be pleased to inform the House if
the same has been forwarded to the Secretary of State for India?

(b) Will Government be pleased to, state if the Secretary of State
accepts their decision and will Government be pleased to lay all the
correspondence on the table?

ACTION TAKEN ON THE RErort oF THE Rrrorms INQuiry COMMITTEE.
. .

429. *Diwan Bahadur M. Ramachandra Rao: (a) Will the Govern-
ment be pleased to state what action has been taken by the Government (i)
in regard to the Resolution passed by the Legislative Assembly on the 18th
February, 1924, (ii) in regard to the Resolution passed by the Legislative

Assembly on the 8th September, 1925, regarding the recommendations of
the Reforms Inquiry Committee?

(b) Will the Government be pleased to state whether any decision has
been rcached on the subject by the Government of India and the Secretary
of State and to state the decision they have come to, if any?

The Honourable Sir Alexander Muddiman: With your permission, I will
answer this question as well g8 Nos. 126, 182, 402, 408 and 429. As was
stated by His Excellency the Governor General in his valedictory specech
on the occasion of the dissolution of the first Council of State, it was and
remains the intention of the Government of India to formulate their con-
clusions on the debates in both Houses on the report of the Reforms
Inquiry Committee. No despatch to the Secretary of State has as yet
‘been issued and, though the subject has been much discussed, the Gov-
ernment of India are not yet prepared to arrive at a decision on a matter of
the greatest importance on which it is essential that Government should
have ample time for the fullest consideration.

Pandit Motilal Nehru: Will the Honourable Member please state how
long the Government of India are likely to take to arrive at a decision?

The Honourable Sir Alexander Muddiman: I am not in a position to
way definitely how long the Government of India will take to arrive at a
decision. '

Diwan Bahadur M. Ramachandra Rao: Not even approximately?

The Honourable Sir Alexander Muddiman: Not even approximately,
‘but I hope soon.

Pandit Motilal Nehru: Has. any progress been made at all in that
direction ?

The Honourable Sir Alexander Muddiman: Certainly, the Government

of India have been giving the ‘matter their, most careful attention, and I
‘have been watching many events with interest. (Laughter.)

Diwan Bahadur M. Ramachandra Bao: May I ask the Honourable
‘Member whether any decision will be announced before the end. of the
‘Bession? oL
.Honourshle Sir Alexander Mnddiman® I am not in & position to
.say that, but I should thtnk so, probably. :



QUESTIONS AND ANSWERS. 3B

Pandit Motilal Nehru: Are there any specific events which they expeet
to happen before then?

The Honourable Sir Alexander Muddiman: I would refer the Honour-
able Member to the very eloquent speech made by His Excellency the
Governor General yesterday, which I think he heard.

Pandit Motilal Nehru: Are we to take His Excellency's speech as con-
taining any indication as to what the final decision is going to be?

The Honourable Sir Alexander Muddiman: I think the Honourable
Member must put his own construction on it.

Pandit Motilal Nehru: Is it the last word on the subject so far as His
Excellency is concerned?

The Honourable Sir Alexander Muddiman: The last word is never
said in these things till the end of time.

Mr. B. Das: Will the Honourable Member kindly say if the answer
which he just gave applies to my question No. 402 also?

The Honourable Sir Alexander Muddiman: Will .the Honourable Mem-
ber kindly repeat his question?

Mr. B. Das: My question is:

‘ (a) Has the attention of the Government been drawn to the Congress Resolution
at Cawnpore whereby the minimum demand put forward by the Assembly last Septem-
ber Session has received the full sanction of the Indian National Congress!

() Is it not also a fact that the Muslim League, the Liberal Federation and even
the Conventionists have given their sanction to the minimum demand of the Assembly
of last September!? »

(¢) Will Government be pleased to state if they have communicated to the Secretary.
of State for India and the British Cabinet this sanction of the people of India on
different platforms to the minimum demand of the Assembly on reforms? *

The Honourable .8ir Alexander Muddiman: I have answered part (c) of
his question, and, as regards parts (a) and (b), I am quite prepared to take
it from the Honourable Member.

PROSCRIPTION OF THE INDUSTRIAL AND TRADE REVIEW FOR INDIA
: PUBLISHED IN BERLIN.

~13. *Mr. Gaya Prasad Singh: Will the Government be pleased to say
it they have proscribed the monthly maganize, called the Industrial and
Trade Review for India published in Germany? And if so, what are the
reasons?

The Honourable Sir Alexander Muddiman: Yes, that is correct. We
have proscribed the paper on the ground that its entry into India is contrary
to the public interests. ’ :

Visir oF Sir FREDERICK WHYTE T0 CERTAIN COUNTRIES TO INQUIRE
INTO THE RELATIONSHIP BETWEEN CENTRAL AND
ProvinNciaL GOVERNMENTS.

14. *Mr. Gaya Prasad Singh: (a) Is there any truth in the report that
Sir Frederick Whyte has been asked by Gevernment to visit certain countries
to make investigations in regard to the relationship. hetween the Central
and Provineia]l Governments? ' If so, what is. the exagt nature of the duty,

1 »

and the countries he is to visit? ?
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(b) Has Sir Frederick Whyte submitted any report to Government in
regard to the subject?

The Honourable Sir Alexander Muddiman: (a) No.

(b) The monograph prepared by Sir Frederick Whyte has already been
published and I suggest that the Honourable Member, if he has not already
done so, should buy a copy. .

Pandit Motilal Mehru: Will copies be presented to the Members?

The Honourable Sir Alexander Muddiman: If the Honourable Member

would like a copy to be presented to the Members, 1 would certainly do
£0.

Tur Pusric Service COMMISSION.

15. *Mr. Gaya Prasad Singh: What conclusions, if any, have the Gov-
ernment arrived at regarding the constitution and personnel of the Public
Bervice Commission ?

The Honourable $ir Alexander Muddiman: I have received notice of
several questions regarding the Public Service Commission and with your
permission, Sir, I propose to answer them in a single reply. The present
position is that the Government of India have prepared draft rules regulat-
ing, (a) the conditions of service of members of the Commission, and (b)
the functions of the Commission, for the consideration of the Secretary of
Btate in Council, who is the authority for making the rules. The general
-quegtion of the constitution of the Public Service Commission
was before the House in the Resolution which I moved on the
10th September, 1924, and the Government of India do not now propose
to lay the matter before the House again. The personnel of the Com-
mission is under the consideration of the Secretary of State in Council.
I am unable to publish any of the correspondence that has tdken place
‘between the Secretary of State and the Government of India.

INDENT FoR PrLANT .FOR THE ELECTRIFICATION SCHEME ON THE GRFAT
INp1an PENINSULA RalLway.

16. *Mr. Gaya Prasad Singh: () Is it a fact that orders amounting to
about five million sterling have been placed in England for the purchase of
plant and machinery for the Great Indian Peninsula Railway electrification
programme ? B

(b) 1f o, were tenders from elsewhere also invited; and what was the
Towest tender; and was any attempt made to obtain as much of the plant
-and machinery as may be available in India?

(¢) Did Continental or other firms decline to agree to conditions of
‘timely execution?

The Honourable Sir Charles Tnmes: The Honourable Member is referred
« to the unswer just given to Mr, T. C. Goswami’s question No. 7 on the list.

Mr.'N. M. Joshi: Mr. Goswami's question has not been replied to here?

The Homourable Sir Charies Innes: If the Homourable Member had
been i his place, he wopld have heard the snswer.
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ArLeeED INsurr IN Rainway Traixn 7o Miss Tasa Bal

17. *Mr. Gaya Prasad Singh: (a) Has the attention of the Government
been drawn to an account published in the Hindustan Times, dated
the 80th October, 1925, under the heading ‘‘Rajput Lady Hercules insulted
in reilway -train. Miss Tara Bai's experience "'? .

(b) Are the facts stated therein substantially correct; and what steps
have been taken on the complaint of Miss Tara Bai?

(c) Are Government aware that ,cases-of.insult or annoysnce on the
part of railway servants towards third class passengers are very frequent?

The Honourable 8ir Charles Innes: (a) Yes.

(b) No. The lady and part of her theatrical company were travelling n
an ordinary third class compartment with excess baggage and the amount
due was collected at Quetta:

(¢) No.

ALLEGED ILL-TREATMENT OF AN INDIAN LaDY PasseNGER BY AN INspecroR
or Customs aT Daxvsugopr.

18. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the report of gross ill-treatment of an Indian lady
passenger, the daughter of Mr. T, P. Masilomany, published in the
Hindustan Times, dated the 22nd October, 19257 Is the account given
therein correct; and has the attention of the Government been drawn
to the letter of Mr. T. P. Masilomany, published in thc Amriia Basar
Patrika, dated the 25th October, 1925, in this connection?

(b) Was any inciuiry made into the allegation, and with what result?

The Honourable Sir Basil Blackett: (a) and (b). The Government of
India have not seen the articles referred to either in the Hindustan Times
or in the Amrita Bazar Patrika, but the facts are as follows:

Under the law a musical instrument is exempt from customs duty only
if (1) it is in actual use by the person bringing it or (2) it is.an instrument
used by him in the exercise of his profession or calling. At Danushkodi
it had been usual to ask the passenger to play upon the instrument in order
to prove that it was in actual use by him, a test which has repeatedly
resulted in the detection of attempted frauds on the revenue. Mr.
Masilomany refused to pay duty and claim refund afterwards; nor would
he give the Inspector any information as to his position in life when ques-
tioned. The Inspector cxplained the law to Mr. Masilomany and finally—-
in accordance with past practice—insisted on the passenger, in this case
his daughter, playing on the instrument for'a minute. The lady was nat
put any insulting questions nor was she asked if she was a professional
musi¢ian.

On leaming of this incident in October last, the Collector of Customs,
Madras, immediately conveyed his personal apologies both in writing and
orally for the Inspector’s failure in courtesy, the Inspector himself was
guttably “dealt with; and- steps -have -been--takén {o- prevent a recurrencs
of the incident. ] ’



928 LBGISLATIVE ASSEMBLY. [21sT Janw. 1928.

Mr. Gaya Prasad 8ingh: May I know, Sir, why the attention of Gov-.
ernment was not drawn to the Hindustan Times of the 22nd October?
May I make @ present of it to him? Do not the Government subscribe to
the paper?

The Honourable Sir Basil Blackett: I certainly do not read it regularly.

DeruratioNn ovt of INDIA AT StaTE Exrense or Non-Orrician
MEMBERS OF THE PRESENT LEGISLATIVE ASSEMBLY.

19. *Mr, Gaya Prasad Singh: Will the Government be pleased to
lay on the table a statement, showing the names of the non-official Mem-
bers of the present Legislative Assembly, who have been sent out of
India 8t State expense, and giving the following particulars?

Total
Where | Object of | Year of | expense
Number. | Names of mnembers. aent. visit. visit, ineurred in REMARKS.
each case.

The Honourable Sir Alexander Muddiman: The statement asked for is
laid on the fable.

Statement, .
Year | Total oxpenso
No,{ Names of members. | Where sent. Object of visit, of cu REwaBKR,
visit, | in each came.
Bs, a, »,
1 | Diwan WBahadur T.| London . |tAn member of the Gov-| 1024 |- 18924 4 O
Rangachariar, . ernment of India
C.1.E,, M.L.A. Colonies Committee
1o make resent-
ationg to the Colonial -
Office on certain ques-
tiona relating to
Indfans in Kenya and
Fiid.
3 | Mr. K, C. Roy, CLE| Do. . Ditto .| 1034 16,045 2 0O
8 | Mr. N.M. Joshi .| Geneva Asworkers’ represent-| 1928 The acoounts of
atives 10 the Inter-| - both these Mem-
. national Labour Con- bers have not yet
4 [ Mr,Chaman Lall .| Do, ference. been settlod, but
’ the ' ex iture
incurred up to
the end of Nov-
omber ou account
of Mr, Joshi was
Rs. 3,088 and on
account. of Mr,
Chaman Lan
RBs. 3,503,

20. {Answered along with question Nc. 0).



QUESTIONS AND ANSWERS, 29

Craivs oF Inpiax MEercuaNts 1N TANGANYIKA AGAINST THE EX-
GERMAN GOVERNMENT.

21. *Mr. Gaya Prasad Singh: (a) Are Government aware of the extent
of the claim of the Indian merchants in Tunganyike sgainst the ex-German
Government; and iy it & fauct that no less than 20 millions of Indians’
money have been jeopardised by the change of Government in that territory ?

. (b) Have any steps been taken to liquidate the debts of the people out
of the confiscated property of Germany?

(c) Is it a fact that unde: Article 297 (e) of the Peace Treaty, the
nationals of Allied Powers are entitled to compensati- 1 in respect of damage
or injury inflicted upon their property, nghts or interests; and that this
compensation is to be borne by Germany? And if sn, what steps have the
Government taken to reimburse, or compensate the Indian residents of
Tanganyika for their loss in respect of these ‘‘debts of honour’’'?

Mr. L. Graham: (a) The Government of India have seen o letter
addressed to the High Commissioner for India by the Indisn Association,
Tanganyika Territory, in which it is stated that Indians in that territory
have claims aggregating two crores of rupees in respect of currency notes
of the former (German East Africa Government that were forced upon
them by Govermmnent decrees and also of property seized by the German
authorities. No such claims have been received by the Government of
India and they have no information of the accuracy of the staferdenis
made in the said letter. .

(b) and (c). Article 207 (e) of the Treaty of Versailles provides for the
compensation of Allied nationals in respect of injury inflicted on their pro- |
perty, rights or interests in German territory by the application of excep-
tional war measures, and provides that such claims shall be investigated,
and the amount of compensation detormined by the Mixed Arbitral Tri-
bunal provided for in the Treaty or by an arbitrator appointed by the
Tribunal. This Article further lays down that such compensption shall
be borne by Germany and may be charged upon the property of German
nationals within the territory of the claimant’s State.

It rests with the claimants to establish their claims before the Mixed
Arbitral Tribunal which at present is sitting in London and anyv compensi-
tion awarded by the Tribunal will be met from the proceeds of liquidation
of German property in Tanganyika "erritory. As the Treaty has set up
a special Tribunal for dealing with such claims the Government of India
have no locus standi under the Treaty to deal with these claims.

8ir Darcy Lindsay: Are the Government aware that in addition to the
German notes referred to by the Honourable Member there are also claims
under interim notes and cash receipts for money which was almost forcibly
taken from the people?

Mr. I.. Grlh&m I think I have said in my answer, 8ir, that the clais
are not only in respeet of currency notes but also in respect of property
seized by the German. suthorities. I think that meets the Honourable
Member. 1 .

B
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8ir Darcy Lindsay: No, Sir; hardly. It is not property.

Another. supplementary question, Sir. Are the Government aware
that the German Government have never definitely repudiated liability
but keep on procrastinating by asking for more information? Also that two
German officials have quite recently arrived in Dar-es-Salam with the
alleged object of redeeming vouchers issued to the Askaris they employed
in the war and that this shows a desire to meet just liability ?

‘Mr. L. Graham: T am very glad to heag it, Sir. Government have not
received that information.

Sir Darcy Lindsay: In the common interests of the Indian community,.
will Government obtain from the Government of Tanganyika particulars of
claims of Indians and full information in order to examine the position
closely with a view to the German Government being called upon to come
to a definite decision in the case, and, if unfavourable, to submit the claim™
to the Tribunal of the I.eague of Nations?

Mr. L. Graham: I tried to make it clear in my answer, Sir, that the
persons who have these claims are under the Treaty required to go before
the Mixed Arbitral Tribunal They are not required to come to the Gov-
emmment of India. The Government of India have at present no locus
standi fo deal with these claims.

8ir Darcy Lindsay: I maintain, Sir, that the Government of India in
looking after the interests of their people can give very great assistance:
in this matter.

Avizoep Feavps ix tHe Stores DepartyMext or THE East Ixpiawn
Rainway.

99. *Mr. Gaya Pragad 8ingh: (a) Has the attontion of the Government
been drawn to the Amrita Bazar Patrika, dated the 1st November, 1925,
in which it is stated—'‘Strange rumours are in the air about a series of
swindling that have been taking place in the Stor:s Department of the East
Indian Kailway. About seven of the officers have been alleged to be sus-
pended or discharged. The amount involved in these swindling operations
is estimated to be about a crore and six lakhs''?

(b) Is there any truth in this report, and what are the names of the
officers concerned ? ‘

(c) What steps have been taken in the matter?

The Honourable Sir Charles Innes: (a) Government have scen the article
referred to.

(b) and (c). The Honourable Member is'referred to the editorial articles
in the Amrita Bawar Patrika of the 5th December, 1925, on the subject and
the letter, dated 1st December, 1925, addressed by the Secretary, Railway
Board, to the Editor, Amrita Bazar Patrike, and published in the issue of
the paper, dated 6th Dece‘nber, 1025. 1 take this opportunity of saying,

4

.
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however, that &' departmental investigation did take place into certain
transactions of the Stores Department of the East Indian Railway. These
transactions-involved the -Railway in no financial loss, but as a.result of
the investigation conducted by the Agent. it was considered necessary to
dismiss from service two senior officials of the Storcs Department.

REMOVAL OF THE IMPERIAL Lirary rrod CaucuTra 0 D mm

23. *Mr. Gaya Prasad Bingh: (a) Have the Government arrned at
any decision regarding the future of the Imperial Library of Calcutta?

(b) Will the Legislative Assembly or the Leglslatlve Council of Bengal
be given a chance to express their opinion before any decision is arrived at
regardig the proposed removal of the Imperial-Library to Delhi?

Mr. J. W. Bhore: (a) No.

(b) The point will be given due consideration before a final decison is
reached on the proposed transfer.

AcTiox TAKEN oN NoN-Or¥ricial. RESOLUTIONS PASSED BY THE LEGISLA-
TIVE ASSEMBL\' AND THE Cor.NCIL OF STATE.

24. *Mr. Gaya Prasad Slngh' Will the Government be pleased to lay
on the table a statement giving the non-official Resolutions passed by~ the
Legislative Assembly, and the Council of State separately, since the begin-
ning of 1924 up to now, indicating the steps taken on them by quern-

ment?

Mr. L. Graham: In regard to Resolutions adopted by the Council of
Btate during the Delhi Sesmon, 1924, and by the Legislative Assembly dur-
ing the Delhi and Simla Sessions, 1924 the Honourable Member is referred

to the following:

(1) Statement laid on the table of the Council of State on the 4th
June, 1924, in reply to the Honourable Mr, R. P. Karandi-
kar’s question (pages 785-786 of the Council of State Debates,
Volume IV, No. 28).

(2) Statement laid on the table of the Legislative Assembly on the
27th May, 1924, in reply to Mr. S. Sadiq Hasan's question
(pages 2261-2262 of the Legislative Assembly Debates,
Volume IV, No. 39).

(8) Statement laid on the table of the Legislative Assembly on the
23rd February, 1925, in reply to Mr. R. Shanmukham
Chetty’s question (pages 1343-1344 of the Legislative Assem-
bly Debates, Volume V, No. 21),

2. Statements in regard to the Slm]a Session of the Council of State,
1994, and ;the Delhi and Simla Sessions of the Council of State and the
Legtslahve Assomblv, ]925 are lald on’ the taI]le

g
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Statement showing non-official Resolutions adopted by the Councsl of State during the Simla
Seasion, 1924, and aotion taken by Government thereon.

Serial
N

o0,

=

Date on which

Dmr\mt

Bubjeot of Resola~
moved, By whom, muon. oonoemod Aoction taken by Goverument,
|
9th September, | The  Honourable | Annual provision | Finanoe , | It has been deelded to make am
1924, 8ir Maneckjt | for the reduction annaal ¥IOMOn for tive years
Dadabhoy. or avoidance of commenciug from 1925-26 towards
public debt, redaction or avoidance of debt—
vido Govornmnt of Iudia, Fine
fnt fom
No. F.-w-ll-l" dlted the oth
Deoember, 1024.
17th September,| The . Honourablo Appolnt.ment ot a| Do, . | The Honourable Bardar Jogendra
1924, Bardar Jogend of 8ingh was appointed Member of
Singh, the produoeu the  Indian Taxation Enqeiry
on the Taxation Oommittee.
Enquiry Com-
mittee.
22nd Boptem- Ditto . pointment ohn Raflway , [ The Besolution will be borne in
ber, 1 fmlim 1o mind when making seleations for

Rallway Boud

appointments in the Rallway

oard as they fall vaeants,

Statement showing non-official Resolutions adopted by the Council of State during the Delhi

Session, 1925, and action tuken by Goverminent thereon,

.

¢
Serial
No.

@

3

16th February,
1923,

- 17th February,
1038,

The  Honourable
Dr. Sir  Dova
Prasad
dhikary,

The
Khan
Ebrahim Haroon
Jaffor,

Honourable

Sarva-

artistic crafts.

Supply of Ganges
water at  and
helow Narora,

Bahadur ' Bchool of Mini

Establishment of a
o ng
in Chota Nagpur.

D“:]:?o:_ bich By whom. Snbpott;;ln.xeloln- 'Z:.’;Z;‘,";:;“ Aotion taken by Government.
22d January, !The Honourable | Removal of the bar | Army « | The undertaking which was given
1028, * Mr, Phiroze C. n the admis- on behalf of Government, has
Sethna, slon of Indian heen fulfilled. The Sccretary of
students 1o the State was addressed on the
Univorsity Train- subject. in March, 1925.
iug Corps attached
to the different
Universities in the|
United Kingdom,
3gth January, |The  Honourable | Scholarships  and | Industries | Proposals for the establishment of
1925, Khan  Bahadur| prizes for Indian {and Labour.| & Central Art Institute at
Ebrehin  Haroou | art students  ene Delhi are at present ander con-
Jafter, gaged in paintin, sideratfon of the Goverument
Aculpture, nruh§ of India.
teotare aud

After consulting the Government
of the United Provinces the
Government . of India have
decided not to take auy action
on thc Resolutdon,

As stated during the debate om
this Resolution a school of
miunes is under construction at
Dhanbad in the Chota Na|
Division of Bihay and Orivsa.
Tty fivst scsnion will commence
from 1st November, 1930,
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Statement showing non-official Resolutions adopted by the Council of State during the Simla
Session, 1985, and aotion taken by Government thereon.

‘Beriul
No.

-

o

Date on which
moved,

By whom,

Subject of Resolue
tion,

Department

concerned,

Actfon taken by Government,

$th September,
m!:p !

16th Septeniber,
1925,

Ditte

10th September,
1935,

The Honoursble
Mr, Phireze C.
Bethna.

The Honourahle
Dr, Sir Deva Pra-
sad Sarvadhikary,

The Honourable Dr,
Sfr Dova Prasad
- Sarvadhikary,

The Homourable
Rei Bahadur Lala!
Ram Saran Das.

Indianisation of the
staff and establish-
ment of the High
Commissioner for
India in the United|
Kingdom,

Protection of the
rights of Indisna
in Bouth Africa.

Work done by the
Central Govern.
ment fn  connec-
tion with the
trapsferred subd-
fectn. R

Concession  rates
for railway freight
on coal,

Comruerce,

Education,
ealth and

Landa,

Home .

Rafiway .

A copy of the debate on the

Resolntion has been forward-
ed (o the High Comminsioner
and he has been informed that
the Government of India desire
that the principle involved in
the Resoiution should be fol-
lowed and that consistently
with economy and cfficiency
opportunities should be taken
to %dhnm the higher staff of
the establishment.

The Resolution was communicated

to His Majesty's Secretary of
Btate for Indfa by telegram on
the 11th September, 1625, and
with his approval negotiations
wore entered into to obiain the
consent of the Union Govern-
ment 1o the despatch of a de-
putation to South Africa. The
result of these negotiations has
been that, with the concur-
rence of the Union Govern.
ment, & deqytoﬂon consisting
of Mr. G. Y. Paddison, £.8.1.
. Commission of
Labour, Madras,
Prarad Rarvadhfkary, K¢,
C.LLE,, and the Honoursble
Saiyad Raoza AN, Member,
Councfl of Btate, uocomgnn!o&
by Mr. G.S, Bajpal, C.B.K.,
1.C.8,, as Becretary, is, at pre-
sent, in Bouth Africs, colleot-
ing {nformation regarding the
economie condition and géneral
position of the resident Indian
ocommunity in South Africa
and ascertaining their wishes
and n%uiremenu. with a view
10 further representations and
discussions on the subjeoct,

The question of the action to
be taken is under the eonsie
iie‘lin‘:ion of the Government of
ndia,

The malter f3 still under congf~
deration,
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Statemut showing non-official Besolutions adopted by the Legislative Assemlly during the
Delki, Session, 1995, and action taken by Governmont thereon.

Serinl
No,

1

Date ou which
moved,

Brd and 47th
January, 1928,

27th  January
and Sth Feb-
ruary, 1926,

8th  January
and 5th Peb-
ruury, 1928,

12th ¥ebraary,
1825,

17th and 10th Mr. B. Venkatapati-
braar, .

Fe
1

|
1
!

| Mr. M. K. Acharya.

t
{ Mr. C, Duratswami
t Afyangar, :

i

i
§fr  Purshotamdas
Thakurdas,

raju,

Committee. {
i
1

i

Grievauces of the !
subordinate  ems-
l)ln cen of the |
ndian Railways. ;

Crimfua Law -Aw-
L+ Ondi
nance I of 1924,

i

, !
Veutdlation of the;
ﬁevunou of In-!
na in Mandated |
Territorics. I

i

Establishment of a
Military College.

. Subject of Departmeni

By whom. Resolution, ‘ converned, |

AMr. B. Venkatn-| Exchange and Cur- ' Finance .
patiraju, rency Enquiry

Raflway .

Homg .

Legislative

Army .

The resolutfon has been

Astion taken by Government.

—— e ta

Ar announced fn His Exccllency

the Viceroy's speech in the
Indian Lo ture on the 20th
August, 1935, a Royal Commis-
sion on Iudiam Unrrency and
Finauce has been appointed
to examine and report on
the lndisn exchange and
currenoy aystem and practice,
The Government. of Indis are not.
in agreement with thig Re-
solution and do wuot, there-
fore, })ropow to iuitiate
the enquiry sugygested therein.
They have drawn the atten-
tion of Railway Administra.
tfonx *to the debates on the
Resolution as  also on the
Budget, and they have no
doubt that any genuiune
griovaucoes which exist, will
be remedied by the Raflway
Administrations concerned,

The Government of India have

ot been able to accept the
recommendations contfained in
the Resolution, No action
was accordfugly taken other
than to report, the result of the
debate to the Hecretary of
State,

The Government of India, while

unable 10 contemplate uction
on the Unes reconunended,
drew the attention of the
Secretary of State to the report,
of the debate, and asked him
10 move forearly examination
by the Colonial Office of the
language grievance which had
already been fully represented
by the Colonies Committee.
given
effcet to by the appointment
of the Bkeen Committee,

Statement chowihy won-ufficial Resulutidns adopted by the Legislative Assembly Bring the
-Sunla Session, 1925, und action tuken by Government thereon.

Rerial
No.

1
2

L

D.io on which

16th September,
1938, .

,| 8ir  Purahotamdas
Thakurdas,

|

R

Suspension of the
comn excine duty.

PFinance .

hject of Hesolu- | Department,
moved. By whow, Sube tt,!au. concorned, | Action taken by Government.
#nd Septewber, | Hajl Wajihuddin , | Prohibition of | Finance ,| N0 sclion was considered by
1928. quors, . @overnment, to be hecessary,
2nd Septembor, | Dr. K. G, Lohokare | Recruitment. to the | Army . | The undertaking which was given
28, Indian  Medical by Government to bring the
Nervice, dobate to the mnotico of the
Meuretary of State hus  been
fuliled and the question of
whast further action should be
taken with ragard to 1h{s Re-
- ° lntion is being exumined
ond and 16th | Pandit  Shamilal | Aynendinent. of the | Home ., | For the reasons indicated in the
September,| Nohru, Electoral Rules in l-gong Department Resolution
loﬁg. regard to political No, F.-5:¢—25-Pub., dated the
disqualifications. 30th October, 1928, the Govern-
ment of Indfu were unkhle to

accopt the recosnuendation

contained in the Resolution,
The collection of the duty has been

suspended with effect from the

18t December, 1888-—vide -Gov-

ermment of India, Finanes

Department, Notification No.
F.~180-F,, dated the 18t Decem-~
ber, 1035,
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The Bawrpa Mrvrrprr Case,

25. *Mr. Gaya Prasad Singh: (@) Will the Government kindly state if
they intend to take any further proceedings in connection with what is
known as the Bawla murder case?

(b) Has there been any correspondence between the Government and
‘the Local Government on this subject?

The Honourable Sir Alexander Muddiman: I am not at present pre-
pared to make any statement in the matter.

Repvcerion oF TaIRD Crass axD INTERMEDIATE Crass Fanrgs oNy THE .
East INpiaN Rainway. .

26. *Mr. Gaya Prasad Singh: Will the Government kindly state the
rates at which third and intermediate class railway fares on the East
Indian Railway have been reduced since 1st January, 1926?

Mr. G. G. Sim: A statement showing the rates for intermediate and
third class fares in force on the East Indian Railway from 1st January
1926 is placed on the table.

Statement shewing the rates for intermediate and third class fares in force on the
East Indian Railway from 1st Janmiary, 1926,

INTERMEDIATE CLASS. R
By Mtl’il"—‘
First 300 miles « . n . . . 7 pies per mile, :
Additional distance . . . % ., o,
By Ordinary Train— .
Fir«t 800 miles . . . . 6 pies per mile.
Additional distance . . . 3

THIRD CLASS.

By Mail— - . ’\
Firat 300 miles . . . . 5 pies per mile, '
301—600 ,, . . . . . 33, .

Additiona) distance . . . . 3 ” »

By Ordinary Train—
Tirst 300 miles . . . . . 34 pies per mile.
Additional distance . . . . . 2} » . »

Mr. Gaya Prasad Singh: Has there.been any increase in the rates for
‘third class passengers travelling below 300 miles?

Mr, G. G. 8im: No.

Mr. Gaya Prasad Singh: Is the Honourable Member quite sure of his
statement, because my information is that lately there has been an in-
«crease in certain cases? (Laughter.) ‘
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GraxT BY CERTAIN Rammwavs or PREFERENTIAT. RaTEs ox Goops
SHIPPED BY A PARTICULAR LINE OoF STEAMERS.

27. *Mr. Gaya Prasad Singh: (a) Is it a fact that some Railway admi-
nistrations in India grant low or preferential rates on certain goods intended
for export from India, on condition that these goods are shipped by a par-
ticular non-Indian line of steamers?

(b) T so, what are the Railways in India whlch do s0; and in respect of
what steamship companies?

The Honourable Sir Oharles Innes: The Honourable Member is referred

to the answer given in this Assembly on 20th March, 1924, to a similar
questxon (No. 919) asked bv Mr. Kumar Sankar Ray.

Rerorr or Tie DEck PassENGERS’ CoyyiTree or 1921.

28. *Mr. Gaya Prasad Singh: Will the Government kindly state what

steps huve been taken on the Report of the Deck Passengers’ Committee
of 1921?

The Honourable Sir Charles Innes: The attention of the Honourable
Member ix invited to the answer given on the 27th August, 1925, to a ques-
tion by Diwan Bahadur M. Ramachandra Rao on this subject.

RECOMMENDATION® OF THE AUXILIARY AND TEeRRITORIAT, FORCES
COMMITTEE.
e

29. *Khan Bahadur Sarfaraz Hussaln Khan: (a) With reference to
the Government reply to question No. 56 in the meeting of the Council of
State held on 1st September, 1925, regarding the recommendations of the
Auxiliarv and Territorial Forces Committee, will . the Government be:
pleased to state if they have received the final replies of all Local Govern-
ments? |

(b) If 8o, have they come to any final conclusion on the subject?

M. E. Burdon: (a) and (b). Actually the final replies of all Local Gov-
erhments have not yet been received and the Government of India have not
yet reached a final conclusion; but tha Government of India have been
activelv considering the Repord and it is anticipated that only a very short
time will elapse before they decide upon the course of action which they
propose to take on the recommendations of the Committee.

ApmissioN oF INDTAN StUrpENTS To UNiversity OFFICERS’
Trarnine Corrs,

80. *Khan Bahadur Sarfarazx Hussaln Khan: (1) With reference to-
Government reply to question No. 55, in the meeting of the Council of
State held on the 1st September, 1925, régarding the disability imposed o
Indian students regarding admission to University Officers’ Training

Corps, will the Government be pleased to state if any reply has now
been received from the Secretary of State?

(b) 1f so, will they please lay it on the tahle?
M?. E. Burdon: (a) ajd (b). The answer is in the negative.
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- Diwan Bahadur M. Ramachandra Rao: May I ask the Honoufable-
Member when any decision is expected on this matter?

Mr. E. Burdon: I am not in a position to say.

Diwan Bahadur M. Ramachandra Rao: Is it not a fact that this matter
has been pending for the lart 8% or 4 ycars?

Mr. E. Burdon: I think the Honourable Member is approximately
correct.

Diwan Bahadur M. Ramachandra Rao: May 1 know whether it is not
necessary at least now to mmake a representation that some decision should
be arrived at as early as possible?

Mr. E. Burdon: 1 understand that the Secretary of State has suspended
consideration of specific -questions rclating to the further military training
of Indiaus until in particular the Skeen Committee has reported.

Diwan Bahadur M. Ramachandra Rao: May I inform the Honourable:
Member that this question relates to the students of British Universities.
and .their admission to the University Officers’ Training Corps, which has
nothing to do at present with the questions with which the Skeen Com-
mittee is now dealing,

Mr. E. Burdon: Iv am afraid I do not agree with the Honourable Mem-
ber.

Hicu Scroorn AT Raisixa.

81. *Khan Bahadur Sarfaraz Hussain Khan: With referenee ‘o
the Government reply to question No. 102 in the meeting of the Council of
State held on the 7th September, 1925, regarding the High School at
Raisina, will the Government be pleased to state what progress has been
made in the matter?

Mr. J. W. Bhore: The Imperial Delhi Municipal Committee are con-
sidering the proposal to raise the school at Raisina to the status of a High
School with effect from the 1st April of thir vear.

Rerowt BY KuNwar ManARAI SINGH RECARDING HIS DEPCTATION TO
MACRITIUS.

82. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference . to
Government reply to question No. 50 in the mceting of the Council of
State held on the B8lst August, 1925, regardmg the report by Kunwar
Maharaj Singh on his deputation to Mauritius, will the Government pleage
statc whether they are now in a position to state if final decisions have-
been arrived at?

(b) If not, by what time are they expected to arrive at a decision in the
matter?

Mr. J. W. Bhore: (a) and (b). Final decisions have not yet becn arrived
at and Government are not in a position to say when they will be reached.
The various recommendations made in Kunwar Maharaj Singh’s report
have been commended to the consideration of the Colonial Government,
but the CGovernment of India have not vet heen informed of ﬂm netinn-

taken upon them. ‘
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Mr. Gaya Pragad Singh: Will this House be given an ‘opportunity of
-discussing this question before final decisions are reached?

Mr, J. W. Bhore: I um. not in a position to say.

Busixgss poxe IN Ixpia sy Manixe Insuraxce CoMpaNigs,

33. *Khan Bahadur Sarfaraz Hussain Khan: (1) With reference to
‘Governminent reply to question No. 49 (c¢), (d) and (e) in the meeting of the
Council of State held on the 81st August, 1925, regarding the business
done in India by Marine Insurance Companies, will the Government please
-state if the information with regard to (c) and (d) has been collected, and
if the inquiries with regurd to (¢) have been completed?

(2) If so, will they please communicate the result to the House?

The Honourable Sir Oharles Innes: (1) and (2). Information in regard
to (c) and (d) of question No. 49 in the Council of State referred to by the
Honourable Member is still being collected. '

As regards (e) of that question, Marine Insurance Compunies of the kind
mentioned are not required to keep deposits with the Government of India.

Duverorsext or . THE Stucan [NDUSTRY.

34. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
the reply given to question No. 48 in the Counecil of State on the 81st
August, 1925, regarding the development of the sugar industry, will the
Government please state if the replies of all Local Governinents have
‘heen received? '

(b) If 8o, will they please place the copics in the Library of the House?

Mr. J. W. Bhore: The letters from the Governments of Bombay and
Assam have been placed in the Members' Library., No reports from other
.Local Governments have yct heen received.

AsortrioN or THE Surgr-Tax axp Repcerron or tHE Incoumr-Tax.

85. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply ‘I am not in a position to make any statement sbout
the next year’s Budget’’ to question No. 45 in the meeting of the Council
of State held on the 8lst August, 1925, regarding the abolition of the
super-tax and reduction of the income-tax, will the Governiment be pleased
to make a statement now? '

The Honourable Sir Basil Blackett: I would request the Honourable
Member to await the presentation of the Budget.

Tae Pumie Durr Comuission’s Rerorr..

86. *Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to
Government reply to question No. 62 in the meeting of the Council of
‘State held on the 25th August, 1925, regarding the Philip Duff Commission’s
Report, will the Government be pleased to state if they have cdnsidered
the matter? .

(b) If gp, will the Governmen't state what conclusions they have arrived
-at?



QUESTIONS AND ANSWERS. 39

The Honourable Sir Alexander Muddiman: As the Honourable Member
is awure a Resolution on the subject by Mr. B3. Das has obtained the third
place in the ballot and is coming up-for discussion on the 26th January.
I think it inadvisable to anticipate any stutement which may be made on

that day.

Rebucrioy of ruk Dyry oN Saur vsep ror Fisp Curivg,

87. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply to question No. 87, in the mecting of the Council of
State held on the 25th Augu.t, 1925, regarding the reduction of the duty
-on salt used for fish curing, will the Government please state:

(@) if the information has been obtained? ‘
(b) if obtained, will they furnish it to the House?"
(¢) If not, by what time is it expected to be collected?

The Honourable Sir Basil Blackett: («) The reply is in the affirmative.
(b) A copy of the reply sent to the Honourable Mr. V. Ramadas Pan-
tulu is laid on the table. - )

(¢) Does not arise.

Copy of demi-officid letter from V. S. Sundaram, Egq., Under Secrctdry to the
Government of India, to the Honourable Mr. V. Ramadus Pantulu, Member,
Council of State, (!. No. 303-Salt|25, dated the 2nd October, 1925,

CouNciL oF BrtaTE—QuEsTION—THE HoNovRABLE Mz. V. Ramabas  Pangvrv—IMBRTH
Savr—8SaLtT ror Frsu CuriNng Purrosgs—DuTy oN—. '

. As promised by the Honourable Mr. McWatlers in reply to your question No. 37,
dated 25th August 1925, in the Council of State, I am desired to furnish the following
information which has since been received.

2. Clausge (¢).—The use of salt earth was probibited in 1882 with a view to protect
the salt revenue. "This prohibition. involved a certain amount of hardship to the
persons engaged in fish curing industry but the Madras Government  considered that,
in the interests of the public consumers it was undesirable that fish cured with salt
earth which was at best extremely offensive and unwholesome. should be allowed to
pass into the market, that no rules for the collection of salt earth for fish curing, likely
to he satisfactory to the fishermen while safeguarding the interests of the public
revenue, could be framed, and that the only remedy for the grievances of the curers
wus the opening of a sufficient number of fish curing yards where salt could be
issued at a low price to them. This is now heing done. 1t may therefore be said
that the use of salt earth for fish curing purposes was prohibited ai least partly on
sanitary grounds.

3. Clause (b).—The issue price charged for some years was annas 10 a maund but
with effect from 1st April 1824, the date on which all the yards in this Presidency
were transferred from the control of the Board of Revenue to that of the Director of
Fisheries, the price was enhanced to Rs. 1.4.0 per maund with a view to reduce the
loss on the working of the yards which in the year 1022.23 amounted to Rs. 1:356 lakhs.

4. Clauses (c) and (d).—~No duty is levied on salt issued to curers. The Govern-
ment_of India have agreed to remit the duty ou salt issued for fish curing purposes.
The Honourable Member apparently refers to the price at which salt is issued at the
yards which as stated above has been enhanced to Rs. 1-4-0 per maund. 'This price
represents the estimated cost of purchasing, transporting and issuing salt to the,
curers.

5. Clauze (e).—The question whether the increase in issue price ha s
hardship to the industry is now under consideration; if the (}ol:ormnent,s uﬂ"ﬁ;;ﬁg
that . the. price can safely be reduced with reference the figures of netgcost, the
appropriate change in the issue price will be made. ‘o ' o
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Drx1arn ro Tve DerressEp Crasses or ACCESS To THE Posr AND
TrLEGRAPH OFFICES IN THE MaDRras PRESIDENCY.

88. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference
to Govemment reply ' The three remaining complaints are still under
enquiry "’ in reply to question No. 84 (a) in the meeting of the Council of
State held on the 25th August, 1925, regarding the denial to the depressed
classes of access to post and telegraph offices in the Madras Presidency,
will the Government please state if the inquiry has been completed?

(b) If commleted, will they please state what the result of the inquiry
has been? i

Mr, @G. P. Roy: Of the three remaining cases of complaints, two were
found groundless and in the third case, the office has been removed to an
nceessible locality with effect from the 4th November, 1925.

NumBEr of Ixpraxn Exrkcumive ENGINEERS EMPLOYED IN THE
"NIxE ProvixcEs.

39. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
the statcment laid on the table in Government reply to question No. 81 in
the meeting of the Council of State held on the 25th August, 1925, show-
ing that the number of Executive Engineers in the 9 Provinces of India
is 382, will the Government please state how many of these are Indians?

The Honourable Sir Bhupendra Nath Mitra: Of the 882 Executive
Engineers, 131 are Indians.

Resipexts 1IN INDIAN STaTES.

40. *Ehan Bahadur Sarfaraz Hussain Khan: With reference to
Government reply to question No. 33 in the meeting of the Council of
Btate held on the 25th August, 1825, will the Government please lay
on the table a statement giving the names of the 23 Residents and the
Indian States to which thev have been posted respectively, as well as
their respective monthly salaries?

Sir Denys Bray: T beg to rcfer the Honourable Memher to the Foremn
and Dolitical Department Quarterly List, a copy of which is in the
Library.

Gm\w oF LEAVE To Mvuaywmanax EMrrLovees oF THr East Iapiax
: Ramnway ronr THEIR JuMa PRAVERR.

41. *Khan Bahadur Sarfaraz Hussain Xhan: With reference to
,the reply given in the Council of State on the 25th August, 1925, to the
* question regarding the grant of leave to Muhammadan emplovees of the
East Indian Railway for their Juma pravers. will the Government please
state if they have sent their recommendation ?

The Honourable Sir Ohsples Innes: Yes.
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REPRESENTATIONS FROM LoCAL (GGOVERNMENTS REGARDING THE MESTON
SETTLEMENT. _
42. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
be pleased to state:
(¢) whether they have received from the Local Governments or from
any Local Government represcntations on the subject of the
Meston Settlement?
(b) If so, from which Local Government or Governments have they
received such representations?
The Honourable Sir Basil Blackett: (¢) and (). IRlepresentations were
received from the Govermnents of Bengal and Bombay in January and
March, respectively, last year.

AMENDMENT OF THE LAW RELATING TO INPANTICIDE.

43. *Khan Bahadur Sarfaraz Hussain “Khan: With reference to
‘Government reply to question No. 59 in the meeting of the Council of
Btate held on the 1st September, 1925, regarding the amendment of the
law relating to infanticide in India, will the Government please state
‘whether they have come to any decision regarding the expediency ol
amending the law? '

The Honourable Sir Alexander Muddiman: Local Governments have
been consulted on the subject.

ExeurrioN froM INcoME-Tax or THE PorrioNs or ProrITs palD TO
Poricy Houbers By Live Assukance CoOMPANIES.

44, *Khan Bahadur Sarfaraz Hussain Khan: With reference, to
‘Government reply ‘‘The matter is still under consideration. I hope =
decision will be arrived at shortly '’ in reply to question No. 59 in the
‘meeting of the Council of State held on the 1st September, 1925, regarding
the amendment of the Indian Income-Tax Act, will the Government please
-state: 2

(a) If they have arrived at a decision?

(b) If so, will they please state what the decision is?

(c) If not, by what time are they expected to arrive at a decision?

The Honourable Sir Basil Blackett: (¢) The reply is in the affirmative.
(b) A copy of the reply sent to the Honourable Mr. Phiroze C. Sethna

‘in Jaid on the table. - .
(¢) Does not arise. "

«Copy of letter R. Dis. No, 15-1. T.[25, duted the 5th October, 1925. from V. 8.
Sundaram, Eaq.. T'nder Secretary to the Government of India, to the Honourable
M». Phiroze (. Sethna, Member, Council of State.

INSURANCE COMPANIES—ABSSESSMENT OF—TAXABLE INCOME—INCLUBION IN, OF PROFITS
ALLOCATED TO POLICY HOLDERS—, YOUR QUESTIONS IN THE COUNCIL OF¥ STATE AND
REPLIES GIVEN THERETO BY THE HONOURABLE Mk, MOWATTERs ON 22ND JANUARY

1825 ANp lsT SErrEmBenr 1925,

With reference to the replies given to your questions, I am directed to say that
‘the Government of India have carefully oconsidered the proposal to exempt from o
Income-tax the ‘portious of profits which the Life Assurance Companies pay to policy
holders. The adaption of the proposal would involve a large sacrifice of revenve. Apart
from this the Government of India consider that the sums in question do form part
of the profits of the Companics. They therefore regret that they are not prepared
o amend the Income-tax Act or rules as you suggqu,‘l. »
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ENCOURAGEMENT OF INDIAN ARy,

-45. *Khan Bahadur S8arfaraz Hussain EKhan: With reference to-
Government reply to question No. 60 in the mceting of the Council of
State held on the 1st September, 1925, regarding the encouragement of
Indian Art, will the Government please state:

(a) 1f they have received officially the copy of the scheme framed by
the ‘‘ Prize of Delhi Committee ''?

(b) If not, will they please lay on the table the suggestions for the
establishment of a Central Art School at Delhi which are

being considered by Government?
The Honourable Sir Bhupendra Nath Mitra: («) Yes,

(b) Does not arise.
L ]
DervTamiox oF INDIANY DELEGATES TO CERTAIN INTERNATIONAL
CONXFERENCES.

46. *Khan Bahadur Sarfaraz Hussain Khan: With reference to
the statement laid on the table showing the Imperial and International
Conferences held during the years 1922, 1923 and 1924, in reply to ques-
tion No. 61 in the meeting of the Council of State held on the 1st Septem-
ber, 1925, will the Government please state the reasons why no Indiam
delegates were sent to the lnternational Conference for Phytopathology’
and Entomology held in June, 1923, at Wageeningen Holland: Inter-
national Cattle Breeding Congress held in the Netherlands in August,.
1928, and the Conference on Tropical Medicine in Angola?

Mr. J. W. Bhore: No Indian delegate was sent to the Inlernational
Conference for Phytopathology and Entomology in 1923 because it was
not considered that the importance of the Conference to India justified
the expenditure involved at a time of exceptional financial stringency.

With regurd to the International Cattle lBreeding Congress, 1 greatly
regret that an error has occurred in the statement referred to by the
Honourable Member. The information that no delegate had been sent
to this Conference was, I find, mistaken. As o matter of fact Mr. G. S.
Henderson, Imperia]l Agriculturist, Pusn, was, at the suggestion of the
Government of India, nominated by the Becretary of State to represent
them at~the Congress. He was at the time on leave in England and
was considered the most suitable representative.

No delegate was sent to the Conference on Tropical Medigine in Angola
beeause it was not considered that a study of the medical problems of
that country was likely to be of material use in India.

Pay oF DivisioNan AccorNTANTS oF THE Prsric Works DEPARTMENT.

47. *Mr. C. 8. Ranga Iyer: (¢) Is it a fact that the Divisional
.Account-ants' Establishment of the Public Works Department, borne on
Provincial scales and paid from Provincial revenues, is under the
administrative control of the Central Government? B

-(b) Ts the divisional accountant treated as the senior member of the
office e8tablishment of a Public Works Division? '



QUESTIONS AND ANSWERS. ' 48

(¢) Were not the B8rd and 4th grades of the Subordinate Accounts.
Service of the Public Works Department as organised in 1864, and classi-
fied as the Divisional Accountants’ Service in 1910, as follows:

Rs.
Fourth Grade . . . .. . . . 80—7—1560
Third Grade . . . . . . 160—10—240 ¥

(d) Is it a fact that this scale of pay was for the first time revised"
in 1920 and substituted by a time-scale of Rs. 80—10—250—20—5—270 in.
which the minimum remained exactly, and the maximum practically, the
same as in 18647

c
Pay oF DivisioNarn AccouNTants oF THE PuBric Works DEPARTMENT.

48. *Mr. O. 8. Ranga Iyer: (a) Is it a fact, that the United Provinces -
Government at the time of revising the pay of the subordinate establish--
ments under their control in 1920, accepted, in Finance Department Resolu-
tion No. 2418/X.-889, dated 17th June, 1920, that in that Province even:
82'6 per cent. increase was insufficient on an average?

(b) Did the said Government sanction the following scale for the Divi-

sional Accountants serving in their Province? N
B

IT Grade . . . . . . 120—140—9—210
IGmde . .+« . . . . . .  216—12}—8Ib
(c) Is it a fact that the above scale was not accepted by the Govern-

ment of India and that the time-scale referred to in part (d) of the prewious -
question was applied to United Provinces Accountants also?

Pax or DivisioNar. AcoouNTaxts of THE PrBric Works DDEPARTMENT.

49. *Mr. 0. 5. Ranga Iyer: (¢) Is it a fact that the divisional
accountants are dissatistied with their present scale of pay?

(b) Did the divisional accountants submit in 1921 & memorial to the
Becretary of State?

(c) Was it rejected by the Seoretary of State? If so, why?

(d) Did the divisional accountants of the United Provinces again sub-
mit & memorial to His Excellency the Governor General in 1924°?

(¢) If so, will the Government be pleased to state what action has been.
taken and what is delaying the issue of orders thereon?

Pay or Divisiovar AccouNtTants or THE PrBric Wonrks DeravryENT.

50. *Mr. 0. S. Ranga Iyer: Is it a fact that there arc instances in
which clerks subordinate to the divisional accountants of the Public Works
Department draw more pay than the latter?

Pay oF DIVISIONAT, AccOorNTANTS OF THE PUuBLic Works DEPaARTMENT.

51. *Mr, O. S. Ranga Iyer: (a) Is it a fact that the Upper Subordinate
Sub-divisional Officers of the Public Works Department were, till lately,
borne on practically the same all:India scale of pav as the djvisional
aecountants ?
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(b) Are the Upper Bubordinate Sub-divisional Officers now drawing
higher salaries in the revised provincial scales than the divisional account-

.ants?

Pay or Divistoxan Accouxtants oFf THE PuBric Wonrks DEPARTMENT.

52. *Mr. O. 8. Ranga Iyer: (a¢) Do the Government intend to issue
orders revising the pay of the divisional accountants of the Lublic Works
Department?

(b) If not, why not?

The Honourable Sir Basil Blackett: I propose to answer questions
Nos. 47—52 together,

Qucations 47 and 48.—The reply is in the affirmative except that the
Divisional Accountants’ Service was constituted in 1917.
Question 49.—(a) and (b). Yes:

(¢) The memorial was rejected on account of financial stringency.
(d) Yes.

(e) Orders have issued rcvising the rates of pay of divisional account-
.ants in all provinces with effeet from the 1st March 1925.

Questions 50 and 51.—The information is being collected and will bo
furnished to the Honourable Member as soon as possible.
uestion 52.—Revised scales of pay have already been sanctioned
with” effect from the 1st March 1925.

Exrexprrure oN Froxtier ExpepITioNs.

58. *Khan Bahadur Sarfaraz Hussain Khan: (a) Is it & fact that no less
than Rs. 36,00,00,000 during the last 25 years has been incurred on the
Frontier expeditions as published in the New Spectator, Delhi, of the 6th
November, 1925, page 80?

(b) If the figure quoted is not correct, will the Government please give
the correct figure?

Mr. E. Burdon: (¢) and (b). The tigure of 86 crores given in the publica-
tion in question appears to be the figure of expenditure incurred on
Frontier expeditions during the 25 yesars from 1805-96 to 1919-1920,
inclusive of expenditure on the 3rd Afghan War. As such it is approxi-
mately correct.

GoverymeNT CodTRIBUTION TO THE IStAMIC COLLEGE AT PESHAWAR.
54. *Khan Bahadur Sarfaraz Hussain Khan: (a) Do Government con-
tribute to the Islamic College at Peshawar?
(b) If so, will they please state the amount’ of their annual contribu-
* tion?
Mr. J. W. Bhore: («¢) Yes.

(b) Bs. 70,000 a year for a term of five years from 1925-28 with an
.addition®] grant to the extent of twice the smount of the income from
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any . additional endowments which the management of the college may
sebure, subject t0 & maximum grant of Rs. 80,000 a year.

Bririsg ConstlL 1N KASHGAR.

55. *Khan Bahadur Sarfaraz Hussain Xhan: With reference to
the statement laid on the table showing the names and remunerations of
Consular and Diplomatic representatives outside India who are paid entirely
from the Indian Exchequer, in reply to question No. 75 in th® meeting
of the Council of State held on-the 1ls{ September, 1925, will the Govern-
ment be pleased to state how India is interested in the affairs of Kashgar?

Sir Denys Bray: There are a number of Indians, and particularly of
Indian traders in Kashgar and elsewhere in Chinese Turkestan, and the
trade between India and Chinese Turkestan is considerable. His Majesty's
Consul’s primary duty is to look after both.

Loss or 4 MaimL Bae. i

56. *Khan Bshadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been drawn to the paragraph under the heading ‘* Mail Bag
Missing” published in the issue of the Forward of the 10th November, -
1925? '

(b) If so, will the Government please state what action has been taken
in the matter? .

‘(c) Will the Government also please state what has been the result
of the action if taken? R

Mr. G. P. Roy: (a) Yes.

(b) Departmental and Police enquirics were set on foot, and a reward
of Rs. 800 was offered for the detection of the erime.

(c) No clue has yet been found.

Issve or RETvrRN JoumNkY Tickers oN THE BENGAL aND NortH
"WESTERN AND THE OupH AND RoHiLKHAND RarLwavs,

57. *Khan Bahadur Sarfaraz Hussain XKhan: With reference to
Government reply ‘‘ The practice on different Railways is not uniform
but the Government are aware that the Kast Indian Railway do issue
return journey tickets betwcen certain points’’, in reply to question
No. 117 (a) in the meeting of the Council of State held on the 14th Sep-
tember, 1925, will Government please state:

(a) what the practice is with regard to the issue of return journey
tickets on the Bengal & North-Western and Oudh and Rohil-
khand Railways?

(b) the points between which return journey tickets are issued on
the East Indian Railway?

Mr. @. @. 8im: (a) Return journey tickets are not issued on the Bengui

and North Western Railway.

o
»
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With effect from 1st January, 1926, the system of issuing first, second
and intermediate class 45-day return journey tickdts between selected
stations has been extended to the Oudh and Rohilkhand section of the
East Indian Railway.

(b) The Honourable Member is referred to the published Time Table
and Guide of the East Indian Railway.

Geaxt or CommissioNs T0 INDIAN CaDETS IN SANDHURST.

58. *Khan Bahadur Sarfarax Hussain Khan: With reference to
Government reply ‘‘ We are awaiting intimation regarding the grant of
their commissions '’ in reply to question No. 184 (b) and (c) in the meeting
of the Council of State held on the 15th September, 1925, regarding Indian
cadets in Sandhurst, will Government please state if they have rececived
the intimation?

Mr. E. Burdon: Yes. The grant of commissions to the six Indian
cad8ts was notified in the Gazette of India, dated the 56th December,
1925.

. Erkcrrirication oF THE ScBuBBAN Lines oN THE SovtrH Inpian
Rainway.

59. *Khan Bahadur Sarfarazx Hussain EKhan: 1. With reference to
Government reply ‘‘ Proposals have been received from the South Indian
Railway for the electrification of the suburban lines which are under
examination '’ in reply to a question of which private notice was given in
the nleeting of the Council of State held on the 10th September, 1925,
will the Government please state:

(a) if and what further progress has been made on the subject?

(b) whether they have also received proposals for the electrification
of railway communications in Northern India?

2. Will they please lay on the table for the information of the House
the proposals which they have received from the South Indian Railway?

Mr. G. G. Sim: 1(a) and 2. The Honourable Member is referred to
pages 25—31 of the Proceedings of the meeting of the Standing Finance
Committee for Railways held at Calcutta on the 12th November, 1925
(Volume 1I, No. 4). -

1 (b). A proposal for the electrification of the suburban lines near
Calcutta is under consideration.

Use oF BETTER PAPER FOR PRINTING ForMs or Passports fFOR INDIAN
Prrerius. ’

60. *Khan Bahadur Sarfaraz Hussain EKhan: With reference to
Government reply ‘‘The paper now used is said to be unsuitable for
the purpose and the Government of India hope soon to substitute better
p's,per for it '’ to question No. 167 in the meeting of the Council of State
held on the 28rd March, 1925, regarding the grievances of the Haj
pilgrims, will Government please state if they have substituted better

paper? o
t
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Mr. J. W. Bhore: It has been decided that the form of passport for
Indian pilgrims proceeding to the Hedjaz will be printed on azure laid
paper which is strong enough for the purpose.

Prorosep LEesISLATION TO APPLY MuHAMMADAN Law 1o THE KHoia
Suia Isxa Asrwi CoMMUNITY. ’

61. *Khan Bahadur Sarfarax Hussaln Khan: With reference to Gov-
ernment reply to my starred question No. 1077 (2) to (4) asked in the
meeting of the Legislative Assembly held on the 80th May, 1924, regarding
the petition of Khoja Shia Isna Ashri community, will the Government
please state what progress has been made in the matter?

The Honourable Sir Alexander Muddiman: Notice has been received
frdm Mr. Jinnah of a private Bill on the subject which he proposes to
move for leave to introduce in the Legislative Assembly.

FraxcHISE FOR WOMEN.

62. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply ‘‘ The matter contained in this paragraph is at present under
the consideration of Government '’ to question No, 168 in the meeting of
the Council of State held on the 24th March, 1925, regarding the franchise
for women, will the Government please state if they have come to any
decision in the matter?

(b) If so, will they please state what the decision is?

Francrise rou WoMEN.

63. *Khan Bahadur Sarfarax Hussain Khan: With reference to the
last sentence of psragraph 66 of the Report of the Reforms lnquiry Com-
mittee, 1924 ‘“We consider this to be a casus omissus and we would rectify
it by the inclusion of a proviso on the lines of the provisos in the Electoral
Rules for the Provincial Councils ', will Government please state:

(a) If any action has been taken in the matter?
(b) If not, when -they propose taking action?

The Honourable Sir Alexander Muddiman: I will answer the Honour-
able Member's Questions Nos. 62 and 638 together. The recommendations
of the Reforms Inquiry Committee referred to were accepted by this
House on the 17th September, 1925. The Secretary of State has since
been addressed on the amendments required in the various Electoral
Rules to give effect to these amendments and his sanction in Council is
awaited. '

FraNcHISE For WOMEN.
64. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
please lay on the table a statement, showing:

() the namer of the Provincial Councils in which Resolutions to re-
move the disqualification for being an elector which is due to
sex have been passed;

(b) the names of the Provincial Councils in which Resolutions to the
effect have been moved and withdrawn;

(c) the names of the Provincial Councils in which such Resolutions
were moved and negatived; and

(d) the names of Provincial Councils in which no such Resowtions
were moved ?

o2
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The Honourable Sir Alexander Muddiman: The Legislative Councils of
Madras, Bombay, Bengal, the United Provinces, the Punjah and .Assam
have passed the necessary Resolutions to provide for the removal of the
sex disqualification for registration on the electoral rolls. 1t was never
imposed in the case of the reformed Burma Legislative Couneil. A Resolu-
tion on the subject was moved in the Bihar and Orissa Legislative Council
but was defeated. As far as the Government of Ind'a are aware the
Central Provinces Legislative Council has not taken any action in this
direction.

Mr. B. Das: Have the Government of India taken any act'on on the
Resolution of the Honourable the Home Member passed last September
to amend the rule and to allow women to be elected to the Councils?’

The Honourable Sir Alexander Muddiman: I have replied to that.

Serciarn REPRESENTATION FOR FaCTORY LABOURERS IN THE LEGISIATIVE
ASSEMBLY.

65. *Khan Bahadur Sarfaraz Hussaln Khan: With reference to recom-
mendation 10 in the summary of recommendations in the Report of the
Reforms Inquiry Committee, 1924 ‘‘ Special representation for factory
labourers in the Legislative Assembly should be provided for, if Local Gov-
ernments can make arrangements by election, and if not by nomination "',
will the Government please state if they have consulted the Local
Gqvernments ?

The Honourable Sir Alexander Muddman: Yes.

Exemrrion or MEMBERS or LrcIsLATIVE BODIES FROM SERVING AS
JURORS OR ASSESSORS, ETC.

66. *Khan Bahadur Sarfaraz Hussain Khan: With reference to recom-
mendation 18 of the summary of recommendaticns of the Report of the
Reforms Inquiry Committee ‘* Members of the Legislative bodies consti-
tuted under the Act should be exempted from (i) serving as jurors or
ansessors; and (ii) arrest and imprisonment for civil causes during meetings
of the Legislatures in question and fcr periods of a week before and after

such meetings "', will Government please state if they have decided to
give effect to this recommendation of the Committee? ’

The Honourable Sir Alexander Muddiman: I invite the Honourable
Member’s attention to the Legislative Members Exemption Act, 1925
(Act No. XXIII of 1925). So far as I remember the Honourable Member,
who originally put the question and who now puts the question, was
present in this House when that Bill was passed on the 1st September,
1925.

Tre Pubric Service Comwission.

67. *Khan Bahadur Sarfaraz Husgain Khan: With reference to Gov-
emmegt reply to starred question No. 12 (b) and the supplementary ques-
tion regarding the sppoi:'ﬁment of the Public Service Commission, asked

Sy
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n the meeting of the Legislative Assembly held on the 25th August, 1925,
will the Government please state:

(a) If the personnel of the Public Service. Commission has been
selected?

(b) Whether Government are prepared to consult this House before
coming to a final eonclusion about its functions and powers?

The Honourable Sir Alexander Muddiman: I would refer the Honourable
Member to the answer given by me to Mr. Gaya Prasad Singh this
morning. '

RECOMMENDATIONS OF THE INDIAN MERCANTILE MARINE COMMITTEE.

68. *Khan Bahadur Sarfarazx Hussain Khan: With reference to Gov-
ernment reply ‘‘ The recommendations made by the Indian Mercantile
lilarine Committee are still under the consideration of Government, but
the services of an expert are being obtained from England to draw up a
detailed scheme for the establishment of a training ship in Indian waters *’,
will the Government please state:

(a) If they have considered the Report?
(b) Whether they have obtained the services of an expert?

The Honourable Sir COharles Innes: (a) Yes.
(b) Yes. The expert has submitted his report which is under considera-
tion. )

ResorurioN RE THE SurPLY oF GaNGEs WATER BELOW NaRORA.

69. *Khan Bahadur Sarfarax Hussain Khan: With reference to Gov-
ernment reply to the second supplementary question to starred question
No. 28, asked in the meeting of the Legislative Assembly held on the
25th August, 1925, regarding the Resolution regarding the supply of Ganges
water below Narora, will Government please lay on the table a summary of
the Local Government’s reasons?

The Honourable Sir Bhupendra Nath Mitra: A copy of a lctter
dated the 28rd May, 1925, from the Government of the United Provinces

is laid on the table.

Cory or reTrer No. NT..507/TW/1B-2-W/ON-5, pa1ep THE 23RD MAy, 1925, rROM THE
Jornr SECRETARY T0 GOVERNMENT, UNITED PROVINCES, PyBLiIc WORKS DEPARTMENT,
IRRIGATION BRANCH, TO THE SECRETARY TO GOVERNMENT OF INDIA, DEPARTMENT OF
INDUSTRIES AND LABOUR, PuBrLic Works BRANCH

Supply of Ganges water at and below Narora.

With reference to your letter No. 1.-7/59, ‘dated the 24th March, 1925, I am directed
to state that the Narora weir was completed in March, 1878, and that no religious
question was ever raised in regard to any shortage of the supply of Ganges water
below the weir for 36 years thereafter. ~The éimple reason for this altitude was that
a large volume of such water was still passing below the weir through the gaps in its
foundations in the sandy bed of the river. Moreover, tha volume of water in the river
increases every mile by percolation through its bed. With the exception of Ramghat,
which has been declining in importance, there is in the reaches below Narora no sacred
ghat of importance until Bithur, 160 miles away, is reached aud owing to this percola-
tion there is always an ample supply of water there. Hence no perceptible incon-
venience has ever been felt by any large section of the Hindu oommunity. »
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2. The great Bhimgoda weir just above Hardwar, constructed to supply the Upper
-Gunges Canal, was commenced,in 1914. Before that time temporary crate bunds used
to be erected each year. These were not water-tight and a considerable volume used
to pass through them and flow in front of the Harki Pairi and other ghats. The
Hindus of the sacred places in and below Hardwar took alarm at the prospect of a

packa weir which would allow of little or no percolalion and appealed to the community
to help them.

3. Repeated attempts were made to solve this question but the agitation grew in
strength. Ullimately a settlement was arrived at at a conference which was attended
by Lord Meston, then Lieutenant-Giovernor of these Provinces, several ruling chiefs
and influential Hindu public men. While these negotiations were in progress the case
of Narora also began to be discussed and the demand for a free unfettered flow, merel
for the sanclity of a continuous stream, irrespective of the volume actually passeq{
began to grow. This resulted in memorials from the Hindu Sabha of Muzafarnagar
and the Shri Bharat Dharam Mahamandal of Benares. These were forwarded by the
Government of India to this Government for consideration. In response to this feeling
a small notch two feet wide was made in the Narora weir in the yesr 1916.

4. Huviug obtained this concession the Hindu Sabha began to memorialise in regard

to the volume of water to be constantly passed down at Narors and memorials to this
effect were addressed to the Government of India and

this Government. His Excellency Sir Harcourt Butler

;~ §t~ Gﬁkl“m Nl:lh Misra. referred the question to the non-official members of the
y Ban Purmanand. narms. Legislative Council who appointed a committee of the
4 %h. Il!):trm“:"g ().,:1 ig:m, gentlemen named on the margin fo go mto the question
6. Pt. Briinandan Prasa/ rs i i i i

o 3 Rriinandan, Frass : and to submit their proposals. This committee which

7. Mr, Salyld Mubammad (diigs B8 thoroughly representative of the people of these

" " Maiku Mian). provinces, visited Narora twice and was assisted in its

deliberations by the Hon’ble Lala Sukhbir Singh, the

. then Becretary of the Hindu Mahasabha, and now the
chief speaker after the mover on the resolution moved iin the Council of State,

5. This committee discussed the feasibility of fixing 150 cusecs as the minimum
consltant discharge to be passed down at Narora but gave up this ulternative after
visiting Ramghat, 4 miles below Narora, becauce this volume did not provide sufficient
waker for bathing purposes at Ramghat. It therefore recommended 300 cusecs to be
fixed as a minimum.

6. The report of the committee was published with a resdlution of the Governor in
Council and opinions were invited from the public. A large number were received.
A reference is requested to paragraph 3 of the Draft Resolution attached to my previous
letter from which it will be seen that the majority of the memorialists did not agree
to the sacrifice in Government revenue and outturn to the people entailed by the
acceptance of the recommendations of the committee. Meanwhile some of the members
of this committee and other influential H'ndu members of the Legislative Council
approached the Superintending Engineer, IT Circle, Irrigation Works, with the view of
effecting a compromise. The Buperintending 'Engineer worked out a scheme which
reduced the minimum constant supply to 150 cusecs and removed the difficulty of &
shortage of supply at Ramghat by the provision of much ter supplies on the
occasion of bathing festivals. This was accepted as a satisfactory solution by all the
Hindn members of the original committee with the exception of Raja Purmanand. The
local Government’s decision in this case was, therefore, accepted by the original re-
presentative committee appointed by the non-official members of the council and, as
such, represents the common decision of the Government and people of these prov'nces.
It was finally embodied in the Local Government’s resolution No, 1741.IW., dated the
22nd August, 1923, after Government of India's approval

7. In pursuance of this resolution, the fish ladder at Narora has been transformed
into a free and unfettered channel called Ramdhara and the supply is regularly passed
down in accordance with the terms therein mentioned.

The result is that supplies of water for irrigation have had to be curtailed to.some
extent to tha great inconvenience and lors hoth of Govermment and of the cultivators
concerned. The Governor in Council feels that an esrnest attempt has been made to
satisfy reasonable opinion and is wholly averse to carrying further the process of cur-
tailing supplies in order to placate extreme opinion.

8. In forwarding the draft resolution mentionad above to the Government of India,
the Governor in Council expressed the view that the proposed scheme would satisfy
both the Legislative Council and reasonsble public opinion. He holda that these
mticipa.tions have been remlised. Although over 18 months have elapsed since the

t
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resolution was published, the matter has attracted no attention either in the Legislative
Council or in the Press. A solitary memorial was received from the Shri Bharat
Dheram Mahamandal of Benares and this brought forward no new facts or arguments
to justify a reconsideration of the decision arrived at.

. 8. The Governor in Council observes with satisfaction that the Hon'ble Mr. Ley
when replying to the Resolution in the Council of State laid stress on the fact that the
question is primarily a Provincial question. Mr. Ley pointed out that if there were
no Lower Ganges Canal and no weir at Narora the volume of water in tha river at
the point where it leaves the United Provinces and enters Bibar would not be materially
affected and that the only question which concerns the other Provinces or the Govern-
ment of India is that of Hindu religious sentiment. It can make no real difference to
this question whether the number of cusecs passed down at Narora is 150 or 300 or
600 cusecs. The important point is that there should be an unfettered and continuous
flow of an appreciable volume of water and this has been obtained in the scheme which
is now under operation.

10. For these reasons the Governor in Council takes very strong objection to the.
proposal of the Central Legislature to appoint a committee for further consideration of
a matter which is primarify one for the Province to settle and which after no little
trouble has been satisfactorily settled by a compromise which has aroused hardly any
adverse criticism. He hopes that the Government of India will definitely and Knally

reject the proposal.

Removar or tur Imrerian LiBraxy rrom Carcurra to Drnmr

70. *Ehan Bahadur Sarfarax Hussain Khan: (a) Is the question of
‘the removal of the Imperial Library from Calcutta to Delhi under the
considerationi of the Government of India?

(b) If so, will they please state since when the proposal has been under
their consideration, and what will be the probable cost of such removal?

Mr. J. W. Bhore: (a) Yes. »

(b) The question of the future of the Imperial Library has come under
the consideration of the Government of India from time to time since the
transfer of the Imperial Capital to Delhi. It is not yet possible to say
what would be the probable cost of the removal of the Library to Delhi.

Mr. Syed Majid Baksh: Are the Government of India aware that the
Calcutta Corporation is willing to take charge of the Imperial Library?

Mr. J. W. Bhore: I am not aware of that.

Mr, Syed Majid Baksh: It was published in all the Calcutta news-
papers. Does the Homourable Member read the Calcutta newspapers?

Mr. J. W. Bhore: I am afraid I do not.

RaiLway CorLisioN AT DIGHWARA.

71. *Khan Bahadur Sarfarax Hussain Khan: (¢) With reference to
Government reply to starred question No..80(b) regarding the railway
collision at Dighwara asked in the meeting of the Legislative Assembly
held on the 25th August, 1925, will Government please state if the case
has been decided ?

(b) If so, will they please lay on the table the substance of the report.

referred to in the questions?

Mr. G. G. 8im: (a) Yes.
(b) The substance of the Report is placed i)n the table. »
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On 15th January 1025 at 2-47 hours a collision took place at Dighwara Station
on the Somepur Chupra section of the Bengal and North-Western Railway, between
No. 169 Up Goods train standing in the yard and No. 4 Down Passenger train
running from Santa. The collision was due to the lowering of the signal without
-correctly setting points for the reception of No. 4 Down. The front brake van and
four compartments of the leading bogie of No. 4 Down telescoped into each other
and its tender was lifted on the wreckage. The tender and three leading wagons
of No. 169 Up were derailed. The driver of No. 4 Down and seven passengers
were injured two of whom subsequently died in the bospital. The damage to rolling
stock and permanent way was estimated at Rs. 5,425.

The Assistant Station Master of Dighwara and the driver of No. 4 Down who
were held responsible for the collision were prosecuted and couvicted, the former
being sentenced to 3 months’ rigorous imprisonment under section 101 of the Indian
Railways Act, 1890 (1X of 1890), and the latter to 3 months’ rigorous imprisonment
under the same section and 3 months' rigorous imprisonment unger section 304A of
the Indian Penal Code, the sentences to run concurrently.

AcrioN TAKEN BY THE Parya Hieu Courr oN THE RECOMMENDATIONS OF
THE IND1AN Bar CoOMMITTEE,

72. *Khan Bahadur S8arfaraz Hussain Khan: With reference to
Government reply to the first supplementary question to starred question
No. 82 regarding the action taken by the Putna High Court on the recom-
mendations of the Indian Bar Committee asked in the meeting of the
Legislative Assembly held on the 25th August, 1925, will Government
‘please state if they are aware that the rules framed by the Patna High
Court are in certain cases contrary to the spirit of the recommendations of
the elndian Bar Committee ? :

The Honourable Sir Alexander Muddiman: Government are aware that
the rules framed by the Patna High Court do not conform exactly with
the recommendations of the Indian Bar Committee, but those rules could
nolt; very well do so pending the passing of legislation dealing with the
subject.

Tur KayBer Rainway.

78. *Khan Bahadur Sarfaraz Hussain -Khan: With reference to Gov-
ernment reply to starred question No. 48 (d), asked in the meeting of the
Legislative Assembly held on the 26th August, 1925, regarding the Khyber
Railway, will Government please state what the monthly income of the
Railway has been since it has been opened?

Mr. @. G. 8im: The Khyber Railway has not yet been open to public
traffic long cnough for any useful information to be obtained regarding its
monthly income. Government do not, therefore, propose to ask the Agent,
North Western Railway, for any such information at present. '

'

\

TererroNtc CONNECTION BETWEEN DELHI AND PaTNa.

* 74, *Khan Bahadur Sarfarazx Hussain Khan: With reference to Gov-
ernment reply to starred question No. 49 vegarding telephone connection
between Delhi and Patna asked in the meeting of the Legislative Assembly
held on jhe 25th August, 1925, will Government please state what, if any,
progress has been made in ".he matter? '
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~ Mr. @. P. Roy: Two of the existing telegraph wires between Delhi and
Patna have been balanced to allow of establishing trunk telephone com-
munication between these places. It is hoped that the service will be
thrown open to the public either in March next or early in the next financial
year, :

ExrEXDITURE O PriMary EnucaTION 1IN DIFFERENT CENTRES.

75. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention
of Government been drawn to the paragraph published in the issue of
the Forward of the 18th November, 1925, page 8, under the heading
“‘ Expenses of Primary Education in different centres ' ?

(b) If so, will Government please state if the figures quoted therein
are correct, specially in respect of India?

(¢) If correct, will they please give reasons for the extraordinary low
percentage in India?

(d) If not correct, will Government please state the correct figures?

Mr. J. W. Bhore: (a) Yes.

(b) and (d). The figures given for the different foreign countries must
be regarded as approximate only. They do not appear to be up to date
and do not take recent variations in exchange into account. They also
disrerard differences in the methods of calculation adopted in different
countries. The correct figures are not immedigtely verifiable.

The figure for British India is correct for direct expenditure on Primary
Schools. It does not include indirect expenditure.

(¢) The low figure for British India is to.some extent accoynted for*by
the fact that no comparison of expenditure is valid whith does not take
into account the revenue payable per head of the population.

Warrine Roov ror LaDpies aT Ran1iavNs Rainway StaTion.

76. *Khan Bahadur Sarfarax Hussaln Khan: (a) Has the attention
of Government been drawn to the letter under the heading ‘‘ Ranigunj
railwav station’’, publishad in the issue of the Forward of the 18th
November, 1925, page 11? '

(b) If so, will they please state whether the statement made therein
that the Ranigunj railway station has no waiting room for ladies is ecorrect?

Mr. @. G. 8im: (a) and (b). Government have seen the letter referred
to, but have no information as to whether the statement made therein is

correct or not.

ProTESTS OF T¥DIANS RESIDENT IN SoUTH AFRICA AGATNRT THE ASTATIC BINT
INTRODUCED INTO THE SOUTH AFRICAN UNION PARLIAMENT.

77. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the Hindi newspaper, published in Jacobs,
Natal, dated the 16th October, 1925. in which. are published the reports
of mass meetings held at Stanger and Tongaat on the 20th September, at
Clairwood on the 27th September, at Dundee on the 8rd October, at
Ladvsmith on the 4th October, at New Castle and Dannhauser on the
5th October, and at Mombasa and Kalindini on the 20th September, 1925,
to protest .against what is known as the Asiatic Bill which hgs been
introduced into the South African Union Par]it}ment?
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(b) Has the attention of the Government been drawn to the follcwing
statement issued over the signatures of the Most Revd. the Metropolitan
of India, Chairman, Dr. §. K. Dutta, Vice-Chairman, Revd. W. Paton,
and Mr. P, O. Phillip, Secretaries of the National Christian Council of
India, Burma, and Ceylon:

‘““ We believe that if the present (so-called) Asiatic Bill were
passed, & large number of Indians born in South Africa will
be compulsorily repatriated and that the conditions of life
and work for most of them who remain, will be nearly
intolerable. Violent feeling has been aroused on both sides.
by the legislation now under discussion, and while some
European Christians have supported the-Indian claims, it is
apparently certain that a determination exists on the part
of a majority of Europeans, particularly in Natal, to press
through to its consummation a policy for which they do not
claim any moral defence ''?

(c) What steps have been taken by Government in connection with the
said Asiatic Bill? ’

Mr. J. W. Bhore: (a) and (b). The reply is in the affirmative.

(c) The attention of the Honourable Member is drawn to the statement
on this subject made by His Excellency the Viceroy in opening the Session.

GRIEVANCES OF INDIANS 1N FuL.

¢ 78. *Mr. Gaya Prasad Singh: (a) Is it a fact that in Fiji, no Indian
is allowed admission in a State school for education; and that for about

14,000 children of school-going age, there is only one Lower Primary
School ?

(b) Is it & fact as stated by Revd. A. W. MacMillan in his speech in
the Auckland Rotary Club on the 80th July, 1825, on Indians in Fiji that
however refined an Indian family may be, his children are excluded from
public schools on racial grounds, and that an Indian is barred from pro-
motion in the Government service beyond a mere clerkship?

(¢) Is it also a fact that an Indian has to deposit £150 with the ship-

ping company whenever he has to pass through Auckland Harbour with
a through ticket to India? .

(d) If so, what steps have the Government taken to secure the rights
of Indians in Fiji; and also indicate what decision thev have arrived at
regarding the publication of the Fiji Report?

Mr. J. W. Bhore: (a) There was in 1924 one Government school estab-
lished especially for Indians. In addition there were 21 assisted schools
receiving Indian pupils, who numbered 1,626, and a number of non-assisted
private schools for Indians. There are 18,116 Indian children between the
ages of 5 and 15. 15 of the assisted schonls are primary and 6 vernacular.

(b) 1t is laid down in the Fiji Education Ordinance of 1916, that no
applicants shall be refused admission to any school on account of the reli-
gious persuasion, nationality, race or language of such applicant but this
rule i not applicable to ‘the Public Schools in Suva or Levuka or to the
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Queen Victoria Memorial School at Nasinu or to any district in which
adequate provision exists for the education of scholars of different races in
separate schools. Government are not aware of any regulations barring
the promotion of Indians in Government Service in Fiji beyond a clerkship.

"(¢) In view of the fine of £100 to which, under the New Zealand Immi-
gration Restriction Act, the master and owner of any ship by which a
prohibited immigrant is brought to New Zealand is liable, the shipping
companies concerned, in order to cover themselves, insist on a deposit, which
it is understood may amount to £150 in certain cases, being placed with
them by Indians travelling to or from India vid New Zealand.

(d) As indicated in my reply to part (a) of Mr. B. Venkatapatiraju's
question No. 119 on the 26th August, 1925, the Colonies Committee of the
Government of India made representations in regard to the more important

" recommendations of the Fiji deputation to the Secretary of State for the
Colonies and these are still tho subject of negotiation. Pending the cop-
clusion of the negotiations, no decision has been arrived at rggarding the
publication of the Fiji Deputation’s Report.

Mr, Gaya Prasad 8ingh: May I know, Sir, what time it is likely to take:
for the negotiations to come to an end? .

Mr. J. W, Bhore: It is really impossible for me to say. We are doing
all we possibly can to hurry on the conclusion of these negotiations. The

matter does not rest entirely with us.

Mr. A. Rangaswami Iyengar: For how many years has this Fiji question
been under consideration? ]

Mr. J. W. Bhore: I am quite aware that it has been a considerable time,

EXPENDITURE INCURRED ON AIR (OPBRATIONS AGAINST THE MAHSTDS,

79. *Mr. Gaya Prasad Singh: Will the Government be pleased to-
give the total amount of expenditure incurred on the air operations ocarried
out by the Roysl Air Force against the Mahsuds in Waziristan from 9th

March to 1st May, 1925?

Mr, E, Burdon: The total expénditure incurred in connexion with. the-
air operations carried out by the Royal Air Force against the Mahsuds in
;Nsazirisﬁ;h during the months of March and April, 1925, is approximately

. 10 8.

EsTABLISHMENT OF AN A1x RotTk BETWEEN INDIa axDp ENGLAND.

80. *Mr. Gaya Prasad 8ingh: Will the Government be pleased to
state what progress, if any, has been made towards establishing an Air
route between India and England, and when the scheme is likely to
materialize? .

The Honourable Sir Bhupendra Nath Mitra: There are two pro-
posals relating to the establishment of aerial communications between-
England and India. The first is for an Airship Service, via Isryailia, to
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Karachi. In connection with this service, the construction of two five
million cubie feet airships, of an air harbour in England, and of a mooring
mast in Egypt is already in hand; the necessary land for the Karachi base
is being acquired, plans for the lay-out have been prepared, and the contract
for the shed placed. It is proposed that the first experimental flights shall
take place in the spring of 1927; thereafter the ships will probably be run
on a purely experimental basis for one year. In the meantime, an existing
airship is being reconditioned to undertake preliminary flights over the
route, at an early date, with a view to gaining experience of the difficulties
likely to be encountered when the larger ships are put into commission.

The soecond proposal is for the inauguration of a heavier-than-air service
between Egypt and Karachi, in which connection the Home Government
-are granting Imperial Airways Limited, with whom they have entered into
an agreement, a subsidy for five years subject to satisfactory performance.
‘The service will form the first link of an ultimate aeroplane service to Great
Britain. The entire route has recently been inspected by a survey party
‘sent out by*the Air Ministry, and it is hoped that the service will commence
to fly about the end of 1926.

AvTHOR OF THE Praricarion EntiTred “Tae Losr Dowinion .

81. *Mr, Gaya Prasad B8ingh: Will the Government kindly
-gtate if they have any information in their possession to show that a mem-
ber of the I. C. S. is the author of the publication, called ‘‘ The Lost
Dominion’’?

The Honourable Sir Alexander Muddiman: Government have no in-
formation.

Mr, Gaya Pragad 8Singh: Does the Honourable Member know who wrote
the book? Is there not internal evidence in the book itself to show that
it is written by a member of the I. C. 8.?

The Honourable Sir Alexander Muddiman: I must confess that I am
not in & position to deduce from the reading of & book of that kind the
internal evidence which the Honourable Member seems to see.

Mr. 0. 8. Ranga Iyer: Will the Honourable Member be pleased to inquire
whether a member of the Civil Service has written that book?

The Honourable Sir Alexander Muddiman: Certainly not.
Mr. 0. 8. Ranga Iyer: Tt does not suit the Government?
The Honourable Sir Alexander Muddiman: Not at all.

Mz, O. 8. Ranga Iyer: I hear that it is a Karachi ocivilian and a judicial
-officer who wrote it.

INDIAN’S MEMBERSHIP OF THE LEAGUE OF N ATIONS.

« 82 *Mr. Gaya Prasad Singh: (a) In connection with the fact that
India is A member of the League of Nations, is it not true that under the
firat Article of the Covenant, the qualification for membership js that “‘any
fully Self-governing State, Dominion, or Colony may become a member of
the LeaBue if its admission'is agreed to by two-thirds of the Assembly "'?
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(b) Under what circumstances did India come to be included in the:
League?

-+(c) Is it a fact that in 1920 TIndia's share - of contribution to the
expenditure of the League of Naflons was equal to that of Great Britain,
France, Italy, Japan, and Canada? -

" Mr, L. Graham: (a) The Honourable Member is referring to the second
paragraph of Article 1 of the Covenant. This paragraph lays down the-
qualification for subsequent membership. o

(b) India became an original member of the League by virtue of the-
first paragraph of Article 1 of the Covenant.

(c) India's contribution in 1920 was the same as that of each of the:
other members named in the question,

Mr. Gaya Prasad 8ingh: What was the amount of contribution ?

Mr. L. Graham: It was 25 units. I cennot tell you exactly what the-
amount was.

Liurr of Tue Probuorton anp Exrvort or OPIUM TO THE AMOUNT REQUIRED
ror MEDICINAL AND ScIENTIFIC PURPOSES.

. 83, *Mr. Gaya Prasad B8ingh: (a) Has the attention of the Govern-
ment been drawn to the Resolution of the Assembly of the League of
Nations, dated 27th SBeptember, 1928, which recommends ‘‘ the limitétion.
of the production of raw opium and the coca leaf for export to the amount
required for medicinal and scientific purpdses only ''?

(b) What steps have the Government taken to limit the production and:
export of opium to the amount required for medicinal and scientific pur-
poses only?

The Honourable Sir Basil Blackett: (a) The purport of the Resolution
in question was that the Assembly of the League of Nations requested the.
Council of the League to convoke a Conference of the various Governments
in order to consider, among other questions, that of the limitation of the
production of raw opium and cocs leaf for export to the amount required
for medicinal and scientific purposes. Such a Conference was held at
Geneva between the 17th November, 1924, and the 19th February, 1925.

(b) Attention is invited to the Report of the Indian Delegates to the-
Geneva Conferences, 1924-25, which was published in the Guzette of India,
dated the 28th November, 1925, and to the Conventions entered into at
Geneva, copies of which have been placed in the Library.

ExPENDITURE ON THE CARRIAGE oF His MaJESTY’s MaIL BY WaTER.

84. *Mr. Gaya Prasad S8ingh: Will the Government kindly.
place on the table a statement showing separately how much money is paid
annually out of the Indian revenues to different steamship companies for-
the earriage of His Majesty’s Mail by water?

Mr. G. P. Roy: A statement is laid on the table. *
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-Statement showing the names of steamship companies and the amounts of subsidses
payable to eack of them for the carviage of His Maiesty's Mail.

Amoun{ paid
Names of steamship companies. annually by the REMARKS,
Post Office. ‘
Ba. 4. p
1. The British India Steam Navigation | 16,18,000 0 0
Under ocontract with the

Com .
3. The Imp:naidy Flotilla Coy., Ltd. .

‘3. The Arracan Coy., Ltd. .

4. The Rivers Steam Nsv'iigation Coy.,
Ltd., and the }?tdm General
Navigation Coy., .

6. The Re’t‘;iaever Flotilla Company .

8. The Bombay Steam Navigation Coy,

7. Mr. Trikamjee Jiwandass, Bombay

8. The Navanagar State, Jamnagar

9. Agents of the Natal Direct Line

10. Agents of the Indian and Afriean
Line.

11. The Asiatic 8tean Navigation Coy.

i

12. The Peninsular and Oriental Steam
Navigation Coy.

84,788 12 0
8600 0 0
89,800 0 0
4,000 0 0
20,000 0 0

Burma Government for
Rs. 1,86,140, towards which
the Post Office contributes
annually to that Govern-
ment Rs. 68,882 representing
the cost of the services for
the conveyance of mails.
Under contract with the
Burmna  Government  for
Rs. 1,60,000 for the main-
tenance of certain services.
The Post Office pay Rs. 1,200
annually to the Burma
Government for the convey-
ance of mails.

Under contract with the
Ceylon Postal Administration
for Rs. 3,000 a year towards

which Rs. 2,040 is gnid to
that Administration by the
Indian Post Office.

Under contract with the

Cuylon Pogtal Administration
for Rs. 3,000 a year of which
Res. 2,004 is paid to that
Administration by the Post

Office.

contract with  the
Govermnent of India in the
Home Department. The
Post Office pays Rs. 8,000 a
year for the oconveyance of
mails.

Under contract with the Bri-
tish Post Office. Theamount
of contribution made by the
Indian Post Office towards
the total amount of subsidy
is variable. An expenditure
of Re. 3,056,000 was actually
inourred during 1924-256 on
account of India's contribu-
tion.
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AsovriTioN or THE Corroy Exorse Dury.

85. *Mr. Gaya Prasad 8ingh: (a) Will the Government kindly state
if it is their intention to abolish the cotton excise duty in the next Budget,
and also to reduce the import duty on piece-goods?

. (b) If it is proposed to reduce the import duty, on whose recommenda-
tion is the proposed step being contemplated?

(c) Are Government aware that Indian public .opinion is strongly
against the reduction of the import duty?

(d) Has the attention of the Government been drawn to a leading
article by *‘ Ditcher '’, published in the Capital, dated the 28rd Sep-
tember, 1925, in which the cotton excise duty has been described as a
*‘ dishonest and tyrannical tax ''?

~ The Honourable Sir Basil Blackett: I am not in a position to add any-
thing at present to the statement by His Excellency the Governor General
published in Finance Department Notification of December 1st, 1925.

Exruision oF Mn. MavxaBenpbia Nara Roy From FreNcH
TERRITORY, ETC.

86. *Mr. Gaya Prasad BSingh: (a) Will the Government kindly
state if they have received any communication regarding the expulsion of
Mr. Manabendra Nath Roy from the French territories, and the putting
under surveillance of Messrs. Ramcharan Lal Sharma and Moti Lal Roy,
the Indian refugees, in the French Possessions of India? ’

(b) If so, are Government prepared to place all such correspondence on
the table?

The Honourable Sir Alexander Muddiman: The reply is in the negative.

CoxpitioNn or INDIANS 1IN SouTH AFRIcA.

87. *Mr, Gaya Prasad 8ingh: (1) Has the attention of the Govern-
ment been drawn to certain statements made by Bishop Froderic Fisher
of Calcutta, regarding the condition of Indians in South Africa, published
in the Hindusthan Times of the 4th November, 19257? .

(2) Have the Government made any inquiries as to the truth of these
-allegations, and what steps have they taken so far in the matter?

Mr, J. W. Bhore: (1) The reply is in the affirmative.
(2) Yes; inquiries have been made.

Extrnsion or TneE Lee Couwmisston’s Concessions To Evropean
OFFICERS OF THE PROVINCIAL SERVICES.

88. *Mr. Gaya Prasad 8ingh: Will the Government kindly state if
they have sent up to the Secretarv of State their recommendations with
regard to the extension to non-Asiatic domiciled officers of the Provincial
‘Services of the privileges accorded to members of the All-India Bervices,
in sccordance with the recommendations of the Lee Commission?

If so, are they prepared to lay a copy on the table?
)
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The Honourable 8ir Alexander Muddiman: The matter is still the subject
of correspondence with the Secretary of State. There are no papers which
I can lay on the table. But some of the dorrespondence has already been
published by the Secretary of State and copies of the White Paper contain-
ing it will be found in the Library.

ALLEGED ABDUCTION OF AN INDIAN Givn BY Guarp Hobsox oF THE
EasterN Bexear Ralnway.

89. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the report of an Indian girl's abduction by guard
Hodson, on the Katihar section of the Eastern Bengal Railway, published
in the Amrita Bazar Patrika, dated the 10th ‘October, 19257?

(b) Are the allegations made therein true, and what steps have been
taken against the guard?

The Honourable Sir Charles Innes: () Yes.

(b) Guard Hodson was brought before the District Magistrate of Malda
on 24th July, 1925, and charged under sections 366 and 373 of the Indian
Penal Code. The magistrate held that there was nothing te show that he

*had committed any offence under the sbove sections and discharged him
under section 258 of the Criminal Procedure Code. He was again charged
under sections 497 and 498 of the Indian Penal Code on 7th August, 1925,
and was discharged under section 259 of the Criminal Procedure Code as
the complainant was absent and as nobody appeared on his behalf in spite
of being called. .

o In the circumstances no disciplinary action has been taken against the.
guard.

Mr. Gaya Prasad 8ingh: Who was the magistrate, Sir?

The Honourable Sir Oharles Innes: I do not remember his name, Sir.

An Honourable Member: Will the Government kindly call for the papers
and after proper legal advice consider taking the case to a higher judicial
authority ?

The Honourable Sir Oharles Innes: Government do not propose to take
any action of the kind suggested.

Mr. Gaya Prasad Singh: Why not, Sir?

The Honourable Sir Oharles Innes: For the reason I have given.

EXPENDITURE IN CONNE TION WITHH THE CuaMsrr or PriNces.

90. *Mr. Gaya Prasad Singh: Will the Government kindly state if any
part of the expenditure in connection with the Chamber of Princes falls.

upon the Indian revenues; and if so, what part?

Sir Denys Bray: The position is that, ever since 1921-22, funds have
been voted by the Legislative Assembly on account of ‘* Delhi Capital
Outlay *’ including provision for the cost of the building now being erected
for the use of the Indian Legislatures and the Chamber of Princes. The
total proportionate expenditure on that part of the building which is meant
for the Chamber of Princes is estimated at Rs. 7,00,000, a major port'on
of which hag already been incurred, and the annual cost of its maintenance
(exclfsive of the cost.of electric energy and water consumed) at Rs. 11,000.

‘I
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‘Winpine vr oF THE ArMY CanteeN Boarp (IND1a).

01. *Mr. Gays Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the statement of Mr. Attlee in the House. of Commons
on the 238rd November, 1925, regarding the Army C.anteeg Board, .that
“‘recent confercnces in Simla showed that the troops in India, and a great
‘majority of commanding officers desired the winding up of the institution’’?

_(b) Will Government be pleased to lay on the table a copy of the
‘minutes of the ‘* conferences in Simla "’ referred to above, in so far as they
relate to the Army Canteen Board? _

(c) Will the Government kindly state if the Committee appointed to
inquire into the working of the Army Canteen Board has submitted its
report?

(d) Is it a fact that the Government have guaranteed a loan of Rs. 45
1akhs to the Army Cantzen Board from the Imperial Bank of India?

Mr. E. Burdon: (a) Yes.

(b) & (c). The Committee in question has not yet submitted its final
report, and until it has done so, the Government of India do not propose to
-consider the question of publishing any papers relating to the present state
of affairs of the Canteen Board. I may, however, assure the Honourable
Member that all relevant information has been placed fully at the disposal
-of the Committee of Imquiry. y ‘

(@) Yes.

Mr. Gaya Prasad Bingh: Did I understand my friend to say that they
“will not publish the Report of the Committee?

Mr. E, Burdon: No, Sir, not at all. I did not say that.

Mr, Gaya Prasad Singh: Do you propose to publish the Report?

Mr. E. Burdon: I have not yet received the Report.

o

PosirioN OF THE IMPERIAL BaARK or INDIA IN RELATION TO THE
GOVERNMENT OF INDIA.

92. *Mr. Gaya Prasad 8ingh: With reference to the reply to starred
-question No. 977 of the 15th September, 1825, will the Government be
Ppleased to say:

(a) the exact position of the Imperial Bank of India in relation to
the Government; '

(b) the powers of the Government of India in regard to the manage-
ment of the Bank; and

(c) what voice, if any, the people have in the management of the
Bank?

The Homourable Sir Basil Blackett: (a), (b) & (c). I would refer the
‘Honourable Member to the Imperial Bank of India Act, 1920, and to the

‘agreement between the Becretary of State for India and the Imperial Bank,
a copy of which was laid on the table of this House on the 17th July, 1928,

INDIAN ART IN VIcErREGAL Lopag, Raisixa,

93. *Khan Bahadur Sarfaraz Hussain Xhan: () Has the attention
-of Governmént been drawn to the paragraph under the heading ‘‘Viceregal
Lodge, Indian Art in New Raisina Residence' published in the isspe of
‘the Forward of 20th November, 1925, page 6?

D
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(b) 1f so, will the Government please state whether the statements made-
therein are correct?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

. (b) If the impression is drawn from the statement that Mr. North's visit
is conneeted in any way with the mural decoration of the new buildings, it
is entirely incorrect. He has come out to India for a short period merely
to advisé on the lacquer, varnishing and upholstery work to be done on the
furniture for the new Government House.

M. A. Rangaswami Iyengar: Are the Government aware.of the inter-
view which Mr. North hed with a Bombay newspaper?

The Honourable Sir Bhupendra Nath Mitra: No, Sir.

Mr, Chaman Lall: May I ask, Sir, how Government justify the expendi-
12 Noos.  ture in view of the poverty of India?

The Honourable 8ir Bhupendra Nath Mitra: The expenditure on furnish-
ing Government House forms part of the project estimate of the New
Capital, sums for expenditure on which have been voted by this House
trom time to time. ‘

. Mr, Ohaman Lall: Is it necessary for the Government to spend all this
money when people are starving in Indid?

Rureke TENDERS POR INDianN StORES.

e 04 *Khan Bahadur Sarfaraz Hussain Khan: With reference to Gov-
ernment replies to the first supplementary question of Sir Purshotamdus.
Thakurdas, and the last but one supplementary -question of ‘Mr. Jamnadas
Mehta to starred question No. 56 regarding rupee tenders for Indian Stores
asked in the meeting of the Legislative Assembly held on the 25th August,
1925, will Government please:state what progress has been made in the
matter between the last Delhi Session and now? ‘

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
will no doubt reslise the difficulties entailed in this subject to which
1 have referred on several occasions in this House. He will under-
stand, for instance, that it would be quite impossible, without undue sacri-
fice of economy and also without incurring undue risk of unsatisfactory
supplies, to apply what may be called the rupee-tender purchase system
indiscriminately to all kinds of plant and stores required by Government.
The Government of India have, therefore; thought it desirable to examine
in the first instance the question to what classes of stores the system could
be applied without incurring the risks I have mentioned. This has neces-
sarilv involved detailed discussion with the various purchasing and consum-
ing departments of Government, but I am able to say, that these discus-
gions have now got so far that a list of the different kinds of stores to which
the system might be extended without undue risk has been compiled and is
now under examination.

Mr. B. Das: Will Government be in a position to arrive at.a final deci-
gion before the end of this Bession on this rupee tender question?.

The Honoutable Sir Bhupendra Nath Mitza: I am sorry, Bir, I am not.
_in & position to give s definite' reply to- that question. - o T
- ¢
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Perrrion 0 MuxsHI BuaGawari Paasap or BeNanzs.

1. Mr. 0. 8. Ranga Iyer: (i) Will the Government be pleased to
state if His. Excellency the Commander-in-Chief has received a petition
from Munshi Bhagawati Prasad; Jate.Head Clerk of the Cantonment” Office,
Benares? . '

(i) If the apswer to the above be in the affirmative, will the Govern-
ment be pleased to state what action they have takeh on that petition? -

Mr. E. Burdon: (i) Yes, Sir.
(ii) The petition was returned for submission through the proper ghannel.

TurrovameNT of ;TaE CONDITION OF THE SuGar INDUSTRY IN INDIA. .

‘9. Mr, Mahmood Schamnsd Salib. Bahadur: Will the Honourable
Me}nbap for Industries be pleased to state what steps he has so far taken
to improve the condition of the Sugar Industry in India? '

Mr. J. W, Bhore: The Imperial Department of Agriculture is vigorously
continuing its efforts to increase the yield of refined sugar by breeding
bétter varieties of sugarcane. The Cane-breeding Station at Coimbatoze,
which was started in 1912 for all-India work, has now been placed on a
permanent footing and transferred to the control of the Government of
India. Up to 1924 this Station was engaged in breeding thin and medium
varieties of cane for Northern India; but a scheme for expanding jhe
activities of the Station. by breeding thiek canes suitable for Madrds,
Bombay, Burma and the Central Provinces has since been sanctioned.
The promising types evolved are, after a preliminary test at Coimbatore,
sent to Pusa and the provinces for further trial and propagation, if found
satisfactory. One of thesc is doing exceptionally well in the United Pro-
vinces and the Punjab, while in North Bibar two of them are now being
grown on a large scale and are giving from 50 to 100 per cent. more juice
per unit area than the local varieties. For detailed information s reference
is invited to the chapter on sugarcane on page 22 of the Review of Agri-
cultural Operations in India for 1928-24, a copy of which ig in the Mem-
bers’ Library.

IurorTs OF FOREIGN SUGAR AND MOLASSES.

3. Mr. Mahmood Schamnad Sahib Bahadur: Will the Honourable
Member be pleased to lay on the table a statement showing the total im-
ports into India of foreign sugar and molasses and the cost to India thereof
for the last ten years?

The Honourable Sir Charles Innes: The informatior is contained in the
Annua] Statements of the Sea-borne Trade of British India, copies of which
are in the Library. '

CoNsuMPTION OF GUR IN INDIA, ETC.

. 4, Mr. Mahmood Schamnad Bahib Bahadur: What is the total con-
sumption of gur in India and the export of gur from India pér year? What
is' the proportion of the refiried sugar manufactured in India to the Spreign
stuff imported annually? .

(63) D2
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The Honourable Sir Oharles Innes: The ayerage annual consumption
of gur is nearly 8 million tons and export about 25 thousand tons.

The proportion of refined sugar manufactured in India to imported
refined sugar was 1:4 in 1928-24.

ArEa’ UNDER SuGARCANE CuLtivamoN IN INDIa.

5. Mr. Mahmood Schamnad Sahib Babadur: What is the extent of
sugaroane- cultivation in India?

Mr, J. W. Bhore: In 1924-25, the latest year for which figures are avail-
able, the total area reported under sugarcane was 2,582,000 acres.

Sucar REFINERIES IN INDIa.

6. Mr, Mahmood Schamnad Sahib Bahadur: How many sugar re-
fineries are there in India, and how many of them are (@) Joint Stock Com-
panies, (b) State owned, (c) and State aided? Is it a fact that one in the
United Provinces is owned by the Btate? If so, what is the annual out-
turn, sales, and the profits therefrom? Is it a fact that it was working at
8 loss in the first few years?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member’s
attention is invited to the following publications issued by the Department
of Commercial Intelligence and Statistics, namely:

(1) Large Industrial Establishments in India; and
(2) Joint Stock Companies in British India and certain Indian States.

These publications show that there were 88 sugar factories coming under
the® heading of Large Industrial Establishments in India in the year 1928,
while the number of Joint Stock Companies engaged in the manufacture of
sugar (including jaggery) was 44 in the year 1922-28. Later statistics are
not available. '

With regard to the last parts of the question, so far as the Government
of India are aware, there are no State-owned sugar refineries, nor have
they information whether there are such refineries receiving BState aid.
The Honourable Member will no doubt realise that the development of
the sugar industry is a provincial transferred subject and consequently,
the information at the disposal of the Government of India is incomplete.

Sucar Bunreav at Pusa.

7. Mr. Mahmood Schamnad Sahib Bahadur: Is there any such body
a8 the Sugar Bureau existing at present in Pusa? If so, what has been
the record of its work since its establishment?

Mr. J. W. Bhore: Yes. During the 6 years of its existence,
the Sugar Bureau has done useful work for the improvement
of the sugar industry. Besides discharging its main function, which
ia .to collect technical and statistical information relating to the
sugar industry and to make it available to the public, the Bureau
carfles on. the testing of Coimbatore seedling canes and does
other important work on the agricultural, commercial and industrial sides
of this industry. These activities sre described in the annual reports of
the Becretary of the Bureau which are included in the Bcientific Reports
of the Agricultural Research Institute, Pusa, copies of which publication
are in the Members” Library. :
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INQUIRY INTO THE DrpeEssep CONDITION of THE SugaR’ INDUsTRY.

8s Mr, Mahmood Schamnad Sahib Bahadur: Will the Government be
‘pleased to state whether it is their intention to cause an inquiry to be
instituted by the Tariff Board into the present depressed condition of the
sugar industry and to suggest proper megsures for its rejuvenation?

The Honourable Sir Oharles Innes: As at present advised, the Govern-
ment of India do not contemplate taking the action suggested.

" EsTABLISHMENT OF A CENTRAL Sucah ResparcH INSTITUTE AND
DemoxsTRATION FaCTORY.

. 9, Mr, Mahmood Schamnsd Sahib Bshadur: When do tho Govern-
ment propose to. givé effect to the recommendations of the Sugar Committee
jf[«?;é esta.bhshmg a Central Sugar Instatute of Research and a Demonstration

~Fadtory?

Mr. J. W. Bhore: Government cannot say when they will be in a posx-
tion to carry out the recommendations of the Sugar Committec in regard
to the establishment of a Central Bugar Research Institute and a Demanstra-
tion Factory. The Honourable Member is no doubt aware that the pro-
posals in question involve.a heavy outlay.

Guievances oN THE East INpIan Ramway.

10. Baboo Runglal Jajodia: (1) Has the. attention of the Governmant
been drawn to the following grievances against the East Indian Railway
published in the Forward of the 3rd October?

(a) The abolition of the old clock arrangements at- the gates of the
. various platforms of Howrah which indicated the true time
for departure of the trains with their destination has been
keenly felt by tle passengers specmlly during occasional
changes of platform from which g ‘train is scheduled to start.
{b) The non-employment, at Howrah particularly, of ticket checkers
conversant with Bengali and Hmdl, as Bengali and up-country
“ladies are put to considerable inconvenience owing to igmor-

ance of some of the ticket checkers of these languages.’

(c) The lack of arrangements for the proper lighting of trains, parti-
- cularly of the Naihati Branch line.

(d) The system of allowing beggars to entrain for their professional
purposes.

(¢) The inadequate arrangements for examination and analysis of
sweets and other food sold at stations.

(f) Insufficient water supply in the urinals n.nd lavatories of mter-
mediate and third class compartments. .. .

(2) Will the Government please inquire what aot:on, if any, has been

tuken by the Rh]lway authorities for the removal of these grievances?

(8) If the answer be in the negatlve, do the Government propose to re-
commend the adoption of proper remedies for the removal of thes& griev-

ances? ’
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Mr. @. @G. 8im: (1) Government have seen the letter referred to.

(2) and (3). As regards (a), (b) and (e) the matters complained of are
such ss can suitably be brought to the notice ‘6f the Agent through his
JLiocal Adwisory Committee.

As regards (c), (d) and (f) Government understand that the matters

complained of are already under the consideration of the Agent and his
Local Advisory Committee. : S

PROSCRIPTION OF THE INDUSTRIAL AND TRADE REVIEW FOR INDIA
PUBLISHED IN BERLIN.

11. Baboo Runglal Jajodia: (1) Is it e fact that the Industrial and
Trade Review for India putlished in Berlin has recently been proscribed ?

(2) If so, will the Government please state whether it is not' a journal
dealing primarily with industrial and commercial matters, for how long
the same has been in circulation in Indis and what special reasons’ there
_are for proscribing it? Will the Government be also pleased to read before

the House any passage, article or remarks from the ssid journal stating
the grounds of objection held against the same? ’

* The Honourable Sir Alexander Muddiman: (1) Yes.

(2) The journal is ostensibly a trade journal. It first came into circula-
tion in India in Janusry 1925. Its entry into India has been prohibited
because its circulation is considered contrary to the public interest. Gov-

- egnment are not prepared to republish any -paseages or articles that have
appesared in the Review.

TzeMs oF REFERENCE OF THR ProroseEp PusLic Szrvior CoMMIssION.

12. Baboo Runglal Jajodia: (a) Will the Government f)lease state

'whether the terms of reference of the proposed Public Service Commis-
sion have been drawn up?

(b) If the answer be in the affrmative, what are the terms of reference?

(c) If the answer be in the negative, will the Government consider the
advisability of consulting this Legislature for seftling the terms of reference?

‘... The Honourable Sir Alexander Muddiman: I 'would refer the Honour-

able Member to the answer given by me to-day to Mr. Gaya Prasad Singh’s
- starred question No. 15. ' S

. #Pgaus or RepErEnce or THE Prorosgp Puric Srvice Comwrssiox.

~ 18. Baboo Runglal Jajodia: (¢) Is it & fact that Sir Ahdor Rahim
appended a note of dissent covering no fewer than 94 pages in print as &
Member of the Public Service Commission, 1917?

(bY Are the Government prepared to consider the advisapility of making
a careful note of the points of dissent raised by Sir Abdur Rahim whep
settling the, terme-of referencé for’ the proposed Commission on Public
Beryises? ; S T
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The “Honourable - ‘Sir Alexander ‘Muddiman: (a) Yay.

(b) I am affaid that I fail to appreeiate the connection between the
‘points of dissent noted by Sir Abdur Rahim and the functions of the Public
Bervice Commisgion. The points raised by Sir Abdur Rahim were consi-
dered and disposed of in connection with the Islington Commission’s
-report.

A

RrCOMMENDATIONS Of THE PuBLIC SERVICE ComMissioN, 1917.

14. Baboo Rungial Jajodia: 1. Will the Go*vernment be pleased to
:tate to what extent the following recommendatione of the Public Service
Commission, 1917, have been given effect to? = -

(2) The organisation of Public Services into higher and lower
branches should be arranged on the basis of work and not on
artificial distinctions of race or salary of members. (In how
many cases during the last three yeirs has this observation
been ignored and what were the repsaps?)

(b) The practice of recruiting military officers for civil duties should
be allowed to die out. (In what w has this recommenda-
tion affected the administration oi%epartmenbs other than
those approved by the Commission?)

2. Will the Government please state if it was, the recommendation of
‘the Public Service Commission, 1917, thet ‘‘ Kxchange compensation
:allowance should no longer be paid”, aid if so, whether that reeommenda-
tion has been given effect to? If not why not?

The Honourable Sir Alexander Hnddimm 1. (a) All the Public

Services to which the recommendations of the Islington Commission appl
-are organized on the basis of work alone. There has been no depsrtu;e
from the general principle in any case.

(b) Military officers are no longer recruited except for those services or
Departments for which their recruitment was recommended by the Com-
mission.

2. The pohcy of Govemment in regard to Exchange = Compensation
Allowance is fully explained in the Finance Department Resolution,
No. 591-F. E., dated the 19th March, 1922, which was published in Part I
«of the Gazette of India, dated the 1st April, 1822.

RecommeNnDarions. oF THR PusLic Sprvice Commissiox, 1917.

15. Baboo Runglal Jajodla: Will the Government please - state
to what extent the followmg recommendations of the Public Service Com-
mission, 1917, have been given effect to, and what amount of money has
‘been spent thereunder in the succeeding years? .

(a) Soientific and Technieal services like the Agricultural and
Civil Veterinary departmegts should be recruited in India and
. educational institutions for the purpose should .be developed

in India: and
(b) Technical institutions in India should be crested or expanded,

Indian members should be appointed - ‘to serve on Committees
for recruits, and statistics relating to the employment of
members of various communities shonld be published every
10 years.
Mr. J. W. Bhore: A statement containing the information requmd is
laid ch tho table. .
]
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Tae INDIAN REsearcH FUND ASSOCIATION.

16. Baboo Runglal Jsjodia: () Will the Government plesse state
ghether?thete is an' Indian Research Fund for research into epidemic
iseases : ' ~

_ (b) When was this fund started? What are the conditions governing
its administration and is Indian opinion represented in its control and
management ? : i
. {c) How many were the recipients of scholarships from this fund,
stating separately Indians and Europeans and what has been the findings
of their research? What steps are taken by Government for the ventila-
tion of the results of their research? . ‘

(d) Is it g fact that in 1911 and 1011-13, Rs. 5 lakhs and Rs. 6 lakhs,
respectively, were contributed to ,this fund from the surplus opium
revenue? What further grants have been' - advanced and from which
source towards helping this fund?

(e) To what extent have problems relating to kala azar, yellow fever,
cholera and other communicable diseases’ been solved by the researches.
carried on under help from this fund?

Mr. J. W. Bhore: (a) Yes.

(b) In 1911. It is administered by a Governing Body presided over by
the Honourable Member for the Department of Education, Health and
Lands. A copy of the Rules and Regulations of the Fund has been placed
in the Library. '

(¢) No scholarships are awarded from this Fund which is devoted to
financing concrete research problems by spproved workers, both Indian
and European, after recommendation by the Scientific Advisory Board.
The results of all such inquiries under the Indian Research Fund
Association are published in the quarterly numbers of the Indian Journal
of Medical Research and in the Memoirs. ’

(d) Yes. A grant of five lakhs per annum frem general revenues has
been made since 1911, but was withdrawn from 1928 to 1925 on the recom-
mendation of the Inchcape Committee. A reduced grant of three lakhs
was sanctioned during the current year for purposes of research as laid
down in the rules of the Association, '

(e) Yellow fever problems have not been investigated as the disease is
non-existent in India. A kala azar inquiry with branch inquiries is at
present at work on the vector problem, and the geographical distribution
snd treatment of the disease. Cholera problems are being specially
investigated at present by four inquiries in Bengal and Madras.

. ,

ImprrIAL INSTITUTE AT KENSINGTON.

17. Baboo Runglal Jajodia: (a) Will the Government state if among
the objects of the Imperial Institute at Kensington are (i) the development
of the Indian interests, and (ii) promotion of the activities for India which

, are most needed in England? -
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(b) If the answer be in the affirmative, are the Government prepared
to state what Indian interests and aétivltles have beén fostered by this
Institute during the last 5 years?

. (¢) What steps have been taken by’ Government for répresenting on the
governing body of the said Institute Indian interests and opinion? Who are
the gentlemen nominated by the Government to represent Indian opinion.
-on_that body?

(d) What amount has been contributed by Government since 1916
towards the maintenance of this Imstitute?

The Honourable Bir Bhupendra Nath Mitra: (a) end (b). A list of the
purposes of the Imperial Institute, as given in the first schedule
to the Imperial Institutes Act, 1924, is being - supplied to ‘the
Honourable Member. He will see from this list that the Institute is not
designed to further any particular national interests, but to secure, by
the increase and dissemination .of scientific and general knowledge relat--
ing to industrial products, the advantage of all the countries of the
Empire.

(c) The Government of India are entitled to one representative on- the
Board of Governors. The present representative is Sir Atul Chatterjee,
High Commissioner for India.

(d) £12,200.

DisposaL oF Ex-ENeMy ProPERTY IN INDIA.

18. Baboo Runglal Jajollia: (a) Will the Government please state
what amount is under the custody of the administrator of enemy property,
what emount has been disposed of since the passing of the Enemy Trading
Ordinance, 1916, and when are they expected to be fully disposed of?

(b) What is the average annual cost of administering the trust and
what cost, if any, is chargeable to Central Revenues?-

Mr. L. Graham: (a) It is assumed that the Honourable Member wishes
to know what is the amount of ex-enemy property dealt with or remain-
ing to be dealt with by the Custodians of Enemy Property in the various
provinces, how much of such property has been disposed of, and when it
is expected that the balance will be disposed of.

The amount of such property is about 2} crores, of which about 2
"crores and 8 lakhs has either been credited to the ex-ememy Governments
concerned in accordance with the provisions of the respective Treaties or
released. It is expected that the remaining 42 lakhs will be disposed of
before the end of next year.

(b) The average annual cost of the various Custodians’ establishments
is Rs. 28,080. This expenditure is met from & levy of 1 per cent. on the
gross proceeds of liquidation of enemy property and no portion is ohnrge-
able to Central Revenues.
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" Ixp1ax DELEGATION TO THE FORTHOOMING ASSEMBLY OF THE Lracum
. oF NaTioNs.

19. Baboo Runglal Jajodia: (¢) Will the Government please state-
whether it is a fact that India s to send 4 delegates to the Geneva Con-
ference next.year? L

(b) Are the Government prepared to consider the advisability of con-
sulting, the Legislature as to the particular interests which require to.be
represented and the persons who are to represent them? o

(c) Are the Government prepared to take the views of the Legislature as.
to the line of action to be pursiued by'the-representatives®. . .. «-7

Mr., L. Grabam: (a) It is understood that the Honoursble Member
refers to the Assembly of the League of Nations. Under the Assembly's
rules of procedure the number. of each  Member’s representatives, ex-
cluding substitute . representatives, must not exceed three.

(b) and (c). The Honoursble Member is referred to the reply given to:
question No. 1778 on the 11th September, 1924. The answer is in the

negative.

Liquipation or THE Bririsn Emrizg Exuisitioy,

20. Baboo Runglal Jajodia: (¢) Will the Government please state
whether it is a fact that the British Empire Exhibition has been placed in

the hands of liquidators?

(b) Will .they further state what was th& . financial ‘position of the
Indian Section before any such decision was arrived at?.

(c) How many parties and firms of British India participated in the-
Exhibition and to what extent are those respective parties losers?

'(d) What is also the extent of the loss to Indian revenues and what is.
the total outlay from the funds - of the Government of India for the

Exhibition?
'(c) Will they state what direct or indirect advantage has accrued to.
India owing to its participation in the Exhibition? ‘

The Honourable 8ir Charles Innes: The Exhibition having come to an
end, the disposal of the assets Las been placed in the hands of liquidators.
It is understood that the guarantors of the Exhibition are being called
upon to pay up o portion of their guarantees. But neither the Govern-
ment of India nor any Provincial Government nor the private exhibitors
as. such were guarantors of the Exhibition, and they have no lisbility for
sny share of the loss on the Exhibition as a whole. For the rest of the
question, I refer the Honourable Member to (1) the Honourable Mr.
Chadwick’s reply to question No. 111 in the Council of State on 9th
September last, and (2). page 70 sod Chapter VI of the Report of the
Commissioner . for India for the British Empire Exhibition, copies of
which arv in the Library. PN .
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EONE L . RoYaL Army TEMPaRANOR Assoom'mn

21. Baboo Runglal Jajodia: (a) Will the Govemment be pleased to
state whether the Royal Army Temperance Assocwtxon has been closed
down' in Indm and if -0, when? -

(b) What was the number of statutory Indian Members of the Associa-
tion?

(c) Will the Government please state whab further steps have been
taken to Provxde for the questxon of temperance in the Army in India?

Mr. E. Burdon: (a) and (c) The attention of the. Honourable Member
is- invited to the Teply given on the 22nd September, 1924, to starred
question No. 2208.

(b) Government are informed ‘that there were no Indian, Members on.
the Governing Council or the Executive Committee of the Asdociation,
which was formed to deal with British troops only.

. CoNTRIBUTIONS }ROM THE INDIaN' ExcmEqQUER To ‘OvEReEss MITITARY
IxsrITUTIONS.

22. Baboo Runglal Jajodia: (a) Will the Government be pleased to
state what contributions have been made annually during the last 5 years
from the Indian exchequer to various military institutions, naval and
military, ;qlleges, gunnery and artillery sohools and other aumlar institutions
ovérseas -

(b) Are Indians admitted in those institutions without sny diserimina-
tion?

(¢ If the answer to (b) be in the ufﬁrmatwe, what is the number of
Indians admitted aurmg the last 6 years?

" (d) I.f the answer to (b) be in the negative, will the Government state
what steps have been taken to prevent any racial distinction being made
in future?

Mr. E. Burdon: (a.) So far as the mllltary institutions are oonoemed
the answer is that Government are not in a position to furnish the
Honourable Member with the information he desires as no separate con-
tribution is made from Indian revenues towards the cost of the various
educationsl and instructional establishments maintained in the Umted
Kingdom for the training of British troops, ete.

Tha Government of India are not in any way connected with the naval
institutions, as the administration of the Royal Navy is entirely in the
hands of His Majesty’s Government.

‘s (b) Indians - are at present admitted to the Royal. Mlhtary Collage.
Sandhurat, only.’ ‘There are no Indians in the Royal Navy, the administra.
tion of which,’ ue ¥ ‘have already stated, is in the hand,s of His Mqosty s
Govethirisny.

’
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(c) 81 Indian candidates have sinee:1921 been admitted to the Royal
Military College, Sandhurst.

(d) The question of the admission of Indians to the commissioned
ranks of the Royal Artillery, the Royal Engineers and the Royal Air
Force Services in India is still under the consideration of His Majesty's
‘Government,. -

INDIANISATION OF THE ARMY IN INDIA.

23. Baboo Runglal Jajodia: (a) Will the Government be pleased to
‘state how many King's Commissioned Indian officers have been trans-
ferred, since the -introduction of the Reforms, to the regiments and
battalions to be Indianised ?

(b) What is the total number of regiments and battalions proposed to
‘be Indianised ? ‘

(c) What is now the total number of such officers in those units?

Mr. E. Burdon: (a) and (c). The information ‘desired is given in the
statement laid on the table.

(®) 8.

Stateent showing th number of Indian officers with the King’s commission, who Aave been
transferred, or appointed to cach of the Indian units selected for Indianisation.

7th Light Cavalry . ¢« . . . 4
16th Light Cavalry e e e .. 8
2-1st Punjab Regiment , . . . . . . 2
5-5th Mahratta Light Infantry . o . . . 8
1.7th Rejput Begiment « . . . . . 3
1-14th Punjab Regiment. . . . . . . )
4-16th Hyderabad Regiment . . . . . . . 8
2-1st Madras Pioneers [ . . . . . . . . 2
Total - 23

TRANSFER OF THE RECRUITMENT FOR CERTAIN SERVICES AND APPOINT-
MBNTS FROM THE SEORETARY OF StaTE To THE HIGH COMMISSIONER
roR INDIa.

24. Baboo Runglal Jajodia: Will the Government be plessed to state
whether the recruitment for certain services and sppointments for India
has been transferred from the Secretary of State to the High Commissioner
for Indis pnd, if so, which are the services and uppointments in gquestion?

~

[}
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Honourable 8ir Alexander Muddiman: Yes. A copy of the list of

services and posts recruitment for which has been transferred to the High
Commissioner for Indis is laid on the table.

List of

© B3O D N

BESRBRR BREH

30,
31

3.

services and posts recriuitment for which has Been transferred to the High
Commissioner for India,

. Librarian, Imperial LiBrnry.~
. Keeper of the Records, Government of India.
. Bacteriological Officers (Non-service).

Town-planning experts.

. Imperial Metsorologists.

Mines—Inspectors and Chief Inapector.

. ‘Explosives—Inspectors and Chief Inspector.

School of Mines and Geology—Prineipal.

. N. I. Balt Revenue Department—Commissioner, Deputy Commissioners,

Assistant Commissioners and Superintendent.

. Printing and Stationery—Controller and other officers.
. Patents and Designs—Contyoller.

. Electrical Adviser to Government of India.

. Metallurgioal—Inspectors "and Assistant Inspectors.

14. Local Manufactures—Buperintendents and Deputy of, and Chemist in Govern-.

ment Test House.

. Indian Stores Department—Chief Controller and other officers.
. Ordnance Methanics—Chief Civil Master Armourers, Principal Foroms‘n,

Foremen, Assistant Foremen and other graded as &

. Appointments made in .the United Kingdom to the staff of the bhm

Military School, Sanawar.

. Royal Indian Marine Dockyard staff other than Chief Constructor, Constructor,

Assistant Constructor and Electrical Engineer.
State Railway—Coal and Mining Department and Covenanted stafl.
Engraver and Head Engraver, Survey Office.
Photo-Litho Staff, Survey Office—2 Managers, 4 Assistant Munagers.

Mathematical Instrument Office BStafi—Survey Office—Officer in Charge,
Works Manager, 2 Assistant Managers. i

Drawing Office Staff, Survey Office—lst Division Assistant.
Cinchena Plantations—Superintendent.

North-West Frontier Province—Agricultural Officer.
European Carpenter, Forest Department.

European Gardeners under Government of India.

Curator, Industrial Section, Indian Museum, Calcutta.

. Posts and Telegraphs Department—Subordinate wireless f:uonnel, Cable
e

Foremen, Foreman and Assistant Superintendents of Telegraphic Work
shops. fnstrumqnt Mechanicians for workshop and telegraph and telephone

o

‘Appointments in the Zoological Survey.

All intments made by the Local Governments of Governors’ provinces to
pﬁe ll.m‘l services under their contrel. - : : P
‘Al Ozgfointmentp made by tbo: Govgt-nmox!t of “India for service gpder &

Gommissioner.
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" TrANSFER OF AGENCY FUNCTIONS FROM THE SHORETARY OF STATE TO THB
Hicu CoMMmIssioNER FOR INDIA.

25, Baboo Runglal Jajodia: Will the Government be pleased to state
in what respects the Secretary of Btate is still carrying out the functions
of the agent of the Government of India and whether the transference of
those ar any of those agencies to the High Commissioner for India is.
under consideration?

The Honourable Sir Oharles Innes: There is little, if any,' business now
performed by the Secretary of State which can properly be described as
agency for the Government of India.

Cost oF oreEN CoMPETITIVE EXAMINATIONS HELD IN INDIA aND
OVERSEAS FOR CERTAIN SPECIFIED YEARS.

26. Baboo Runglal Jajodia: (a) What was the approximate gross cost,
exclusive of overhead charges of each of the concurrent open competitive
examinations in India and overseas in 1911, 1912, 1913, 1921, 1922, 1923,
1924 for the Indian services, civil and military?

(b) What was the total number of vacancies filled as & result of each
of these competitions, and what was the percentage of Indians to the
total number of recruits ‘during these years?

The Honourable Sir Alexander Muddiman: The information is being
pollected and will be supplied to the Honourable Member in due course.

Inp1a’s CoNTRIBUTIONS TO His MAJESTY’S GOVERNMENT ON AOCCOUNT
o or CaritatioN For Bririsa Troops.

27. Baboo Runglal Jajodia: (a) What were the annual contributions
made by India to His Majesty’s Government in 1928, 1924 and 1925
through the capitation rate? :

* (b) Were the contributions distributed among various military training
institutions and establishments in the United Kingdom? If so, what
wsas the number of institutions of various denominations, and what was
the number of recruits of different denominations in each of the institutions:
in these years? ‘

. (c) Is the cost of the education of British soldiers who serve for less
than five years in India repaid to the Indian Government by the British
Treasury ?

(d) Are Indians admitted to the artillery schools and is India con-
tributing directly or indirectly through capitation grants to the cost of
such schools?

(¢) What is the number of Indians under training at military institu-
.tions both in India and in England for King’s Commissioned rank in the
Artillery, the Tank Corps, the Air Force?

Mr. E. Burdon: (a) The amounts paid by India to His Majesty's
BGovernment on account of capitation for British troops and airmen during
the periods in question are as follows: s

1023-24 . . . . . . . . « 1,799,700

. 1924-26 . . - . . . . . . 1,662,600

4 1925-26 (estimated) . . . . . . . 1,600,000

o
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(b) The Government of India have no information on the subject but
they presume that no definite allocation takes place.

(¢) No.

(d) The answer to the first part of the question is that Indians are rot
adinitted to the artillery training institutions in the United Kingdom.
With regard to the second part, the attention of the Honourable Member
ie invited to the reply given on the 11th February 1924 to starred Question
No. 219 and the supplementary questions.

(e) None. '

NouwmBER oF INDIAWs IN Ucaxpa, Kenva, TANGANYIEA, ETC.

28. Baboo Runglal Jajodia: Will the Government be pleased to state
what is the number of Indians resident in Uganda, Xenya, Tanganyika,
Nyasaland and other parts of African Settlement, and whether the number
shows any decrease or increase during the last 2 years?

Mr. J. W. Bhore: 56. A statement is laid on the table giving the
information requ'red. The second part of the question cannot be answered
a8 no census of the population has been taken since 1921.

Statement,
Name of country, po;r:x(lini;::m. Date of Census.
LUgsnds « .+ & . o + « . B60d—Asintics. | 1021
Chiefly Indisns,
2. Kenya . . N N . . 22,822 1921
8. Tanganyika . . . . . . . . 9,411 1921
4. Zanzibar . . . . . . . 12,841 1921
6. Nyasaland . . . . . . . . 616 1921

INVESTIGATION INTO THE CaUSES OF STRIKES ON RAILWAYS AND IN THE
MLt INDUSTRY.

29. Baboo Runglal Jajodia: (a) Will the Government please state
the total number of strikes during the last three years in the principal
mill industres and Railways in India, stating therein the number of
operatives involved, the number of casualties and injured and the main
points at issue in each case?

(b) What steps have becn or are proposed to be taken to investigate
the causes of these industrial confl cts?

The Honourable Sir Bhupendra Nath Mitra: (a) The total number of
disputes reported in the cotton mills, jute mills, woollen mills, oil mills,
flour mills, paper mills, saw mills, and Railways in 1922, 1923, and 1924,~
was 487. The number of persons involved was approximately 8,70,000.
No particulars of casuslties are collected and in the great majority of
gtrikes casualties do not occur.- The main point at issue was, in.185 cases,
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the enhancement or reduction of pay, in 44 cases the payment of -bonus,
in 108 cases the dismissal or reinstatement of employees, and in 20 cases

the question of hours of work or holidays. Various points accounted for
the other disputes.

(b) The Govérnment of India endeavour to collest particulars of ol
industrial disputes and of their causes. ‘

SETTLEMENT OF AMOUNTS 1N DIsPure BETWEEN THE INDIAN GoOVERN-
MENT AND THE Wan OFFICE. -

80. Baboo Runglal Jajodia: (a) Will the Government please state
whether the negotiations with His Majesty’s War Office regarding the
amounts outstanding between it and India have been brought to a close?

(b) If the answer be in the affirmative, what is the position of Indis
in respect of her dues or liabilities?

(c) If the answer be in the negative when is the negotiation expected
to be closed, and will India be allowed any compensation in respeet of
her long-standing dues from the War Office?

The Honourable Sir Basil Blackett: Negotiations are still in progress,
and I hope that a conclusion satisfactory to India will shortly be reached;
but I am not yet in a position to make any further statement.

APPOINTMENT OF INDIANS TO THE STAFF DEPARTMENTAL SERVICES OP
THR ArMY IN INDIA.

¢ .

81. Baboo Runglal Jajodia: (a) Will the Government. please state
whether there is any bar to the appointment of Indiaps to the Staff
Departmental Services of the Army in India- for - which- British ‘officers’
of the Indian Army are eligible?

(b) If the answer be in the affirmative, what is the number of Indian
officers so appointed in 19221925, and what is their proportion to the
total number of recruits for such services .during those.years?

‘Mr. E. Burdon: (a) and (b) The attention of the Honourable Member
is invited to the reply given on the 24th March, 1925, to starred Question
No. 1278.

TRANSFER OF CERTAIN APPOINTMENTS HELD BY -INDIAN Mzevrcar Szrvrom
OFrIOERS TO THE PROVINCIAL MEDICAL SERVIOES.

82. Baboo Runglal Jajodia: Will the Government plesse state what
decisions have been arrived at regarding:

(a) the transfer of certain appointments ordinarity held by Indisn
Medical Service officers to the Provincial Medical Services
in the various services as recommended by the Medical Servies
Committee in 1922: and

(b) the question of medical research and the reduction of the mii-
tary pasistant surgeons and sub-assistent surgeons forming
part of the recommendations?
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Mr, ¥. Burdon: (a) The Medioal Services Committee did not make any
recommendation on this subject.

(b) No recommendation was made by the Medical Services Committee
in regard to (i) medical research and (ii) reduction in the military cadre
of assistant surgeons and sub-assistant surgeons. If, however, the Honour-
able Member is referring to the recommendations of the Indian Retrench-
ment Committee on these two points, the reply is as follows:

(i) In consequence of the recommendations of the Indian Retrench-
ment. Committee, the annual grant of Rs. 5,00,000 given to
the Indian Research Fund Association was stopped, the post
of Director of Medical Research was held in abeyance, the
scheme for the Delhi Research Institute was postponed, and
elaven posts in the Medical Research Department were left
unfilled. Later developments, howevar, have necessitated
the revival of two of the unfilled appointments, and a grant
of Ra. 8,00,000 to the Research Fund Association. Proposals
to restore the original grant of Rs. 5,00,000 to the Associa-
tion and to fill four more posts are under consideration.

(ii) A reduction of sixty-five military assistant surgeons and nineteen
military sub-assistant surgeons has been carried out.

ApmisstoN op INDIans To Minitary Traryine Instirurions 1x
GREAT BRITAIN.

88. Baboo Bunglal Jajodia: (a) Will the Government please state
whether there are military training institutions in England in receipt of
direct or indirect contribution from India, as a result of the capitation
grant, which exclude the admission of Indians on principle?

- (b) If the answer be in the affirmative, will the Government please
state:-

" (i) the total number of such institutions;
(ii) the total amount of contributions during the last three years;

(iif) whether the exclusion of Indians is under orders of the War
Office; and

(iv) whetkier the question of the admission of Indians to institutions
enjoying a subsidy from India has been, or is proposed to be,
taken up for consideration? .

Mr. E. Burdon: (a) and (b). As has been stated in answer to previous
questions, the only military training institutions in Great Britain to
which Indians are admitted is Sandhurst, the reason being that Sandhurst
is the training college for officers of the cavalry and infantry, and Indians
are at present eligible for appointment as King’s commissioned officers in
these two arms alone on the combatant side. Government have no in-
formation whether any proportion of the capitation rates is definitely ear-
marked by His Majesty’s Government for expenditure on military training
institutions, but this is probably not the case. The fact that Indians are
not admitted to other arms of the seérvice, nor consequently, to other
military training institutions is, as the Honourable Member surmises, a
decision of His Majesty’'s Government. As the Honoursble Megber is
gware, the question of employing Indians as King's commissioned officers
in' other combatent arms is under consideration )
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Provinces 1N WHICH THE MussaLMaX WaqQr Acr 1s 1N Forer.

84. Mr. Gaya Prasad Singh: Will the Government kindly state
what Local Governments have up to now given effect to the Mussalman
Wagf Act (Act XLII of 1928) and since when?

The Honourable 8ir Alexander Muddiman: The Government of Ind'a
have no information later than that given in reply to the Honourable Khan
Bahadud Moulvi Aman Ali's question in the Council of State on the 25th
of August, 1925, to which I invite a reference by the Honourable Member.
Bneﬁy, that information was to the effect that the Act has been broucht
into force, with the exception of section 6, in the Punjab, without excep-
tion in the United Provinces end in six districts in Burma and in the
Bombay Presidency, except in respect of waqfs established for the benefit
of the Dawoodi Borah community.

ADVERTISEMENTS RELATING TO Rarnway TiMInes.

35. Mr. Gaya Prasad Singh: (a) Is it & fact that advertisements of
Railway timings and changes made thersin are sent out to a few leading
newspapers for publication for the information of the public?

(b) If so, will the Government kindly state to what newspapers in the
Province of Bihar and Orissa such advertisements are sent for publica-
tion ?

(¢) Do the Government propose to ask the Bengal Nagpur Railway and
the’East Indian Railway administrations to send such advertisements to the
Searchlight of Patna also, for the information of the local public?

Mr. @. @. 8im: (a) Yes.
(b) Government have no information.
(¢) No, the matter is within the competence of the Agents.

IntrODUCTION OF UPPER Crass Courf COMPARTMENTS ON THE BENGAL
AND NorTH-WESTERN RalLway.

86. Mr. Gaya Prasad Singh: Are Government aware if any steps have
been taken by the Bengal and North-Western Railway administration for
the introduction of upper olass coupé compartments on that line; and when
are such improvements going to be effected?

Mr. G. G. 8im: The Government of India do not know whether there
is any public demand for the introduction of such compartments or whether
it would pay the Railways to introduce them. It is a matter for the Rail-
way Administration to consider. ,

PrEVENTION OF FLooDs IN THE EasT INDIAN Rarnwarv.

87. Mr. Gaya Prasad 8ingh: With reference to the reply given by
Government to starred question No. 11 of the 25th August, 1025, regard-
mg ﬂoo@s, are the Government prepared to state the result of ‘‘certain
inquiries and surveys '’ with the object of preventing damage tn the
Eost Indian Railway line by floods in the Sone area near Koilwar in Bihar?
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Mr. G. @G. Sim: The East Indian Railway Administration have sub-
mitted a report on the floods in the Sone river with proposals for their
control, which, after consideration by the Railway Board, was referred back
fo the East Indian Railway for further report.

Proursrtion or THE Exrorr or Bones anxp Bonxm Dust.

38. Mr. Gaya Prasad 8ingh: (a) Is it a fact that bones and bone-
dust have a great fertilizing power; and will the Government be pleased
to say if they propose to prohibit their export from India in the interest of
.agriculture ? .

(b) What is the average quantity and value of such export annually?

M. J. W. Bhore: (a) Bone manure is & valuable fertiliser for soils which
are deficient in phosphates; but the area of such soils in India is
limited. Of the bone manure manufacture, about 4 per cent. only is
oonsumed in this country, and even during the war, when the price of
shis manure was low and the export demand weak, 10 per cent. only of
the total production was consumed in India. The Board of Agriculture in
India at its mecting in 1922 considered it doutbful if the prohibition or
restriction of export of bones, fish manure and other phosphatic manures
would lead to their being used in greater quantitics by the Indian ryot.
‘The Government, therefore, as at present advised, do not consider it neces-
sary to prohibit their export from India; but the Honourable Member may
rest assured that Government are alive to the importance of conserving
and developing the manurial resources of the country.

(b) The average annual export during the years 1922-23 fo 1924 25
was 83,750 tons and the average value Rs. 95,85,000.

REesoLuTioN RE THE SUPPLY OF (GANGES Wunn BELOW N ARORA.

89~ Mr, Gaya Prasad Singh: With reference to my starred question
No. 28 of the 25th August, 1925, regarding the Resolution passed by the
Council of State, regarding supply of Ganges water, will the Government
be pleased to state the reasons given by the Government of the United
Provinces for not giving effect to the above Resolution?

The Honourable Sir Bhupendra Nath Mitra: The attention of the
Honourable Member is invited to the letter from the Government of the
United Provinces, which has been laid on the table in reply to Khan Bahadur
‘Barfaraz Hussain Khan's starred question (No. 69), on the same subjeet.

Broancasr RecerverR LIOENSES, BTO.

40. Mr. N. M, Dumasgla: Will Government be pleased to state the
‘number of (1) Broadcast receiving licenses, (2) Wireless transmitting
licenses, commercial and non-commercial, and (8) Wireless import licenses
-‘ourrent at a recent date?

Mr. @. P. Roy: The following figures give the information for 81st
December last:

1) Broadcast Receiver Licenses . . . . . « 1,436
) Licenses for fixed Stations—
(a) Limited-Commercial . . . . .
(3) Non-Commercial . e . . 78
(8) Import (Wireless Telegraphs) Incenu- . . . . 2B
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Inteopucrion or REFoRMs IN THE NorTH-WEsT FronTiER PROVINCE.

41. Lala Dunl Ohand: Is there any proposal under the consideration
of the Government of India to give some sort of Reforms to the North-
West Frontier Province? If so, will the Government be pleased to state
the nature of the Reforms proposed?

Sir Denys Bray: The Honourable Member is referred to the speech by
me in the Council of State on the 16th March, 1925, in the course of the
North-West Frontier debate.

Non-BECEIPT OF MEDALS BY MEN WHO SERVED IN NON-COMBATANT
Unité DURING THE GREAT WaR. .

42. Oolonel Sir Heary Stanyon: 1, Are the Government aware:

(o) that many men—Europeans, Anglo-Indians and Indiang—
recruited from the Railways, Telegraphs and other .sources
in Indis, who served in the War in Mesopotamia, East Africa
and elsewhere, in temporary non-combatant units (long since
disbanded), have never received their medals?

(b) that medal rolls were sent in by such units some seven years
ago, and that in many cases nothing has been heard since?

(c) that individual applications submitted after disbandment remain
unanswered, and that the men concerned do not know how
to get the medals for which they have been recommended?

2. Are Government aware that & widespread and growing dissatisfaction
and loss of confidence in the good faith and justice of Government have
begn caused by such treatment?

8. What action do Government propose to take in the matter, and
when?

Mr, E. Burdon: 1. (a) The Government of India believe the factg to be
generally as stated by the Honourable Member in so far as the British War
Medal and the Victory Medal are concerned. The main reason is that
His Majesty's Government only consented to the grant of medals to civi-
lians, on the conditions now laid down, in 1924, after repeated recommenda-
tions from the Government of India. The decision was announced in Army,
Iustruction' (India) No. 214, dated the 26th February, 1924, The com-
paratively small number of claims which had been received on behslf of
civilian personnel to the 1914 Star and the 1914-15 Star had already been
completed and the medals issued before the War Office raised objections
to the issue of medals to civilians.

(b) The medal rolls could not have been sent in so long as 7 years
ago, as orders for the submission of claims to the British War and Victory
Medals were only issued in 1921, but it is undoubtedly & fact that the long
period which elapsed before the War Office consented to the grant of these’
medals caused a very large number of civilian claims to remain uncomplied
with. It is now impossible to issue medals except in response to individual
applications, as the units have long since been disbanded and the present
addresses of the men are not known.

(¢) I am pot aware that individual applications now remain un«
answered for any length of time. The Medal Bection of the Army Depart-
ment at 68, Esplanade, Calcutta, deals as promptly as possible with all
olaims rcceived. It is of course-immensely handicapped in this work by
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the initial delay which I have already mentioned. The medal rolls of
civilian personnel are now in the charge of the Field Controller of Military,
Accounts, Poona. Any individual who sends in a claim whether to the
Government of India, or Army Headquarters, or the Medal Section, or to
the Field Controller direct, has the receipt of his claim acknowledged at
once by the Medsl Section and the claim itself forwarded for verification
to the Field Controller. On receipt of verification the Medal Sectign issues.
the Medal.

2. The Government of India are aware that the position is unsatisfac-
tory, but do not think that it has caused discontent to the degree suggested
by the Honourable Member. Any individual who now bestirs himself to-
obtain his medals can do so in a comparatively short time,

8. Government are doing all that they can in the matter, but they haver
been handicapped as already indicated, by circumstances beyond their own.
control including to some extent, the apparent apathy of civilian claimants
themselves. I may mention that the Medal Section has already received
and. dealt with over 50,000 claims from civilians since the War Office ad-
mitted the eligibility of civilians in 1924. The whole question has been:
receiving special attention from Government during the past year and more..

Tar SovtH ArrIoaN Crass Awveas Binr.
43. Mr, M. K. Acharya: Will the Government be pleased to state:|

(1) in what parts of the South African Union Indians are at present:
settled and in what numbers;

(2) whether under the Gandhi-Smuts Agreement they now enjoy
equal rights of citizenship with white settlers in the matter
of trade facilities, holdings of real property, and electoral
franchise; and if they do not, in what respects are they under
any disakility;

(8) what the objects and reasons are of the Class Areas Bill now
in course of legislation by the Union Parliament;

(4) on what date the above Bill was introduced, and on what date-
or dates, the Government of India have made their repre-
sentations to the Union Government regarding the Bill in
question;

(5) why the Government did not consult the Indian Legislatures.
on the subject in September last; and o

(6) whether Government will place on the table the correspondence
between them and the Union Government with regard to the
Bill in question?

Mr, J. 'W. Bhore: (1) Indians are settled in all the four provinces of the
Union of South Africa, and according to the census taken in 1921 their

nuinbers are us follows:

Natal ... 141,336
Transvaal ... . aee . 18,405
Orange Free State 100
Cape Colony .. 8,498

TorAL ... 161,839
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(2) The only assurance given by the Minister of the Interior was that it
was the desire of the Government that existing laws should be administered
in & just manner with due regard to vested interests. Mr. Gandhi in his
letter of June 80th, 1914, expressly stated that he had been unable to
include in the programme of the passive resistance movement, many
matters in respect of which Indians were then under disabilities.

(8) For the objects and reasons of the Areas Reservation and Immigra-
tion and Registration (Further Provision) Bill I would refer the Honourable
Member to the speech delivered by the Honourable Dr. D. F. Malan
(Minister of the Interior) when introducing the Bill in the House of
Assembly of the Union Government and to the provisions of the Bl itself.
Copies of both of these have been placed in the Library of the House.

(4) The Bill in question was introduced in the House of Assembly on
the 23rd July, 1925 and since that date representations have been made
against its provisions both on grounds of principle as well as of detail in
the course of the negotiations which the Government of India are carrying
on. with .the Union Government.

(5) In September last the Government of India consulted the members
of the Standing Emigration Committee which is composed of 4 members
of the Council of State and 8 members of the Legislative Assembly
nominated from panels elected by each' House. In addition the advice
and co-operation of the Honourable Sir Deva Prasad Sarvadhikary, Pandit
Moti Lal Nehru and Mr. Jinnah was also sought in the matter. The sub-
ject was also discussed in the Council of State on the 10th September, 1925,
with reference to the Honourable Sir Deva Prasad Sarvadhikary's Resolu-
tion regarding the protection of the rights of Indians in South Africa.

(6) As the matter is still the subject of negotiation between the Govern-
ment of India and the Union Government, I regret I am unable to comply
with the Honourable Member's request.

NumBER oF AsSISTANT Trapric SuPERINTEND ENTS, TraFPICc INsPECTORS,
ETC., ON THE GREAT INp1AN PENINSULA, EasT INDIAN AND NorrtH
WesTerRN Rarnways.

44. Hajl Wajlhuddin: 1. Will the Government be pleased to state
-‘the total numbers of Assistant Traffic Superintendents, Traffic Inspectors,
-Commercial Inspectors, and Traffic Canvassers on the Great Indian Peninsula
and East Indian Railways and in the subordinate service of the North
Western Railway ?

2. How many of them are (a) Europeans or Anglo-Indians, (b) Eind;:s.
(¢) Muslims, and (d) Sikhs?

Mr. @G, G. 8im:.1. & 2. The information asked for is not available. The
Government do not  consider that it would serve any usefu' purpose to
have the information collected.. ‘I would, however, refer' the Honourable
Member to Chapter V and Appendix G of Volume I and Appendix C of
Volume JI of the Report on Indian Railways for 1924-25 and to the Railway
“Board’s Classified List, copies of which publications are in the Library.

. §
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fD1sapvaNTAGEOUS POSITION OF MUHAMMADANS WITH REGARD TO THEIR
RerreseNtaTION IN PuBLiC SERVICES.

45. Haji Wajlhuddin: Will the Government be pleased to state
what action they have taken on the points raised by the deputation which
waited on His Excellency the Viceroy in Simla, to draw his attention to the
-disadvantages under which the Muhammadans are, in the opinion of the
-deputation, placed in the matter of their share in the public services of

the country?

The Honourable Sir Alexander Muddiman: A reply to the deputation
-explaining the whole position is under preparation and will, it is hoped, be
issued shortly. A copy will be supplied to the Honourable Member.

CoNTINUATION BY THE NORTH WesTEREN RamLway or THE CoNTRAOT
with THE CooLy CoNTRAOTOR AT DELHI RAILWAY StaTION,

46. Hajl Wajihuddin: 1. Will the Government please state (a) the
total emoluments of the cooly contractor at Delhi railway station, (b)
*the total number of coolies working as luggage porters at Delhi station, (c)
the amount each cooly has to pay to the contractor per month or per day
a8 his honorarium, (d) the name of the present contractor, (¢) when the
period of present contract expires, (f) what is the ¢ommon procedure of
giving contracts, (g) what qualifications are required for the contractons,
{h) if it is a fact that there have been many complaints of maltreatment,
-even of assault on passengers by coolies but that yet the contract continues

undisturbed ?

2. Is it & fact that on taking over the Delhi Umbala Kalka Railway the
North Western Railway gave notice to the present contractor of the ter-
mination of his contract but that they changed their mind and have conti-
nued the contract in his name for another year?

.Mr. G. @G. 8im: 1. (a), (b) and (c¢). Besides the cost of uniform and
‘badges, the cooly contractor at Delhi railway station realises from each
cooly a sum of annas 0-4-0 per diem. He is authorised to employ a
maximum of 400 coolies. Out of the amount realised from the coolies,
the contractor has to defray the expenses of office establishment, super-
visors and mates, all of whom are employed in connection with the licensed

«<oolies.
(d) Mr. Halpin,
'(e) 818t December, 1926.

(f) and (g). In making the selection the railway authorities satisfy them-
gelves that the candidate is & suitable person in all respects for such an
appointment and is capable of handling labour. Vacancies as they occur
are filled by appointing the most suitable man available.
(k) and 2. Government have no information. *
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GeraxT To o NoN-MusLix oF THE CONTBACT FOR THE MUSLIM
RerresuMENT RooMs AT Baroc aND DEeLmI.

47. Hajl Wajihuddin: (a) Is it a fact that a non-Muslim holds the
contract for the Muslim refreshiment rooms at Barog and Delhi?

(b) Is there a single instance of a Muhammadan holding a contract for
the supply of Hindu food and refreshments?

Mr. G. @. Sim: The Honourable Member is referred to the answer
given, on 14th September, 1925, in this Assembly to question No. 180 asked
by Mr. Abdul Haye. As promised therein, a copy of the question and an-
swer was sent to the Agent.

GRANT T0 A MaRWARrI OF THE CONTRACT FOR THE SUPPLY OF INDIAN
REFRESHMENTS ON THE BENeAL NaaPuR RalLway.

48. Hajl Wajibuddin: Is it true that a Marwari hag been given the
monopoly for the supply of Hindu and Muhammadan food to passengers on
the whole of the Bengal Nagpur Railway from Nagpur to Howrah?

Mr. G. @. 8im: Government understand that on one section of the'
Bengal Nagpur Railway o Marwari holds a contract from the Railway and
grants sub-contracts to Muhammadans under railway supervision and
approval, ’

[

MonoroLy FOR THE SuPPLY OF INDIaN REFRESHMENTS ON RalLwavs.

49. Haji. Wajibuddin: Is there any cireular issued by the Railway
Board that as far as possible Railways should not give monopolies for the
supply of Indian refreshments and what steps have Government taken:
to see that it is properly observed?

Mr. G. G. Bim: The reply to the first part of the question is in the-
niegative and the second part does not, therefore, arise.

Sverry oF INDIaX REFRESHMENTS ON RaILways.

50. Haji Wajlhuddin: 1. Are Government aware that the Indian food.
supply on the Great Indian Peninsula Railway is very popular and are
they prepared to direct other railways to copy the same?

2. (a) Is it o fact that in one of their circulars, communicated to the
Imperial Legislative Council, the Railway Board said that the Great Indian
Peninsula arrangements for supply of Indian. food had been represented to
them to be: very satisfactory and that they had asked other Railways to copy-
them ? '

(b) From whom did Government receive the representation referred to
in the cYrcular?

(
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(c) Will Government lay on the table a copy of that representation as
.also 8 copy of the Railway Board circular?

(d) What action have the Railways taken on that ciroultar?

Mr. @. @. 8im: 1. Government are aware that the question of the supply
.of foodstuffs to passengers has received the ocareful sattention of ‘railway
administrations and their Advisory Committees and they do not propose to
take the action suggested. :

2. (a), (b) and (d). In a letter to the Railway Board in 1915 the Gene-
ral Secretary to the Passenger Protecting Society of India complained that
the arrangements for the.supply of foodstuffs on the Oudh and Rohilkhand
Railway were not as satisfactory as on the Bombay, Barods and Central
India, Great Indian Peninsula and North ‘Western Railways. On inquiry
the Railway Board found that instructions issug¢d to the staff of the Great
Indian Peninsula Railway in connection with licenses for the sale of refresh-
ments at stations were very suitable and they addressed the three State-
worked Railways, namely, the North Western, Oudh and Rohilkhand and
the Eastern Bengal Railways to adopt similar rules, which they did. A copy
-of that letter was not communicated to the Imperial Legislative Couneil.

(¢) No. ’

INaDEQUACY OF MUHAMMADAN REPRESENTATION IN GOVERNMENT
SERVICE IN AJMER-MERWARA.

51. Haji Wajihuddin: (a) Hes the attention of the Government been
drawn to the article published in the Muslim Outlook, dated 16th August,
1925, which portrays the condition of the Muslims in Ajmer-Merwara Gov®
-ernment service ?

(b) Will the Government be pleased to state if it is true that out of
-46 posts in the Government service there is only one held by a member of
that Muslim community and that the rest are held by others?

(¢) What action have the Government taken to safeguard Muslim
interests there?

‘Bir Denys ‘Bray: {(a) Yes.

(b) The list printed by the Muslim Outlook is hardly calculated -t
give a ‘fair impression of the actual position as regards the present distri-
‘bution of superior Government posts in Ajmer-Merwara as between Hindus
and Muhammadans. The attached list compiled from information supplied

by the Chief Commissioner shows that out of 78 posts of a superior nature
“27 are held by Muhammadans and 46 by Hindus.

(¢) In view of the fact that Muhammadans number about one-thi
.of the urban and ome-fifth of the rural population of Ajmer-Merwara it
would appear from these statigtics that the need for special measures to
-gafeguard their interests .in this respect has not been clearly established.
‘The local Administration are not unmindful of the matter and, when reply-
ing to a deputation from the Provincial Muslim League in November, 1924,
‘the Chief Commissioner pointed out that statistics of recruitment for the
«clerical and revenue services since March 1930 showed that 16 ‘Muhamma-
-dans had been recruited as against 21 Hindus.

The Government 6f India however propose to forward a copy of this ques-
tion and answer to the Chief Commissioner with a view ! Kw ‘keeping in
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mind the undesirability of any one community obtaining an unduly dis-
proportionate share of posts in Government service.

Appointment. Hindu. |Mubammadan REMARKS.
Addiﬁom] Sessions J ud‘. ) . e 1
Public Prosecutor . N . oes 1
Small Cause Court Judge . . 1 ver
Sub-Judge . . . ; ) 1 e
Treasury Officer . . ) 1 v .
‘Manager, Court of Wards , 1
(Jain))
Excise Superintendent ) 1 ree
Excise Sub-Inspoctors , . B 4 8
Co-operative Society istrar . 1 .
Co-operative fociety Officers , ) . . 2
City Magistrate . . . . 1 vee
Roilway Magistrate . e . 1 e
Sub-Divisional Officer . ‘ . . 1 er
Superintending Engineer . . 1
Assistant Buperintendent, Education . 1
Bub-Registrar . . . . 1 oo
Superintendent of Office . . 1
Tahsildars . . . . . . 2 s
Naib-Tahsildars . . ., . ., 4 2(a) | (a) The 2 Income-tax
Agsistant Surgeons . . . . 2 Naib-Tahsildars are-
Sub-Assistant Surgeons . . . 7 2 at present on foreign:
Deputy Buperintendent of Polico , . 1 o service, 1 in & Court
Inspectors of Police . . . . 1 1 of Wards establish-
Sub-Inspectors of Police . . 12 15 ment in Ajmer and
1in Tonk State,

46 27

L4

As regards the Police Forces it may be observed thatout of 87 Head Constables 59
sre Muhammadans and only 28 Hindus.

(————

APPOINTMENT OF EITHER THE PRESIDENT OR THB SECRETARY OF THE
PassENGER PROTECTING SoOIETY OF INDIA A8 A MEMBER OF THE
CeNTRAL ADVISORY COUNCIL FOR RAILWAYS.

52. Haji Wajihuddin: Will the Government be pleased to state
whether they have been approached to appoint the President or Secretary
of the Passenger Protecting Society of India as a member of the Advisory
Committee for Railways at the headquarters of the Government of India
and whether in the interests of poor passengers they propose to announce
their decision to appoint any of the office bearers of the Society without.
further delay?

The Honourable Bir Charles Innes: If either of the gentlemen referred
to becomes a Member of this Assembly or of the Council of State, no doubt
he will have a good chance of being elected to the panel from which the-
members of the Central Advisory Council are selected.

. OpeNING OF A BraNon Posr Orrice AT THE Darcar-Knowasa
Nizamuppiy, DELHI
. 58. Hafi Wajihuddin: Will the Government be pleased to state-
what action they have taken so far to have a branch post office opened at
_the Dargah-Khowaja Nizamuddin (Delhi) and when it is proposed to have-
the gcheme'completed?
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Mr. @. P. Boy: The question has been reconsidered. As a post office
already exists at Jangpura, which is only 2 furlongs from Nizamuddin and
alfar larger village, it is not proposed to open a post office at the latter
place.

REesorutioN RE ComFours For INDIAN Rainway PasSENGERs.

54. Haji Wajihuddin: Will the "Government be pleased to state
to what extent the different railway companies have carried out the re-
commendations on the subject of Indian passengers’ comforts made by
the Legislative Assembly on the Resolution moved by me on the 12th
February, 1924?

Mr. G. G. Sim: The Honourable Member is referred to paragraphs 98
and 99 at pages 67 to 71 of Volume I of the Report by the Railway Board
on Indian Railways for 1924-25, and to the explanatory memorandum on
the Railway Budget for 1926-27, which will shortly be placed before the
Assembly.

Rainway CoxnectioN BE™WEEN CHANDPUR Stav aND CHANDOEK.

55. Haji Wajlhuddin: Will the Government be pleased to state
if thev propose to connect railway station Chandpur Siau in the Bijnore
District with railway station Chandok on the main Oudh and Rohilkhand
(now East Indian) section of the East Indian Railway in the same district?

(b) If 80, how far is it correct that Nahtaur, an important and pros«
perous trading town, has been left out of the project?

(c) Do the Government propose to bring the matter to the notice
of the railway authorities and recommend the inclusion of this town in this
scheme?

Mr. G. G. 8im: (a) A proposal to extend the Gajraula-Chandpur Branchk
" through Bijnor to Chandok is at present:under investigation.

(b) and (c). It cannot yet be stated definitely whether the line will pass.
through Nehtore or not, but as this town is a long way off the direct align-
ment of the proposed branch, it is hardly likely that a diversion to Nehtore

would be financially justifiable.
.

REepucrioN oF THE GaruisoN IN AMBALA CANTONMENT.

56. Hajl Wajihuddin: (1) Are the Government saware that in
recent years there has been a considerable reduction of garrison in Ambala
Cantonment ?

(2) Is it & fact that on account of this reduction, a large number of
bungalows constructed originally at the instance and for the use of military
‘officers is lvine vacant and that the house owners are consequently being
.put to heavy losses?

(3) Will the Government be pleased to say if there is any possibility of
the increase of the garrison to its normal strength in Ambala Cantonment?

.* (4) Is it a fact that the main causc of the reduction of the garrison in

Ambela Cantonment is the scarcity of water there? .
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. Mr. E. Burdon: (1) Yes.
© (2) I am making inquiries into the matter and will let the Honourable
Member know the result as soon as possible. : A
(8) So far as I am aware there is no likelihood of a large increase to the
garrison in the immediate future.
(4) It is one of the causes, an important cause.

Nuwsee or rrzorep MzwBrRs oF CanroNumENT BoarDs.

57. Haji Wajihuddin: (1) Are the QGovernment aware that in
several cantonments the number of elected members in Cantonment Boards
thereof is less than seven owing to the Government having not nominated
four members under section 14 (i) (e) of the Cantonments Act, 1924 ?

(2) Is it & fact that several important interests and minorities in those
<cantonments are not represented on the Cantonment Board ?

(8) Are the Government aware that there is great discontent in those
cantonments specially at Dinapore owing to the Government’s failure to
make maximum nominations under the above gection and thus décreasing
the strength of the elected members?

(4) Are the Government aware that the Government of India Reforms
‘Committee recommended ten elected and ten nominated members in
every Cantonment Board?

(5) Are the Government prepared to issue imstructions that
thp maximum strength mentioned in section 14 (i) (¢) be availed 6f ‘to
ensure that in no Cantonment Board, should the number of elected mem-
bers be less than seven?

Mr. E. Burdon: (1) The Commanding Officer of & Cantonment is
empoweéred to nominate four military officers to be members of the Can-
tonment Board under the sub-section quoted by the Honourable Member.
‘This number is & maximum and it was never intended that four military
officers should be nominated in every cantonment, however emall. The
Government of India have nmo detailed information on the point, but it is
jikely that in many cantonments the Commanding Officer has nominated a
smaller number. '

'(2) and (3). The Government of India have no reason to suppose that
this is the case. ‘

(4) The answer is in the affirmative.

(5) Government do not propose to issue such instructions.

CaNTONMENT LAND ADMINISTRATION RULES.

' 58. Hajl Wajthuddin: (1) Is it a fact that under rule 18 (28) of the
New Land Rules framed by the Government of India under section 280
of the Cantonments Act, one-fourth of the income derived from the land
entrusted - to the management of the Cantonment Board is to 'be credited

to the Government?

(2) Ts it & fact that before the Issue of thess New Land Rules, the whole
_income erived from such lands was credited to the Cantonment Board?

¢
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(8) Is it true that the cost of managing Government land in cantonments
"hee considerably increased in recent years on account of the Cuntonment
Board having to regularise a large number of old encroachments by the

‘institution of civil suits?

(4) Is it true that Cantonment Boards in different cantonments feel
helpless in introducing many schemes of public beneficence such as the
introduction of compulsory primary education, ete., for want of funds?

Mr. E. Burdon: (1) I presume the Honourable Member is referring to
clause (27) of rule 13 of the Cantonment Land Administration Rules. If
80, the reply is in the affirmative, subject to the reservations in Rule 11(b)
which allows Government to vary the proportion at its discretion in certain

. oircumstances. Proceeds from licenses issued under clause (25) of rule 13
of the Rules are however credited wholly to cantonment funds.

(2) Yes, Sir.

(8) The Government of India have no information.

(4) 1n one cantonment the Board is understood to have passed a resolu-
tion in favour of compulsory education, but was unable to proceed with the
measure through lack of funds. No other instances ¢f the kind have been

reported.

ProcEpURE RELATING TO RETORTS ABOUT THE LoOss oF CANTONMENT
MoxEy.

59. Hajl Wajlhuddin: (1) Are the Government aware that under
section 14 (i) of the Cantonment Account Code, 1924, framed by the Gow-
ernment of India, the President of a Cantonment Board has been empowered
to inquire into a loss of cantonment money and to submit his report direct
to the Local Government? ‘

(2) Is it & fact that under this procedure the Cantonment Board gets
no information whatsoever of the loss and the cantonment people regard
it as a great defect in the procedure? Do the Government propose to
alter the rule in a way that no report be submitted by the President without
laying the same before the Cantonment Board?

Mr. E. Burdon: (1) and (2). The attention of the Honourable Member
ia invited to Army Department notification No. 1886, dated 18th December
1925 (which was published in the Gazette of India of the 19th December,
1925) from which it will be seen that steps have already been taken to
revise rule 14 of the Cantonment Account Code in the direction suggested.

MAINTENANCE OF MILITARY Roaps our or Caxtoxment Fuxps.

60. Haji Wajihuddin: (1) Are the Government aware that at
present in many ocantonments scveral roads used primarily and mainly by
the military population of the cantonments are maintained from the can-
tonment funds?

(2) Are the Government aware that one of the recommendations of the
Cantonment Reforms Committee printed on page 22 of its printed report is
that all roads in a cantonment in lines of ttoops and barrack areas or leading
to departmental godowns or to the fort, etc., should be maintained gy the

Military Works Services of the Government?
r
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(8) Are the UGovernment aware that in Ambala Cantonment the whole
of the Mall Road &nd the Staff Road and many other roads existing entirely
for military purposes are being maintained from the cantonment fund?

(4) Do Government propose to direct that the distribution of roads in
Ambula Cantonment between the Cantonment Board and the Military
Works Serwices be reconsidered and revised?

Mr. E. Burdon: (1) The Government have no information to this effect.
(2) The amswer'is in the affirmative.

(3) and (4). The Government are making certain inquiries, the results
of which will be communicated in due course to the Honourable Member.
But they feel sure that the Mall Road and the Staff Road in the Ambala
Cantonment cannot be said to exist entirely for military purposes in the
limited sense which the Honourable Member apparently intends, and they
would further observe that ex hypothesi cantonments and camtonment
funds exist primarily for the serviffe of the Army.

Procepure RELATING TO THE PaYMENT OF Binis BY CANTONMENT
Boarps.

v

61. Hajl Wajihuddin: (1) Are the Government aware that under
_section 80 of the Cantonment Account Code, 1924, framed by the Govern-
ment, the Executive Officer has the power to order paymerits d ‘bills and
£ issue cheques for such payments?

(2) Are the Government aware that it is a . recognised principle of
accounts that the officer who passes and orders the payment of a bill should
.be different from the officer who prepares a bill, to ensure an effecfnve check
on the validity of payment?

(8) Are the Government aware that the combining of both these import- ,
ant functions in the Executive Officer, as is contemplated by the above
section, is not desirable or consistent with accounts principles ?

(4) Do Government propose to take steps that some other. officer, say,
the President or Vice-President of the Cantonment Board, be wuthérised
to pass the bills prepared by the Executive Officer and to sign chieques
issued for such payments?

Mr. E. Burdon' (1) The facts are generally as stated by the Honourable
Member. The Executive Officer is authorised to issue cheques, subjeck
to certain reservations, under rule 82 of the Cantonment Account Code.

(2) The reply is in the affirmative.

(3) Rule 80 of the Cantonment Account Code relates to the pavment
of bills presented to the cantonment authority by other parties, and nok
bv the Executive Officer. But if there are cases in which the Hxecutive
Officer has to prepare bills himself, the Cantonment Authority has power
utider the same section to appomt nome one else to examma the Nl-aml
‘pass the payment ordet.

(4) Does not arise in view of my reply to parb 8.
t
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Ixcomr axp Exrexprrore of THE Minav Post OFrIcE.

62. Maulvi Muhammad Yakub: (a) Will the Government be pleased
to lay on the table a statement showing the income and expenditure of
Milam Post Office (District Almora) during the period of its existence for
“four months in each of the years 1925 and 1924?

(b) Do the Government propose to make it a.‘pen.nnnent season Post
Office for four months every year? L

Mr. @. P. Roy: (a) The statement asked for is faid <;n tl;e table.

(b) The experimental season post office worked at a considerable loss
during the two experimental penods and cannot yet be made permanent.
Another trial will, however, be given to the office this year from the 1st.
June to the 80th September.

Seftntemnind

3

Statcme»t thowing the income. and espendttura of the Milam Brasch Offics (Almors)
durmy the period of its exsstence in 1924 and 1925,

, 1924.
" Period. Incomo. Expenditure,
- . R"“ B . Be
2Bthto Blst July, 1926 . .. . . . . , 517 5
Auguet, 1024, , . . .. & i .0 . 27113 8 97
Soptembor, 1024 . . . . . e . o 180 2 97
1925, ‘
June, 1925 . . . . . . . . Bl 41 97
July, 1925 . T R 68 4 7 121
Avgust, 2926 . . .. ., . . v .. .- 2815 8 1210
28 6 b 9y

September, 1926 . . . . . . .
- ®Two oxh muﬂ runneﬂ at Re. 12 ‘each had to ‘be eng&ged o8 the rond to Milain wae wuhod
AWRY.

INcomr. AND Exmunn*vu OF. CERTAIN Post OrFiops IN KasEMIR.

63. l{mlvl Huhlmmhd Ylkub (@) 1s it o fact that the Post Offices
of Chillum (Gilgit, Srinagar), Gupis (Gilgit, Srinager), Gurez (Kashmir,
Srinagar), Mmunerg (Kashmir, Srinagar) are permtment season Post

Oﬂices ?

(b) What: are. the annual income and expenditure of these above-mene’
tl.oned Post Offices for the years 1922, 1923, 1924 and 1925, respechvely?

. JEG.. P. Rey: (a) The- post- offices ‘st Chillum, Gupis, Gures‘'and
M:.mmem are’ permanent oﬂ:ceé open thmughont the year and ﬂot mli.‘ng‘

the season only. .
r
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(b) The figures regarding annual income of these offices for the years
1‘9‘2{2,11 1923, 1924 and 1925, are not available. The annual expenditure was-
ap follows:—

1922, 1023, 19024, 1925,

Rs. A, P Rs, A. ». Re. A, P, Rs. a. »
Chillum . . N . 481 8 O 481 8 O 481 8 O 481 8 O
Gupis . . o . 2466 12 0 289212 0 1883 § 1 13864 4 O
Gurez o . . o 2,179 8 0 2,126 8 00 1,208 0 O 1,203 0 O
Minimerg . . 1,176 0 0 1,176 0 0 1,176 0 O 1178 O 0

ConsuMrrioN oF OriuM.

64. Baboo Runglal Jajodia: With reference to starred question No. 613
during the last Session, will the Government please state what decision has-
been arrived at regarding an inquiry to investigate the opium problem in
this country and when they propose to start the said inquiry?

The Honourable Sir Basil Blackett: The replies of Local Governments
to the reference from the Government of India, regarding consumption of
opium in India have been received and are now under careful examination.
I am not in a position to make any further statement at present.

PROPAGANDA IN INDIA BY PrOFESSOR MARVIN ON BEHALF OF THE LEAGUE
. oF NaATIONS.

65. Baboo Runglal Jajodia: (a) Is it a fact that one Professor Marvim
is touring in India on behalf .of the League of Nations and is showing a
film depicting the advantages of India’s participation in and appreciation
of the work of the League? -

(b) Will the Government please state the antecedents of this Pro-
fessor Marvin and whether he is deputed by the Becretary of State or
the League Council and whether with the approval of the Government of
India?

(¢) Will the Government further state whether his expenses are being
borne by the Secretary of State, the League Council or the Government of
India?

- Mr. L. Graham: (a), (b) and (c). The Government of India under-
stand from reports appearing in the Press that Professor Marvin is Vice-
Chairman of the League of Nations Union, London, which is a purely un-
official body. They have no other information regarding his present activi-
ties or his antecedents and they presume that his expenses in India are
being borne either by the League of Nations Union, London, or by himself.

EsSTABLISEMENT OF A RaTEs TRIBUNAL.

66. Baboo Runglal Jajodia: (a) With reference to Mr. B. Das's
starred question No. 752 of the September Session, 1925, will the Govern-
ment be pleased to lay before the House the full text of the despatch
received from the Secretary of State for India regarding the establishment
of a Rates Tribunal? :

(6) Will the Government further state what the advice of the Central
\dvisory Committee for Railways was in the matter and when the pro-
posal tor a Rates Tribunal will be given effect to? :

(



UNSTARRED QUESTIONS AND ANSWERS. i 97

The Honourable Sir OCharles Innes: (¢) No. Government do not
«consider it necessary.

(b) The Honourable Member is referred to the remarks of His Excel-
_len:y g,he Viceroy in his speech at the opening of this Session on the 20th
Instant.

East INDIAN Ratnway Coumrany’s Scuoots.

67. Baboo Runglal Jajodia: Will the Government be pleased to state
in detail the result of their inquiries regarding the position of the East
Indian Railway Company’'s Schools consequent on their transfer to the
‘Government as asked for in the Simla Session of the Assembly in 1925
in unstarred question No. 109? :

Mr. G. @. Sim: A copy of the letter addressed to Haji Wajihuddin,
-dated the 26th October, 1925, giving the requisite information, is being sent
to the Honourable Member.

NuMBER OF INDIANS EMPLOYED IN THE EasT INDIAN aAND EaSTERN
Bengarn Rarnwavs.

68. Baboo Runglal Jajodia: (a) With reference to starred question
No. 106 in the Assembly on the 28rd January, 1925, will the Government
please state the present strength of the Indians in the services of the East
‘Indian Railway referred to therein and inform this House of the extent of
reduction or increase in the number of Indians in the respective cadres? .

(b) Will the Government please furnish similar information relating
to the Eastern Bengal Railway?

. Mr. G. @ Bim: The Honourable Member is referred to the particulars
given in Chapter V and Appendix G of Vol. I and in Appendix C of Vol.
IT of the Report by the Railway Board on Indian Railways for 1024.25.
Government are not prepared to collect information in further detail than
is given there.

INDIAN18ATION OF THE PosTs oF TraFFIc INSFECTORS ON mILWqu.

69. Baboo Runglal Jajodia: With reference to starred question No. 572
in the Assembly on the 2nd September last, will the Government please
state the result.of their recommendations to all Railway Administrations
-regarding the Indianisation of the posts of Traffic Inspectors on Indian Rail-

‘ways?

Mr. @. G. Sim: Government have not got any information beyond that
‘furnished in their reply to question No. 858 put by Khan Bahadur Sarfaras
Hussain Khan on the 17th of March, 1924, nor do they consider that it
will serve any useful purpose to call for further information of this piece-
meal character after so short an interval of time. As was pointed out in
reply to question No. 572, Railway Administrations have been especially
addressed on the subject and they will no doubt give it their careful con-
gideration when vacancies occur, and if Indians with the requisite qualifi-

«cations are available. .
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Recommenpations or THE Economic INQuiry CoMMITTER.

70. Baboo Runglal Jajodia: Will the Government please state whether
they have decided to give effect to any of the recommendations of the.
Economic Inquiry Committee and, if so, to what extent?

The Honourable Sir Basil Blackett: The Government have addressed
Provincial Governments ns regards the further action to be taken on the Re-
ports of both the Committees. I am afraid I shall not be in a position to-
give a detailed’ reply on the subject until those replies have been
received and considered. '

FinanciaL EFFecT oF THE ACTION TAEEN ON THE RECOMMENDATIONS
oF THE Lre CoMMIssION.

71. Baboo Runglal Jajodia: With reference to unstarred question No. 44
in the Assembly on the 25th August, 1925, will the Government be pleased"
to state the financial effect of the action taken by the Government on the
recommendations of the Lee Commission with regard to the Civil Services
and similar action taken by the Government with regard to the Military,
Railway and other Services not dealt with by the I.ee Commission?

The Honourable Sir Basil Blackett: The total cost in 1925-26 of the:
action token with regard to the services dealt with by the L.ee Commission
is expected to be 79 lakhs. The increased annual cost on account of the
Military 'Services not dealt with by the Commission is ~estimated as 20
lakhs. Pending a decision on certain outstanding points I am not in- a
position to give figures regarding Railways.

REORGANISATION OF THE RovaL INpIaN Manine.

_ 72. Baboo Runglal Jajodia: Will the Government be pleased to state-
what, progress, if any, has been made . since the Simla Session last year in
connection with the proposals for the reorganisation of the Royal Indian-
Marine for the purpose of the naval defence of India?

Mr. E. Burdon: The Governmernt are not at present in a position to-
make any statement on the subject to which my Honourable friend refers.

REORGANISATION OF THE INDIAN MEDICAL SERYIOE,

73. Baboo Runglal Jajodia: With reference to Mr. Burdon’s reply i
connection with starred question No. 78 on the 25th August last, will the
Government be pleased to state whether they are now in a position to
gtate the orders of the Secretary of State on the recommendations of the:
Lee Commission regarding the reorganisation -of the Indian Medical Ser-
vice, and if 8o, will they inform the House of the contents thereof?

Mr. E. Burdon: The reply to the first part of the question is in the
rfggative‘ ‘Gozb'respondence with the Becretary of State is still proceedingy::
Tke second part of the question does not arise. .

b



ABSENCE FROM THE ASSEMBLY OF MEMBERS ON DAY#*WHEN
MOTIONS FOR ADJOURNMENT STANDING IN THEIR NAMES
ARE TO BE MOVED.

Mr. President: I have received a notice of a motion for adjournment
from Mr. C. Duraiswami Aiyangar regarding the position of Indians in
South Africa. It is very improper for any Honourable Member to give
notice on such an important question and not to turn up at the last moment.
I expect Honourable Members at any rate to have the -courtesy of giving
timely intimation of -their inability to attend in such cases. I hope Honour-
able Members will bear in mind these remarks.

I pow pass on to the next item.

ASSENT OF THE GOVERNOR GENERAL TO BILLS.

Mr, President: I have to inform the House that the’ following Bills
which were *passed by both Chambers of the Indian Legislature have
been assented to by Hxs Excellency the Governor General under the pro-
vigions of sub-section (1) of section 68 of the Government of India Act:

1. The Provident Funds Act, 1925.
2. The Codc of Civil Procedure (Amendment) Act, 1925.
8. The Religious Endowments (Amendment) Act, 1925.
4. The Balt Law (Amendment) Act, 1925.
5. The Legislative Members Exemption Act, 1925.
8. The Sikh Gurdwaras (Supplementary) Act, 1925.
7. The Bamboo Paper Industry (Protection) Act, 1925.
8. The Indian Carriage of Goods by Sea Act, 1925.
9. The Opium (Amendment) Act, 1925. ,
10. The Provident Funds (Amendment) Act, 1925.
'11. The Indian Penal Code (Amendment) Act, 1925.
12. The Indian Limitation (Amendment) Act, 1925.
18. The Coal Grading Board Act, 1925.
14. The Oudh Courts (Supplementary) Act, 1925.
15. The Criminal Tribes (Amendment) Act, 1925.
16. The Cotton Transport (Amendment) Act, 1925.
17. The gg;dras; Bengal and Bombay Children (Supplementary) Act,
1925.
18. The Indian Ports (Amendment) Act, 1925.
19. The Repealing and Amending Act, 1925.
- 20. The Transfer of Property (Amendment) Act, 1925.
21. The Indmn Successnon Act, 1925.

STATEMENTS LAID ON THE TABLD
ﬂh‘ Denys Bray (Foreign Becretary): Sir, T lay on the table two state-
ments ‘with referende to the replies given by me on the 9th and 15th
September last._to questions 147 and 928 by Lala Duni Chand and Kumar
Ganganand Sinha, regarding one Nand Ram of Hazara.
(99) *
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Sratzment 1.

1. (a) and (b).—On 26th February 1824 a complaint under Bection 3806395, Indian
Penal Code, was filed in the Court of the Assistant Commissioner, hra, by
Mussammat Ram Piari, wife of Nand Ram, agamnst one Sant Singh of Mansehra
Dharamsala and 6 other persons of village Nundhar. No report of occurrence of the
alleged offence had been made at the police station. The complaint after reference
to the police was dismissed under section 203, Criminal Procedure Code. No stolen
property was ' recovered. There is nothing on the file to show that Bant Bingh
referred to was the servant of Khan Sahib Mufti Muhammad Yaqub Khan, Bar.-at-Law,
Extra Assistant Commissioner. The complainant herself stated in the coxﬁll:int that
Sant Singh was a resident of Mansehra. No relations or servants of n Sahib
Mufti Muhammad Yaqub Khan were charged.

2. (a{—On 1st August 1924 Nand Ram was arrested and challaned under section 108,
Criminal Procedure Code, on the ground that he had no ostensible means of livelihood.
He was however released on bail on 5th August 1824. The case is still pending owing

to his absence from the District.

2. (b), (¢) and (d).—Nand Ram, his full brother Prab Diyal and one other Hindu
of Nawanshehr were challaned in a case under section 436, Indian Penal Code, in
connection with the burning of the Munsiff’s Court in Abbottabad on 6/Tth July 1924.
Nand Ram was arrested on 18th September 1924 and acquitted on 22nd December
1924. Nand Ram made a statement before the trying court that he had been asked
by the police to give evidence against the two other accused but had declined to do
so and had been challaned for this reason. A translation of the statement made by
Mussammat Ram Piari as 8 witness in this case on 16th October 1024 is attached.

3. (a)—There is nothing on the record to show that Mussammat Ram Piari was
kept under detention from 20th September 1924 to 25th October 1824. The diary of
the police station has also been consulted but the correctness of the statement made has
not been verified. The statement of Mussammat Ram Piari in the section 436 case
was recorded on 16th October 1924 and not on the 25th October. ‘

3. (b), (¢).—Nand Ram sent 4 petitions from the Abbottabad Jail asking that his
case should be transferred from the court of Khan Sahib Muhammad Yakub Khan,
Exjra Assistant Commissioner, to some other Magistrate as he had no hope of justice
from the former court. No other petitions are traceable.

3. (d)—Nand Ram filed a complaint on 17th January 1925, -in the court of the
Judicial Commissioner, North-West Frontier Province, under sections 302, 379, 344,
346 and 120-B, Indian Penal Code, against Khan Sahib Mufti Muhammad Yaqub .
Khan and 11 others. The complaint was sent to the Deputy Commissioner, Hazars,
for disposal. It was dismissed by him under section 203, C’;-iminal Proocedure Code,
an 4th June 1925.

3. (¢)—Petitions from Nand Ram were received by His Excellency Lord Lytton
Sir Denys Bray and the Chief Commissioner, North-West Frontier PZovince, .ﬁ he
was granted interviews by Major Parsons, Deputy Secretary, Foreign and Political
Department, and the Chief Commissioner, North-West Frontier Province,

4. No.

Translation of the atatement, dated 16th October 1924, by Must. Ram Piari, wife of
Nand Ram Khatri, aged 26 years, of Mundhar, Shop-keeper, on Solemn A firma-
tion. '

Prabh Diyal is a brother of Nand Ram. Nand Ram has been to Ab
since Phagan. He was not a servant of any one before. He was a labourer a:oﬁm
on the sale of pears. When the court of the Munsift was burnt T was at Abbottabad
and Nand Ram was also here. Prabh Diyal was not here. The next day he was
also not_here. What statement I gave to the Tahsildar is read over to me as I do
not recollect it. The statement which has been read over to me is not correct My
thumb impression was affixed and I do not know what was recorded. Gangs Ram of
Mirpur, who is one-eyed, took me to Thana and got my thumb impression affixed at
three or four places and a policeman was also in company. When my thumb impres-
sion was affixed the door was closed. When my thumb impressions were got afixed
my husband was then in Havalat. Ganga Ram used to give me bread. I was.
P ) '



STATEMENTS LAID ON THE TABLE, 101

-given essurance that my husband would be released. - Therefore I affixed my thumb
dmpression eight or ning days. After affixing my thumb impressions my husband
“was released from .Havalat.

Read over and admitted.

(8d.) MUFTI MOHD. YAQUB KHAN,
Additional District Magistrate.

The 16tk October 192).

Statement II.

Nand Ram filed a complaint on the 17th January 1925, in the Court of the
.Judicial Commissioner, North-West Frontier Province, under Sections 302, 379, 344,
346 and 120-B, Indian Penal Code, against Khan B8ahib Mufti Muhammad Yakub
Khan and 11 others. The complaint was sent to the Deputy Commissioner, Hazara,
for disposal and was dismissed by him under Section 203, Criminal Procedure Code,
-on the 4th June 1825. On the lst October 1825, Nand Ram was asked to produce fresh
evidence before the District Magistrate, Hazara, for reinvestigation of his case. He
has not done sq and his case has therefore not been revived.

2. A petition from Nand Ram to His Excellency the Viceroy, dated the 17th
March 1925, in which the petitioner asked for transfer of his case to the Punjab,
was received in the Foreign and Political Department and forwarded to the Chief
Commissioner, North-West Frontier Province, for disposal. The Government of India
were satisfied that sufficient reasons did not exist for acceding to the petitioner's
request. B

3. Copies of Nand Ram’s complaint, of the orders passed thereon, and of reports
made to the Judicial Commissioner, North-West Frontier Province, are attached.
"fI‘hel laster furnish complete information of the cases in which Nand Ram was
involved.

Nand Ram s/o Moti Ram of Mundhar Tabsil,
Mansehra, now resident in Abbottabad ... .. . Complainant. »

versus

1. K. 8. Mufti Mohd. Yaqub Khan, Bar.-at-Law, E.A.C., Malakand. O

2. Bardar Mohd. Yusaf Khan, Inspector, C. I. D., Abbottabad.

3. Mufti Taj Mohamad Khan, Sub-Inspector, Police, Abbottabad.

~4. Abdul Ghani, Sub-Inspector, Mansehra.

5. Arjan Dass, Head Constable, Police, Abbottabad.

6. Nadir s/o Juma.

7. Chuna s/o. Abdullah. T““"““"‘
‘8. Mir Alam

‘9

} sons of Jiya.

. Abdul Ghant

'10. Hira s/fo Moti Ram.

‘11, Must. Janti, wife of Rahmatullah, residents of Mundhyra.

12. Sant Singh of Mansehra. J
Charges under Bections 302, 379, 344, 346/120-B., 1. P, Code. '

‘The complainant begs to submit as follows :—

1. That on the 13th September 1924, petitioner left his wife, Must. Piari, at Jhelum
im charge of L. Giyan Chand s/o R. B. L. Diwan Chand, Vakil, and came to
Abbottabad to fetch his belongings as he had decided to leave his home on account
©of the unjust persecution of the accused. On his arrival at Abbottabad he was
arrested on 17th September 1824 on & charge of setting fire to the court of Munsiff,
Abbottabad, under section 436, I. P. Code, and was confined in the lock-up.

2. That while in the lock-up he wrote to L. Giyan Chand at Jhelum asking him
‘to look after his wife as complainant himself was in the lock-up. This letter was
enterad 1in the Jail registers. Oomplainant received & reply to the effect that bis
wife had been taken away to Abbottabad by the police. . .
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3. Thas on learning this complainant sent through the jail authorities to the Deputy
Commissioner of Abnbgotmbsd re};ucsting him to_hand over his wife and his goodl;‘ to
some Hindu gentleman of Abbottabad as complainamt feared his wife may be _made
away with by his enemics ageinst whom he had brought a case of dacoity which is
still pending investigation. .

4, That complainant has reasons to believe that this application was sent by the:
Deputy Commissioner to the District Judge, K. 8. Mufti Mohd. Yaqub Khan, accused
No. 1, as & few days after complainant’s wife, in company with Arjan Dass, accused
No. 4, visited the complainant in jail and informed him that she had been placed in
custody of the District Judge, accused No. 1. On this complainant sent unother
application to the District Magistrate protesting against the action of accused No. X

5. The complainant’s wife agsin interviewed him in jail and informed him that
she was being detained in the house of accused No. 1.

6. That complainant was released on bail on 22nd November 1824 when he found
to his dismay that his wife was not {0 be found any where, and all his efforts to trace:
her have been of no avail.

7. That in the arson case complainant was acquitted, but he has not yet been able
to find his wife or his property worth Rs. 1,500, which was with her and he apprehends
that the acoused mentioned above, who are complainant’s bitterest enemies, may have
killed her, as she was the only person who could identify the accused in the dacoity
case,

8. That the accused noted above were all members of & conspiracy the object
of which was to cause wrongful loss to complainant and to cause the disappearance-
by unlagful meuns *of complainant’s wife. In pursuance of this conspiracy the-
complainant’s wife, who was placed in charge of accused No. 1 and was seen by
reliable witnesses at his house, has disappeared with complainant’s property and
complainant fears that she is being unlawfully and forcibly detained or she has been
murdered by accused 5 to 11 with the help of the other accused.

The complainant humbly prays that as the accused have committed the offence
mentioned above, they may be dealt with according to law. Complainant is prepared
to substantiate the allegations made above and he therefore prays that as influential

rbons in Government servive are involved the case may be inquired into by some-

uropean official.

Officer .at Peshawar.

The above explained to me and is correct to the best of my knowledge and belief.
(8d.) NAND RAM, Oomplt.

Nore :—The contents have been explained to the petitioner who says he can prove al¥
stated therein. :

(8d.)

This complaint was received by post and the complainant did not attend. His
statement, coulc'l therefore not be recorded under section 200, C. P. Code. He is mow
untraceable—vide Tahsildar’'s report dated 22nd May 1925. Must. Rem Piari has been
produced before me and it is therefore: clear that the charge under.section 302, I. P. C.,
cpnnot be maintained, The accused persons are re'ag nsible members of society, and
the  charges brought. n%nmst them cannot be believed. The complaint is the effusion
of a half-witted man. I dismiss it under section 203, Cr. P. Code. ’

(8d.) J. . ALMOND,
,Dl'otrict‘llaéi"atrate, Hazara.
The jth June 1925. ’
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Referonce your order of 18th January 1825.
‘1 have collected as many files concerning Nand Ram as can be found. They are as

follows :

I. Nand Ram filed a complaint under section 323, I. P. C., against Mina, Chuna,
Mir Alam, Rabmatullah and Hira (the latter is his full brother) on 18th September
1823. The accused were discharged by order of the Naib Tahsildar on 8th April 1824
and the complainant was ordered to pay Rs. 20 compensation under section *250,
0. P. Code. On appeal to my predecessor the compensation was remitted. i

II. On the 4th December 1823 Nand Ram filed a petition under section 107, Crimina.l‘
Procedure Code, against the accused persons in case No. The case was filed by
the Political Extra Assistant Commissioner on 6th November 1924 in the absence of

tbe. complainant.

III. One Allahdad of Mundhar filed a complaint under section 406, Indian Penal
Code, against Nand Ram on the 3lst December 1924 stating that he had deposited
two medals and Rs. 500 with the latter which Nand “Ram would not return. The-
case was dismissed on 10th November 1924 under section 203, Criminal Procedure Code,
and the complainant was directed to seek his remedy in a Civil Court.

1IV. On 21st February 19024 Nand Ram was challaned for security under section 110, '
Criminal Procedure Code. The cuse was pending until 6th December 1924 chiefl
owing to a case under section 436 in which Ndand Ram was challaned and which wi
be referred to later. On 6th December 1924 ‘the Assistant Commissioner, Mansehra,
began proceedings with a view to having Nand Ram expelled under section 36, Criminal
Procedure Code. The case is still pending. In the file of the case it is stated in
Police Statement No. 1 that Nand Ram has undergone imprisonment and fine ih a
465 case but no date or details of the case are given. In Statement No. II it is stated
that Nand Ram has instituted several false cases against various people.

V. On 3rd March 1924 Nand Ram instituted a complaint under section —Q:g?:;_'—]é}itq#
against Ram Chand, Pritam, Karam Singh, Khazan Singh and Must. Ram Piari, his
wife. Roughly the facts alleged were that Nand Ram had left his wife in a
Dharamsala’ at Abbottabad while he had gone to attend ‘tho Assistant Commissiorer’s
Court in Mansehra, that when he returned to Abbottabad he found his wife missing
and charged the first 4 accused with having concealed her. Must. Ram Piari did
not appear in court. It was said that she could not be found and on the 14th of
March Nand Ram put in a petition to the court offering a reward of Rs. 5§ to any
one who would give information of the discovery of his wife and at the same time
saying that he wished to proceed against the other four accused for the time being.
Eventually Ram Chand and Pritam were convicted under sections 498/109 I. P. C.
respectively and sentenced to one year and Rs. 100 fine and Rs, 100 fine respectively.
There is on the filoe a copy of a report made in the police station at Amritsar dated
the 1st of April 1824. The report was made by a foot constable who had found
Nand Ram and Must. Ram Piari together with several of her relations at the Chauk
Bazar, Amritsar, and suspacted that they were up to some mischief. After their
statements were recorded they wers allowed to go. The fact that Must. Piarl was
with her husband on the lst April appears to my mind to make the case against
Ram Chand and Pritam extremely doubtful, especially. as Nand Ram had beeh saying
throughout the case that the woman could not he found. However the two convicts
do not appear to have appealed against their conviction,

VI. Nand Ram wversus Hira, his brother, Nadir, Mir Afzal, Rahmatullah, Kala
Ram and Fakir sections 447/380 case instituted on "22nd May 1924 and - dismissed
under pection 302, Cr. P. Code on 6th December 1924 owing to the ahsence of the
complainant. Tt appears that Nand Rami Tailéd 16 appear in this case as well as in case
No. IT as he_wns at the time under arrest in connection with case No, VII.

[ I , N . P .

VII. Nnmﬂ Ram was challaned in 436, I. P. C. case in connection with the burning

of the Munsiff’s court in Abbottabad on the §€7t-h July. 1024, Hp was acqnitted on

the 20nd December 1824 as in that case Must. "Ram Pinri appeared as a iritness
on the 16th October 1824. She appears to have appeared in the ordinary way.

.1On the 26th of July 1924 Must. Ram Piari made a report in the ‘police. station
ab- Abbottabad to the effect that her husband -was a man who had no means of subsis-
terioe, that. she did .not know how he was gaining his livelincod and that he was

always pressing her to make some money Yy. prostitution.’ ®
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It appears that Nand Ram is a man who has no means of livelihood. He married
his wife in Agra where he had gone for casual labour. He has been concerned in a
good deal of litigation which reflects no credit on him. My predecessor in his order
dated 13th May %924 in the appeal case referred to as No. 1 remarks as follows :—

“‘ The complainant is little short of half-witted and obvieusly unreliable *'.

I gather from these facts that Nand Ram is a man of very weak intellect, of no
means of livelihood and that his wife has no desire to live with her husband. There
is in my opinion absolutely no truth in the allegations made in the complainant’s
Eatition presented to you. I have made inquiries regarding the dacoity case to which

e refers and can find no trace of any such case existing.

(8d.) J. ALMOND,
7th March 1925. District Magistrate, Hazara.

Judicial Commissioner.

.

To-day Must. Ram Piari was produced before me by Fazal Elahi, Court Inspector,
who stated that she had been seen in Nowansbahr and produced before him in view
of a report of this case which appeared in the Tribune, dated the 4th of March. Must.
Ram Piari’s statement has been recorded by me in Jetlﬁl and is attached to the file.
She now denies that she is the wife of Nand Ram and states that the charges
mentioned in Nand Ram’s petition are entirely groundless; that she is living at
her own free will und that no sort of pressure is being brought to hear on her.
She also denies that she has got any of Nand Ram’s property. Bhe appears to
me to be an intelligent woman and at any rate is sufficiently literate jo write her own
name. - Her statement now recorded corroborates my report above.

(S8d.) J. ALMOND,
. District Magistrate, Hazara.
11th March 1925,

THE LEGISLATIVE BODIES CORRUPT PRACTICES BILL,

ArpOoINTMENT OF MR. W. 8. J. WiLLsoN To THE SELECT COMMITTER IN
PLACE OF MR. C. B. CHARTRES.

The Honourabls Sir Alexander Muddiman (Home Member): 8ir, I
move that in place of Mr. C. B. Chartres, Mr. W. 8. J. Willson be ap-
pointed to the Select Committee on the Bill to provide for the punishment
of corrupt practices by or relating to members of legislative bodies consti-
tuted under the Government of India Act.

The motion was adopted.

THE INDIAN INSURANCE COMPANIES BILL.

The Honourable Sir Oharles Innes (Member for Commerce and Rail-
ways): Bir, I beg to move:

““ That this Assembly do recommend to the Council of State that the Bill to
consolidate, amend and extend the law relating to Insurance Companies be ‘referred
‘40 & Joint Committee of this Assemblv and of the Council of State, and that the
Joint Compittee do consist of 10° Members."

.
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I introduced this Bill, Sir, by publication in the official Gazette. There-
fore I did not have formally to ask the House for leuve to introduce und
I have not yet had an opportunity of making any speech about this Bill
to the House. For reasons which I shall give later, I hope that I may
regard my motion as a non-controversial one. But at any rate I think the
House will expect me to give them a brief statement of the reasons which
have induced the Government to put these very important legislative
proposals before them and a very short exposition of the main features
of the Bill.

As regards the necessity for this legislation, I do not think I need suy
very much. 1f we leave the provident insurance societics out of account,
which societies of course are regulated by their own Act, we have on the
Btatute-book only one Act relating to insurunce. 'L'hat Act is tue Llnuiun
Life Assurance Companies Act of 1912. As its name implies, it deals
only with life companies, and there is no law in India at all which enables
us in any way to regulate or control the operation of companies which
undertake other forms of insurance business. Now, I looked up the d.s-
cussions at the time when the Life Assurance Companies Act, 1912, was
passed, in order to see why that Act was confined to life companies. 1
found that the reason was that at that time the insurance habit had not
advanced very far in India. There were life assurance companies and
there were fire insurance companies, but' companies undertaking other
forms of insurance business were not common, and when the Government
of India consulted Local Governments and business opinion throughout
India, they were informed that there was no demand in India at that time
for legislation other than legislation dealing with life. Well, Sir, that
was 14 years ago. In the last 14 years a great change has taken place.
There has been a great growth of the insurance habit and we have now in
India not merely life assurance companies, not merely fire insurance com-
panies, but we have companies undertaking every kind of insurance
business; and in the last year or two, as the House will no doubt know,
another and a very important kind of insurance business has come newly
into existence. I refer to workmen’s compensation insurance. Now, 1
think the House will agree with me that the time bas come when we must
take power to regulate these other forms of insurance business. These
companies, as things are at present, are regulated only by the Indian
Companies Aet. They have only to submit the returns prescribed by that-
Act. They are not required to submit that informdtion which practically
every civilised country in the world demands from an insurance company
for the protection of the public. I think that everyone will agree that we
must now fall into line with other countries, and that we must bring these
other insurance companies under a certain measure of leg'slative control.
Certainly that is the view which is taken by every Local Government, and
I think I may say by every important commercial body which we have
consulted on this subject, and I do not think that I need say any more
than that regarding the necessity for this legislation. Of course, there
is another subsidiary reason. As I have said, the Indian Life Insurance
Comipanies " Act was passed in 1912, about 14 years ago. We have 14
years’ experience of the working of the Act, and that experience has
shown several directions in which the Act ought to be amended,
tightened up: and gemerally brought into accord with modern idgas and
conditions,
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Before I come to the Bill itself, there is one preliminary point which
I wish to make. 1 wish to make it perfectly clear to the House that our
conclusions so far are purcly tentative and provisional. It is quite true
thut we have embodied those conclusions in the form of a Bill. We have
done that because experience has shown that, if you embody your con-
clusions in the concrete form of a Bill, that is the best way of focussing
discussion in the country on the really important points and getting those
important points elucidated by well-informed and considered eriticism.
But though we have put our: conclusions in the form of a draft Bill, 1
wish to muake it perfectly clear that the Bill is merely tentative and
provisional. I am aware that, if the House accepts my motion to-day,
it will commit itself to the principle of the Bill. But the only principle
I am asking it to accept is this that the House agrees that legislation s
necessary to amend and extend our Insurance law. T do not wish in any
way to commit the House to the ‘policy embodied in this provisional Bill
which we are putting before it. I wish to meke it- perfectly clear that
‘in the Joint Committee the whole subject will be open to discussion.

. I have already said that the really irmportant proposal of the Bill is to
extend the operation of the Life Insurande Act of 1912 to firms of
insurance business. Apart from that, the important feature of the Bill
-js the policy which we have embodied in our provisional Bill. . Our pro-
wisional proposal is that we should adhere to the policy of the 1912 Act.
The policy of the 1912 Act is that we should rely for the protection of
the public upon deposits plus publicity. Now, everyone knows the reason
whky most countries require Insursnce Companies to make deposits. . It
is & safeguard against what is known as the. mushroom company, that is
to say, the unsound Insurance Company with insufficient financlal backing
which after collectirig premia for a number of years is likely to shut down.
The difficulty, of course, in & matter like this is to get your scale of
deposits exactly right. On the one hand, you wamt to safeguard against
the unsound company and, on the other hand, you do not wish to do
anything to stop or hamper the growth of really sound concerns. Our
proposals are embodied in clause 10 of the Bill. They represent a
tightening up of tho provisions of the existing Act specially in. regard to
the initial deposits. Personally I think that the tightening up is neces-
sary, and I believe that the House will agree with me when I tell them
that in the last 14 years 26 life insurance companies have gone into liquida-
tion. The exact scale of the deposits is of course a matter which will be
fully discussed in the Committee. The other safeguard which we wish
. to rely upon.is publicity. That is a principle which has been affirmed
and reaffirmed many times. It was perhaps laid down most clearly by
the House of Lords' Committee of 1908. That Committee said . that
experience had shown that the best safeguard for the public in regard to -
Insurance Compsnies was what they called ‘‘ the fullest openness of
accounts '". The theary of course is that we should require insuramce
companies to publish the fullest possible information about their opera-
tions. , In that way people who wish to take out their policy or their legal
advisers!. will be able to decide for themselves which companies :are

managed on soynd .and prudent lines-and- which- are- the. right -companien

fo.invest in. You will find from the-Bill that: we'hawe revised and: brought
up to dute our Bchedules with reference to this question of publicity;; and.
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we have also embodied certain proposals in Chapter V of the Bill. In
‘many respects they represent a cousiderable advance on the 1912 Act.
Although we propose to rely mainly upon deposits plus publicity, we have
in some respects tightened up our control over Insurdnce Companies.
For instance, let me refer you to clause 9 of the Bill. -Under.clause 9 of
the Bill we propose to limit the power of Insurance Companies to make
loans to their own directors. That, I am quite prepared to admit, is a clause
which will require carcful discussion, but I think the House will agree
with me that the principle which we dre striving to embody in that clause
is a sound principle. We have put it in because we have come across
<ases in which Insurance Companies have lent a large part of their funds
to their own directors. So, we have put that clause tentatively very
largely to elicit discussion upon it. A more important propossl will be
found in clause 82 of the Bill. In clause 32 of the Bill we suggest that
the Governor Genersl should have power if he sees reason to doubt the
solvency of any individual company to require that company to submit
itself to an actuarial investigation. We have again put in that clause
vory largely for the purpose of eliciting opinion. We were induced to do
so by the very large volume of evidence in favour of a clause like that
which has been placed before the Departmental Committee of the Board
.of Trade which is now examining the insurance law at home. It is
claimed by some expert opinion that timely actuarial advice may save 3
company which otherwise might drift to ruin, or alternatively that it will
lead to a comwpany going . into liquidation before it gets deeper into the
_mire. On. the other hand, it has to be rémembered that a step of that
kind must be taken with the greatest care and eircumspection, for the effeot
-of o gtep of that kind upon the company may be very disastrous. I sm
stressing these points because we think thay that clause will require most
careful consideration in the Committee. I am quite prepared to admit
that the policy which we provisionally propose to adopt and which we
have included in this Bill is a conservative policy. -1t is an extension and
dmprovement of the policy of the 1912 ‘Act rather than a complete break-
away from that policy. I am quite prepared to admit that there is room for
o fair difference of opinion in this matter and that some people-—indeed
Mr. Jamnadas Mehta is one of them—may think that we ought to go very
much further in the direction of official control over Insurance Companies.
“There are precedents in favour of a course of that kind. Canada, of course,
is an obvious case. I do not wish to go into the merits of the question
at this stage, because questions of that kind will be open for discussion in

the Select Committee.

Perhaps the House will like.me to say just. one word about the position
of British companies in. reference to this new Bill. Under sections 82
ond 88 of the existing - Act British companiegs are exempted from the
meeessity of meking any deposity. The theory of that course is that the
British companies who operate out here have already made their deposits
at home and there is no reason why thev should make deposits in India
also. There is something to be said for that point of view. On the other
hand. we do.not see any reason why we should make a distinction between
{he indigenous’ company and ‘the British:dortpwny in s matter of thay kind.
In the Biil we prapose to' withdraw ‘thef exemption. The enly .ogneession
that we propose to, maks to British Commanies will be found in dause 29
of the Bill. Th thaf ‘tlatike weé suggest tBat British. corapanies’ shiould be

)
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allowed to submit copies of the returns which they now submit to the
Board of Trade instead of being put to the trouble of making separate
returns for India. But we couple that with the proviso that they must
submit separate returns relating to their business in India to the Govern-

ment of India.

I think that is all I need say about the Bill. I hope every one will
agree that we must have a new Bill. I should like to say that this Bill
bas already been circulated by the Commerce Department to Local
Governments and commercial bodies throughout India. Local Govern-
ments are unanimously of the opinion that a Bill of this kind is necessary,
and I may say so are all commercial bodies. There are naturally differ-
ences of opinion in points of detail and on points of policy, but all those
questions will be discussed in Committee. The replies received run to
172 pages of print. All those documents will come before the Select
Committee, and before this House gets down to the Bill they will be placed
at the disposal of the House. I am having all the replies carefully
analysed and summarised in the Commerce Department, in order that the-
Joint Committee may be assisted as much as possible. T should like to-
say that I found in these replies only one serious criticism of the motion.
It has been suggested by some Insurance Companies, Indian as well as
English, that it would be wise for us before proceeding with the Bill to-
swait the report of the departmental committee of the Board of Trade-
at.home. We have been hung up for over a year by waiting for the report.
We were told that we were going to get it in April last, then again in
November. I hope in any case that the report will be available before long-
for the information of the Joint Committee.

I should like to say one word as to why I am proposing a Joint Com-
mittee. I understand from some of the Honoursble Members opposite-
that this proposal causes some difficulty. The reason is that I look at:
this Bill purely as a commercial matter, and I am very anxious to get the
best possible Bill for India. It is a very important matter and I am:
perfectly satisfied in my own mind that we shall assist ourselves in our:
deliberations by calling in the advice of selected Members of the Council’
of Btate. There are several Members of the Council of State who are well’
qualified to give valuable advice on matters of this kind.

There i one other point which I should like to refer to. The House:
may think that I have limited the numbers of the committee rather-
narrowly. My experience—and I have served on Select Committees and
Joint Committees for the last six years—my experience is that the smaller-
the Committee the more work you do. I hope that the House will agree-
with that argument. I do not think that I will say any more but commend’
my motion to the House.

Mr. A. Bangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muhem.:
madan Rural): 8ir, on a.point of order. I desire to know from .you and’
from the Honourable Member in charge of the Bill under what provisions
of the Rules or the Standing Orders this motion has been made. I find
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that it is put down as & motion. In paragraph 101 of the Assembly Manual,
Rule 42 of the Indian Legislative Rules says:

“If a Resolution is passed in the originating Chamber recommending that a Bill
should be committed to a Joint Committee of both Chambers, a message shall be
sent to the other Chamber to inform it of the Resolution and to desire its con-
currence in the Resolution.”

I am not sure that the.Honoura.ble Member moves this as a Resolution
under Rule 42. There is also another provision under Standing Order 88,
which says:

‘“ A motion recommending that a Bill should be committed to a Joint Committee
of both Chambers may be moved at any stage at which a motion for the reference
of the Bill to a SBelect Committee may be moved.’

I find that my Honourable friend, Sir Charles Innes, has taken this
occasion to discuss the principles of the Bill, as if the Bill had been before
the House. If that is so, I should like to know whether he is not making
a motion on the Bill for a Joint Committee, in which case it should be
open to us to move that the Bill be referred to a Select Committee. Under
the Rules a motion for a Joint Committee can be made if there is a motion
for reference to Select Committee. I do not know therefore that the ques-
tion of the discussion of the principles of the Bill is actually before the
House. If it is, then a motion for reference to Select Committee may,
I should think, be moved by way of amendment. If the amendment for
a motion to a Select Committee cannot be moved, we can only oppose this
motion, and if it is defeated, the motion for a Select Committee can be made
by the Honourable Member later as he thinks fit. I would like to know
the intention of the Member in charge of this Bill. »

Mr. President: The Honourable the Commerce Member has, I under-
stand, made this motion under Standing Order 88(2), which says:

‘* A motion recommending that a Bill should be committed to a Joint Commitiee
of both Chambers may be moved at any stage at which a motion for the reference
of the Bill to a Select Committee may be moved.” .

It is perfectly open to any Member of this House to move an amendment
that the Bill may be referred to a Select Committee. I see no difficulty
in the procedure adopted by the Honourable the Commerce Member.

Mr. Jamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I move that the Bill be referred to a Select Committee
of this House, and I oppose the Honourable Sir Charles Innes’ motion for
a Joint Select Committee. After giving this matter the fullest considera-
tion which it deserves, we have come to the conclusion that a Selest Com-
mittee of this House is preferable. The reason is that this is a very
important piece of legislation. For fifteen years the law of insurance
in this country has been absolutely unsatisfactory. Public opinion has
for more than five years demanded & very radical amendment of the
existing law, and Government have at last come forward with their pro-
posals, they are very important and will have far-reaching consequences
when embodied in the Statute. For that very reason it is necessary that
this House should have an unfettered opportunity of placing on record
its own opinion and its own considered judgment on the various proposals
put forward by the Government, and also the House’s own view® as to

g (<]
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the divection in which this Bill could profitably be advanced. That op-
portunjty would not be forthcoming in a Joint Select Committee. We
know that great body well; we of this House bave more than once expe-
rienced its tenderness and solicitude for our opinion; and we return that
compliment with the greatest alacrity. We have a wholesome Buspicion
of that body, and we do not think that we will have that full and unfettered
opportunity in a Joint Select Committee where this House will have only
five Members and five Members will come fgom that dark corner. There
cannot be suflicient light when five Members come from a dark corner.

That is another reason why this House alone should, in the first instance,
fully consider this insurance legislation.

My Honourable friend, Sir Charles Innes, knows what vital issues are
involved in the proposed measure. He has explained them to some extent,
and I will try briefly to follow him; they can be broadly divided inte
preventive and corrective or protective. One part is preventive in the
sense that it saves ignorant people from falling into the clutches of
unsound companies; there is another aspect of the Bill which is corrective
or protective in the sense that it saves people from evil after they have
gone in for insurance. I will amplify what I mean. In the first instance
we want that people before they insure should have sufficient knowledge
as to what kind of companies they are dealing with so that they may
not be taken unawares by the Insurance Companies that are called
‘“‘mushroom’’ companies. And even when they have insured with good
companies, it is possible that the said companies might deteriorate. In
order to prevent them from deteriorating and in order to safeguard the
intorests of the policy-holders after they have insured, other safeguards
should be provided, and these I call corrective or protective. In both these
respects, Sir, this Bill is, to a large extent, a halting measure. 1 suggest
there is very little correctjve or protective portion in this Bill; all is
preventive only, and therefore in this important respect the Bill is far
far behind public opinion. There is no provision in this Bill to safeguard
the interests of the policy-holders in the direction of keeping them fully
secured as against the companies in which they have insured, whether.
life, or fire or other branches of insurance. The amending legislation
about Insurance Companies should provide that those who have recourse
to Insurance Companies shall be safeguarded against the consequences of
capricious or reckless investment of the funds of Insurance Companies by
their directors, and I am afraid Sir Charles Innes’ Bill does not make
any, or makes very little, provision for this aspect of life insurance
activitv. Sir. T have very éarefully considered the question of the amount
of initial deposits. This provision in the Bill is in one respect not suffi-
ciently far-reaching. Tn another respect it is likelv to be prejudicial to
small and struggling companies which may be working honestly and working
well. Sir, I do want that mushroom growth should be prevented. I
say at the same time that every small company is not a mushroom
company. We have heard protests ngainst this Bill from small companies
that to-day nre doing very well indeed. We do not want that the fate
of any company, however small it may be, should be prejudiced by this
measure, whiszh eills upon that comvany straight off to make a much
larger antount of deposit than js required by the existing legislation. .Omn
the othgr hund, T say that the total amount of deposit may by iteel alone

~
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prove absolutely inadequate in the case of the various big concerns operating
in this country. The amount of premia on life, firc and other branches
of insurance collected by the companies working in India is, I am told,
10 crores & year, of which the life branch alone takes 5 crores, it is abso-
lutely necessary that people who annually pay 5 orores of rupees for the
sake of their wives and children and for themselves in old age should be,
amply protected, protected in a manner beyond the reach of any hazardous
or frenzied finance on the part of the directors of Insurance Companies;
and 1 say the amount of deposit which the Honourable the Commerce
Member has provided is absolutely inadequate when you tuke into account
the enormous liabilities which these Insurance Companies undertake. It
will not be sufficient to provide that the deposit with Government should
be double or treble the amount proposed in the Bill. It is further neces-
sary that in addition to these deposits, whatever assets these companies
might have, ought, to the extent of their liabilities in this country, to be
invested in this country. These concerns undertake liabilities which .
run into croree and crores of rupees; there is nothing in the existing legis-
liation, or in the proposed measure, to protect those whose interests are
vitally affected thereby. FEvery man who insures his life should feel securo
thut the company which accepts his insurance shall keep deposited in this
country assets sufficient to cover the liabilities it undertakes. We find
no such provision in the proposed measure, and I think without such a
provision it will be futile to undertake this legislation. Then, B8ir, the
returns of statisties are no doubt provided for, but 1 do suggest that they
will require considerable improvement and extension if we want these
returns to be illuminating documents which will at a glance make it possible
for a man who looks at them to appreciate the financial condition of tho
company. That will require more statistics and fullor details than are
possible under this Bill. 8ir, there is one other important aspect in which
the Bill requires amendment and extension and it is this; unless all the
foregoing conditions are satisfied by the Insurance Companies, they should
not get any license to operate in this country. Such.w license clause is
nowhere to be found in the Government Bill, and I intend, Sir, when the
time comes, to move an amendment that no cémpany can work without
a license, and that no license can be granted unless these conditions to which
I have referred are fulfilled by these companies. Sir, these are the
directions in which we would modify and amplify the measure, but that
is not possible to mccomplish jointly with the Council of State’s repre-
sentatives, some of whom may be very brilliant merchants; I have ngt_hing
to say against them. But the atmosphere of the Council of State is not
favourable to the popular view point and that is why this House should,
in the first instance, go alone into this Bill and consider it on its merits
from its own point of view. There is nothing unusual or extravagant
about my proposals which I have embodied in w Bill. We find them
supported by such an influential newspaper as the ‘Statesman which
blesses my Bill, strange to say, although the Government measure would
have been ordinarily supported by the Statesman. But in this particular
case this newspaper thinks that my proposals are desirable and should be
followed and that there is nothing objectionable in them. One word more
with reference to this newspaper criticism and I will finish, Sir. The
Daily Mail of Bombay says that the‘Government proposals are halting
’ t 90 8 v eat way; it quotes the onse of France where
and they do not go a very gr hich h th Ve
licenses seem to be in force; no company which las not got the permission
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of the Government can opemte. They cannot even sue; they are fined
several hundred francs if they have not got a license. That is the con-
dition in France, and similur conditions are found in Canada, to which the
Honourable the Commerce Member referred. The Bombay Chronicle of
course  (An Honourable Member: ‘‘Oh’’ and ‘‘of course’”.) Of course!
because it is the best newspaper, Sir, and goes fully into every national
question. That is the meaning of ‘‘of course.”” The Bombay Chronicle
has gone very fully into this matter and thinks the Government should
have gone much further in this legislation. I hope the House will therefore
accept my amendment and not the House only, but I beg the Honourable
the Commerce Member himself not to stand in the way of this House
first of all pronouncing its own judgment on the various proposals; the
issues involved are very important and they are going to be very far-
reaching in their effect. We do not want that our efforts should be in any

way fettered by the presence of representatives from the other House,
Sir, I move the amendment. ’ '

Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars:
Landholders): 8ir, I have to say one word on the Bill put forward by the
Honourable the Commerce Member. The time has come when we must
have insurance legislation on some solid lines, but as for the motion itself,
I do not think I agree with him that there should be a Joint Select Com-
mittee of both Houses. I agree with my Honourable friend Mr. Jamnadas
Mehta that this House should first of all consider the Bill by itself, and
then if there is any reason to do so the Bill may go to the other Houss and
they can pronounce their judgment on it. If there is any difference of
opinion on the findings of this House and the other House, then the time
may come when we may have a Joint Select: Committee. In the case
of such an important measure, when there is a difference of opinion, there
should of course be a joint meeting. Under our present constitution this.
is the body which reflects the opinion of the public more than the other
House (An Honourable Member: ‘‘Question?’’), and I think it will be better
if this House first of all gives its own opinion on the Bill.

I do not know whether we are justified in going into the details of the
Bill at this stage, but with regard to one item, the subject was touched
on by the Honourable Member himself when he said that he intends to
prevent the growth of mushroom Insurance Companies. May I tell him
one thing? It is very difficult to form companies which require a deposit
of 2 lakhs of rupees at the beginning, and I do not think we have come
at all to the end of Insurance Companies at this stage. Perhaps if anything
there should be a policy of encouraging sound companies. I do not want
to encourage any fraudulent or bogus companies but there should be
endouragement of sound companies and (Government and the Legislature
should not stand in the way of their formation: 'This 2 lakhs deposit
clause will work very hardly on the formation of new companies in the
mofussil, and if new companies are formed at all they will be fprmed in
the big cities. I do not want to go into the details of these things, but
1 do hope the proposal made by my Honourable friend Mr. Jamnadas
Mehta. that the Bill should be: referred only to a Select Committee of this
House, jvill be carried.
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R Dr.. K. @. Lohokare (Bombay Central Division: Non-Muhammadan

ural): I support the amendment moved by my Honourable friend from
Bombay. I may as well congratulate him for being prepared to hand over
powers to the Government far in excess of what the Honourable Member
in charge has proposed to take. It may be that the legislation which my
fnepd has in view wi_ll be suitable for & future time; but I think the Biil
as it has been put in to-day, will, with certain little changes here and
there, just serve the purpose for the present. One defect that has been
vbserved by me, by many insurance companies and by persons who have
insured themselves with insurance companies is that there is no provision
for o representation of policy holders in this Act. The interests of the
policy holders instead of being attempted to be hedged in by rules and
regulations will be better served by onme or two persons who should be
representatives of the policy holders on the board of directors. Tt may
be that it would be difficult in making such a provision to make a
distinotion between a foreign and an Indian company, but it is at the
same time desirable that g foreign company working in India should be re-
quired to hand over the management of business here to an independent
board.locnted in_this country and that poliey holders should be represented
on this board. I find no provision being made on these lines for the
protection of policy holders in this Bill.

The next question is the question of deposits. We have seen that when
the Bill was circulated, many insurance companies as well as many Indian
leaders objected to the present practice of foreign Insurance Companies
of utilising Indian capital for their own countries. I think the Madras
Chamber of Commerce discussed that point and in this Bill, my Honourabls
friend has not found any way out of it. I would suggest that clauses 10
and 11 could have heen very well drafted separately, for old and new
items of business and the difficulty, if any, could have been met. If the
drafters of the Bill had thought it difficult to take into consideration the
old business carried on by foreign companies here and to
" fix up a deposit limit for them, we could leave out of consideration
the amount of old business and leave that deposit altogether
to the disoretion of Government. But in the case of any new business that
they may do here it ought to be binding on them to deposit a certain fixed
proportion of the risk involved in order that the funds which ought to
remain in India may not be carried away to foreign countries. Secondly
the principle of depositing 1 or 2 lakhs does not really serve the purpose.
If the purpose is to prevent the growth of mushroom companies the real
principle ought to be that the deposit should be in proportion to the risk
on business involved in the insurance companies. That ought to be the
guiding principle. Whether the deposit is to be Rs. 20,000 or Rs. 25.000
or 1 1akh or 2 lakhs does not matter at all. It must be s certain percentaga
of the risk. If that principle had been introduced in this Bill T think it
would have served the purpose better in preventing an insurance company
from deceiving the public one way or another.

Another point that has attracted the attention of many crities is that
in the formation of new companies or even in the case of old companieq
there are no means whereby the tables of premia could be checked by an
expert. There is greater necessity for avoiding that sort of competition
in insurance companies by not allowing fictitious, or I may say, unbuginess-
like, tables of premin in order that these insurance companies may gain

’
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more business. Many companies put in such sorts of tables as are un-
profitable and undue ecompetition has been brought about in this way in
many cases. To avoid such undue competition there should be some
provision in the Aot itself by which such mischiefs might be avoided.

One mdre point needs attention as well. In India after the existence
of indigenous insurance business for 25 or 80 years, we have not been able
to get mortality investigation reports or any such data for the guidance .f
future work of companies. The provisions in this Bill do not require in-
surance companies to furnish such returns. Large old established companies
could have provided them long ago. Such provision ought to have been

made for the guidance both of the insurance companies and of the insuring
publie too.

I make these remarks more from the point of view of life insurance
business; but the remarks I have made in the case of deposits are equally
applicable to other kinds of business. With these remarks, Sir, I hope
that if we consider in s Committee of this House details of this Bill with
all the little changes we want here and there, it would be much easier for

the Bill to have a safer passage; and I therefore support my Honoursble
friend's amendment.

"¢Mr. M. A. Jinmah (Bombay City: Muhammadan Urban): 8ir, I do
not propose to discuss the principles or the provisions of this Bill. The
Honourable Member in charge has already pointed out that the only thing
that he wants this House to recognise for the moment is that a necessity
&g arisen for this legislation. As far as that particular point is concerned,
‘T think this House will agree with him. But I am more concerned with
his motion that the Bill be committed t¢ a Joint Committee. Now,
Bir, without casting the slightest rcflection on the other House—and I
believe that it hns been considerably improved of late—I wish to deal with
this motion purely on principle. When is this House to determine that
a particular measure should be referred to a Joint Committee? Is this Bill
non-controversial? The Honourable Member cannot say that it is not a
controversial Bill. The next principle that I can understand is that you
‘may refer a Bill to a Joint Committee provided the measure is urgently

required and has to be passed through both the Houses within a certain
time. That plea has not been urged. We have already waited for

fourteen years, and I do not think the Honourable Member desires that

this Bill should be rushed through in the course of next month and that

it is urgently required. The only ground which he gave in support of the
motion to commit this Bill to a Joint Committec was that we might have
tho assistance of some Members of the other House who are men with
a specinl knowledge of insurance companjes and of this particular busmessl.
Woell, Sir, I know there is one such Member, but I do not know that theré
ia anybody clsc in the other House. Tor the sake .of one man who happens
to be in the other House and who may have special knqwledge and
exporience of the insurance business, is this House renlly going on that
score: alono to commit itself to this motion? T dare say there are many
‘people outside who possess an equal amount of experience and knpwledge,
if not more,. and it is always open to the Select Committee of this House

to have anybody who could give any assistance to the Belect Committee

befor® it. Therefore, Sir, 1 see no principle whatsosver in this motion

*Speech n‘ot- corrected by the Honourable Member.

.
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that this particular Bill should be committed to a Joint Committee. I
ask the Honourable Member not to press this motion, but to let us proceed
in the ordinary course and refer this Bill to a Select Committee of this

House; and I hope he will see that there is not much reasan for insisting
upon this motion.

The Honourable Sir Oharles Innes: Sir, my Homnourable friend Mr.
Jinnah has endeavoured to extricate Mr. Jamnadas Mehta from rather
a false position, and I think that Mr. Jinnah has put the matter entirely
upon & correct basis. I may say at once that I can quite understand that
in & very important measure of this kind the Legislative Assembly should
like first to have its own Committee; but I cannot understand any
Honourable Member of this House getting up on an occasion of this kind
and almost deliberately declaring war on the other House, declaring war on
a House which has not yet even met, and deliberately saying that this
House hus got great suspicions of the other House and that it is & dark
and lrleactionary body and that we should not co-operate with it in any way
at all. :

Mr. Jamnadas M. Mehta: It is historically true.

The Honourable Sir Charles Innes: If that was the ground on which
this amendment is based, then the Government can have nothing to do
witk it. But if it is merely that, if the Legislative Assembly wishes
first to consider the matter in its own Committee, then the Government
will have no difficulty in acecepting the amendment. I do hope there-
fore that Mr. Jamnadas Mehta will withdraw his remarks sbout the
other House and will base his amendment for a Select Committee on the
ground that the measure, as he himself put it, is a very important and
controversial measure and that this House would like to' consider it first
in its own Committee. If Mr. Jamnadas Mehta is willing to say tha,
then I, on behalf of Government, am quite prepared to accept the amend-
ment. But i Mr. Jamnadas Mehta is going to say that he is not pre-
pared to agree to the Joint Committee because of his suspicions of the
other House, then the Government will stick to their guns.

Mr. M. A. Jinnah: May I ask the Honourable Member if the Gov-
ernment are going to be guided in every action of theirs by what Mr.
Jamnadas Mehta says in this House?

The Honourable Sir Oharles Innes: I understand, Sir, that Mr.
Jamnadas Mehta is speaking on behalf of the Swaraj party, which is a
bigger party than the party commanded by my Honourable friend.

Before, however, I sit down, I should like to make just one or tvgo
remarks on the points raised by Mr. Jamnadas Mehta. ~We all know in
this House that Mr. Jamnadas Mehta is what I may call a thruster,
but I must confess I cannot find in his pronouncements in this House
that oconsistency which one would expect.- Mr. Jamnadas Mehta has
called my Bill a halting and ineffective measure. T do not know whether
" the House has studied Mr. Jamnadas Mehta’s own Bill and his own pro-
posals in this matter. Mr. Jamnadas Mehta is one of those men who
refors to the word ‘ bureaucrat ’ with n roll of the R’s which leaves us
on this side of the House doubting whether we should file a suit for de-
famation of character against him or run him in for criminal intimidation.
But Mr. Jamnadas’ view apparently ia that though bureaucrats ;may he
very unpleasant people they are very efficient, much more efficlent than
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business people. For when he wants & job of work done he calls in the
bureaucrat. In his Bill for instance which he calls ‘halting and ineflective,’

he has gone to the length of proposing to set up & Commissioner of In-
surance, one of us bureaucrats

Mr. Jamnadas M. Mehta: 1 have had no opportunity of explaining
my Bill; I did not fully refer to it.

Mr, President: The Honourable Member from Bombay has himself
referred to it, and there is no reason why the Honourable the Commerce
Member should not be allowed to do so in replying.

The Honourable Sir Oharles Innes: Mr. Jamnadas Mehta proposes to
start & system of licensing, and in order to carry out that system he pro-
poses to set up one of our bureaucrats as a Commissioner of Insurance.
That Commissioner of Insurance is to be allowed to inspect the offices of
every ipsurance company in India once a year. If he is not satisfied with
the way in which these insurance companies are run, he may make &
recommendation to the Government of India that the licence may be
withdrawn or that the company should be wound wup. Those are the
lengths to which my Honourable friend Mr. Jamnadas Mehta is prepared
to go, and I am quite sure that most people in this House would much
prefer that business people should be reasonably free from Governmeat
control and interference rather than that they should be tied up in a
bureaucratic strait waistcoat. But, Sir, as I have said, I need not o
into this matter further. Mr. Jamnadas Mehta is entitled like anybody else
t®his own views. They will all be discussed in this Committee. But may
I say one thing about this Committee, whether it will be a Joint Committec
or 8 Select Committee. This is, as Mr. Jinnah has said, a very controversial
Bill, almost every line of it is controversial, and it is a Bill which will re-
quire most careful consideration and investigation in this Committee. I
think that this Committee will have to sit at the Bill almost uninterrupted-
ly day after day, and whether the Committee is a Joint Committee or a
Select Committes, my own belief is that we shall not be able to get on
with it at all during this Session—indeed all these documents which I
have got have not yet been summarised or prepared for the Com-
mittee, and I am afraid whoever sits on this Joint Committee or
Select Committee will have to come up to Simla in the interval between
now and the next Session in order that we may have several days quist
work on this Bill. I wish to make that point quite clear so that people may
bear it in mind when the members are elecfed to the Select Committee.
Now, Bir, I wish to appeal to Mr. Jamnadas Mehta to withdraw his re-
marks about the other House. If he is prepared to base his
amendment on the ground that this is a very important Bill,
it is a controversial Bill and the Legiclative Assembly wishes to have ‘ts
own Select Committee, then on behalf of Government I am quite pre-
pared to accept his amendment. But if he adheres to his argument, if he
is not prepared o agree that this House should co-operate in any way
with the other House. then Government must oppose his amendment.

‘M¢, Jamnadas M. Mehta: T am afrnid that Sir Charles Innes was not
quite listening when I made my speech.

The "Honourable Sir Oharles Innes: I have got your words down.

1 p.M.

{
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Mr. Jamnadas M. Mehta: ‘‘ The Council of State ’ was one of the
many reasons which I gave. The first reason that I gave wag that this
Assembly should have an unfettered opportunity of discussing this matter
in its own way and passing its own unfettered and separate judgment.
That was my first and foremost reason and still remains the first reason.
The reason of the Council of State . ...,

Mr. President: I cannot allow the Honourable Member to repeat his
reasons now. He Has merely to answer the query of the Honourable the
Commerce Member.

Mr. Jamnadas M. Mehta: If you do not object, Sir, I want to tell the
Honourable 8Sir Charles Innes that I did not base my amendment simply
on the ground of the Council of State. I still assure him that that is &
secondary reason, the first reason being what I have stated above, and if
that i sufficient for him, he need not agree with me in the second.

Mr. M. A, Jinnah: In view of what the leader of the S\iamj Party has
said I hope Government will now withdraw their motion.

The Honourable 8ir Oharles Innes: May I suggest, Sir, in order to
bring this discussion to a close, that the leader of the Swara] Party should
ask the permission of the House to withdraw his motion and that I should
bring in another motion to refer the Bill to a Select Committee. 1f this
will suit the House, I will formally ask for leave to withdraw my motion
in order that the matter may be brought up again.

L]

The Honourable Sir Alexander Muddiman (Home Member): I only

wish to make one point, Sir. I should like as Leader of the House to

point out that I take it that the motion which S8ir Charles Innes will

make on a subsequent day for referring the Bill to a Belect Committee
will be treated by the House as a formal and agreed motion.

Mr. Jamnadas M. Mehta: Yes. You can have it now.

The amendment of Mr. Jamnadas Mehta to refer the Bill to a Select
Committee was, by leave of the Assembly, withdrawn.

The motion of the Honourable Sir Charles Inneé for reference of the
Bill to a Joint Committee was also, by leave of the Assembly, withdrawn.

THE INSOLVENCY (AMENDMENT) BILL.

The Honourable 8ir Alexander Muddiman (Home Member): Sir, I
beg to move that the Bill to amend the Presidency-towns Insolvency Act,
1909, and the Provincial Insolvency -Act, 1920, be referred to a Select
Committee consisting of Mr, L. Graham, Mr. W. F. Hudson, Khan Baha-
dur W. M. Hussanally, Mr. Harchandrai Vishindas, Diwan Bahadur
T. Rangachariar, Rao Bahadur M. C. Naidu, Mr. 8. C. Ghose, Mr. H.
Tonkinson and myself, and that the number of members whose presence
shall be necessary to constitute & meeting of the Committee shall Be four.

'
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This, Sir, is a Bill which had its foundation in certain recommendations.
of the Civil Justice Committee. I introduced it on the 25th August last and
in doing so I explained the objects of the Bill. I obtained leave to.
circulate the Bill on the 1st September. The Bill has now been circulated
and I think, practically all the opinions have been received. I may just
remind the House very shortly that one of the important clauses in the Bill
extends to the Karachi Court the Presidency-towns Insolvency Act instead
of the Provincial Insolvency Act. On this naturally the sources mainly
to be consulted would be the Bombay sauthorities. They are unanimously
in favour of the proposal.

The second proposal dealt with the amendment of section 104 of the
Presidency-towns Insolvency Act. That mainly concerns those provinces
and courts where that Act is in force. I think I am entitled to say that
a large majority of the opinions supports the recommendations of the Civil
Justice Committee. There are criticisms however of various kinds pub
forward in certain quarters which will need the attention of the Select
Commiittee, should the House be good enough to accept my motion.

The third main point of the Bill is the amendment of section 70 of the
Provincial Insolvency Act. There, again, I am entitled to say that the
bulk of the opinions received are in favour of the Bill. There are certain
criticisms in regard to it which have to be and must be considered in
detail by the Belect Committee. Relying, therefore, on the very general
support that this Bill has received and on the fact that it originates from
& body of the authority of the Civil Justice Committee, I have no doubt
whatever that the House will agree to my motion,

Mr. K. Ahmed: May I ask if the Honourable the Mover has got the:
consent of Khan Bahadur W. M. Hussanally and Diwan Bahadur
T. Rangachariar?

Mr. President: It is to be presurfied that the Honourable Member has.
got their consent.

Mr, K. Ahmed: Those gentlemen are absent and that is the reason
why T put the question,

Mr. President: Order, order. The question that I have to put is thas
that motion be adopted.

The motion was adopted.

THE LEGAL PRACTITIONERS (AMENDMENT) BILL.

'The Honourable Sir Alexander Muddiman (Home Member): I beg to
move that the Bill further to amend the Legal Practitioners Act, 1879,
be referred to n Select Committee consisting of Mr. L. Graham, Maulvi
‘Muhammad Yakub. Diwan Bahadur T. Rangachariar, Rai Sahib M.
Harbilas Sarda, Rai Bahadur Raj Narain, Mr. K. C. Neogy, Mr. C.
Duraiswami Aivangar, Mr. H. Tonkinson and myself, and that the number
of megbers whose prescnce shall be necessary to constitute a meeting of
the Committee chall be four.
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) This, again, is one of those Bills which originated in the recommenda-
tions of the Civil Justice Committee. I obtained leave of the House to
circulate the Bill on the 1st September 1925. As I said when I was
dealing with the Bill before in this House, it contains the recommendations
pf the Civil Justice Committee which are intended to deal with the evil
of touting. When I brought the Bill before the House I did not express
any very strong opinion that it would be effective. I guarded myself
distinctly on that point as I had always felt that it was an extremely diffi-
oult subject to tackle.. I am glad, however, to find that the Bill has
received a very remarkable amount of support from the persons consulted.
It would be correct, on considering the opinions, to say that almost all
are in support of the general principle of the Bill though they are inclined
to doubt how far it will be effective without the active co-operation of che
‘legal profession. That is a co-operation which, we must hope, will be ox-
tended in large measure. I would quote in support of the principle of
the Bill from a paper which is not often quoted on this side of the House,
though I am always willing to get support whenever I can and from what-
ever source. It was quoted just now by my Honourable friend from
Bombay opposite who referred to it as the best paper in India, so he ¢t
any rate will admit its authority. It was the Bombay Chronicle. The
Bombay Chronicle writing on this Bill says as follows:

‘*“ The introduction in the Legislative Assembly of the Bill to amend the Legal

Practitioners Act is a welcome though a helated ’ (naturally it would say ‘ belated ')
‘“ step to check the ever growing evi i

-The paper then goes on to bless the member, but I need not tire
the House with a further quotation. As I have support from Local Gov-
ernments, support from all directions and also support from the Bombay
Chronicle, this .House will have no difficulty whatever in agreeing to
refer the Bill to a Select Committee. Bir, I move.

The motion was adopted.
L}

‘THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

The Honourable Sir Alexander Muddiman (Home Member): This is a
small Bill, which got to the final stage last Session. From the Bill as
originally introduced the House struck out the most important tlauses.
The remainder of the Bill was of very little importance or urgency. 1f
I had then made my motion for passing, it would have been ineffective
in that Session unless 1 had obtained special leave in the other House
to suspend their rules. 1 did not regard the Bill as. sufficiently urgent to
justify me in taking that step. I therefore refrained from making a mo-
tion which obviously could not be effective in bringing the Bill into law.
I now mave that the Bill further to amend the Code of Criminal Proce-

dure, 1898, be passed.

Mr. H. Tonkinson (Home Department: Nominated Official): Sir, the
Bill as amended up to the present contains no clause 2. I therefore
desirc as & merely formal amendment to move that clauscs 8 to 7 be
renumbered consecutively as clauses 2 to 6.

The motion was ndopted.
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Mr. President: The question is:

“ That the Bill further to amend the Code of Criminal Procedure, 1898, be passed.’”
The motion was adopted.

' THE INDIAN BAR COUNCILS BILL.

_The Honourable Sir Alexander Muddiman ‘(Home Member): The
Bill which I now introduce was published in the Gazette of India of the
2nd January under Rule 18 of the Indian Legislative Rules which has the
'e.ﬁect of the acceptance of a motion for leave to introduce. It is not therefore
either necessary or possible to make a motion thereon. I content my-
self with saying thgt I introduce the Bill.

THE MADRAS CIVIL COURTS (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department: Nominated Official): I

move for leave to introduce a Bill further to amend the Madras Civil
Courts Act, 1878.

The objects of this Bill are explained in the Statement of Objects and
Reasons.

Briefly I may say it seeks to give effect to a very minor
preposal -of the Civil Justice Committee. The effect of the law in the
Indian Buccession Act at present is to leave probate and administration
matters entirely  to the district court. The Bill proposes to enable the
High Court to authorise Subordinate Judges or District Munsiffs to take
cognisance of such proceedings; and it further proposes to enable the
High Court to authorise a District Judge to transfer such proceedings to
any of his subordinate Judges. Similar provisions are now contained
in the Bengal, Agra and Assam, the Bombay, the Central Provinces and
the Punjab loenl Courts Acts. We propose by this Bill to meke a similar
provision in the Madras Civil Courts Act. The Madras Government and
the Madras High Court support the proposal which must be given effect
to by central legislation because it confers powers upon the High Court.
Bir, I move.

The motion was adopted.
Mr, H. Tonkinson: Sir, I introduce the Bill.

THE GUARDIANS AND WARDS (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department: Nominated Official): Sir, T
move for loave to introduce a Bill further to amend thq Guardians and
Wards Act, 1890.

This Bill. Sir, desls again with a minor proposal of the Civil Justios
Committge. It is also on very similsr lines to the Bill which the House
has just given me leave to introduce. It deals with the powers of the
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distriot court under the Guardians and Wards Act. Under that Act the
powers are given to the district court, but under certain local Courts Aects,
these powers may be conferred by the High Court upon Subordinate Judgas
and so on. Buch provisions are contained in the Punjab, in the Outdh and
in the Central Provinces local Courts Acts. We propose in this Bill to
make general provisions in the (Guardians and Wards Act. itself. That
Aot I might say is an Act which is included in the Schedule to the Local
Legislatures (Previous Sanction) Rules, and so cannot be amended by a
local Legislature without obtaining the previous sanction of the Governor
General. So far also as the Bill will confer power upon High Courts of

Judicature established by Letters Patent it will require central legislation.
Sir, I move.

The motion was adopted.
Mr. Tonkinson: Sir, I introduce the Bill.

THE SMALL CAUSE COURTS (ATTACHMENT OF IMMOVEABLE
PROPERTY) BILL.

Mr. H. Tonkinson (Home Department: Nominated Official): Sir, I
move for leave to introduce a Bill to resolve certain doubts as to the powers,
in regard to the attachment of immoveable property, of Provinecial Small:
Cause Courts. .

In regard to this Bill I think, Sir, it will be impossible for me within
the limits of s short statement to indicate the grounds upon which it is
held that a doubt exists as to whether the Provincial Small Cause Courts
have the power to attach immoveable property before judgment or ndt.
That question was considered in very great detail by a full bench of the
Caloutta High Court. The arguments of the Court occupied 18 foolscap
pages in print and 1 am afraid therefore that, as I have said, T shall be
unable to explain the grounds upon which it is held that this doubt does exist.
We consulted Local Governments and High Courts upon the question as
to whether action should be taken. All Local Governments and High
Courts have unanimously uogrced that it is necessary to have clarifying
legislation 8o as to make the law clear upgn.thls point. There was some:
difference of opinion as to whether that clarifying legislation should take the
form of giving these Small Cuuse Courts this power or not. We have
decided that the weight of authority is in favour of not giving the power,
that is to say, we have decided that we gshould fol]qw the layv which was
certainly in force from 1859 to 1908, with the possible exception of a very
ghort period between 1877 and 1879. So far as we can ascertain also there
was no intention whatsoever by the Select Committee in 1908 of making

any change in this respect. Sir, T move.
The motion was adopted.

Mr. H. Tonkinson: Sir, T introduce the Bill.

THE INDIAN LUNACY (AMENDMENT) BILL.

. Tonkinson (Home Department: Nominated Official) : Bir, I
mo:r .forn l.ea,ve to introc(luce o Bill further to amend the Indian Lunacy

Act, 1913 *
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I do not think, 8ir, it is necessary for me to do much more than to refer
Honourable Members to the grounds upon which thig Bill is proposed as
given in the Statement of Objects and Reasons. I would add, however,
that the suggestion that we should amend the law in’ this sense was made
by one of the most experienced alienists in India. The suggestion has
met with unanimous acceptance from all Local Governments, that is to
say, from all the Ministers responsible for administering this subject
throughout India. The suggestion, further, I may add, is based upon
sectlon 48 of the English Lunscy Act of 1890 Bir, I move.

The motion wae adopted. .
Mr. H. Tonkinson: Sir, I introduce the Bill.

The Assembly then adjourned till Eleven of the Clock on Monday, the
25th January, 1926.
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